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RAJYA SABHA

Tuesday the 1th May, 1974/the 17th Vaisa-
kha, 1896 (Saka)

The House met at eleven of the clock, Mr.
Chairman in the Chair.

MEMBER SWORN
Shri D. K. Borooah (Assam)

SHRI BHUPESH GUPTA: This is the first
example when a Member after having been
elected to this House went to the United States
of America before coming to the House and
taking his oath.
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SHRI NIREN GHOSH: There is some
anomaly.
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MR. CHAIRMAN: Now, so far as I am
concerned, I do not think I am connected with
this because to-day he has taken the oath. He
has not appeared in the House after his
election. He has done no work here and I am
not concerned with the question whether he
could act as a member of the Cabinet or go to
the United States.
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MR. CHAIRMAN: This is too late. I do
not allow this.
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MR. CHAIRMAN: That question does not
arise here. It has nothing to do with this.
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ORAL ANSWERS TO QUESTIONS
Decline in the Growth Rate of Deposits in
Banks
*267. SHRI KRISHAN KANT:t DR. Z.
A. AHMAD: SHRI KALI
MUKHERJEE: SHRI CHANDRA
SHEKHAR:

[RAJYA SABHA ]

to Questions 4

SHRIJ. S. TILAK:
SHRI A. G. KULKARNI:

SHRI GURMUKH SINGH MUSA-
FIR:

SHRI V. B. RAJU:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the growth rate
of deposits in banks has declined during the
last year;

(b) if so, what is the present rate of growth
as compared to the last three years, yearwise;
and

(c) what are the reasons for the decline in
the growth rate?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (c) A statement is laid
on the Table of the House.

Statement

Figures relating to growth of deposits of Scheduled Commercial banks during

1973 and the preceding three years are

given below ;

(lmount in Bx_ crares)

As on the lust Fridey of Variations
Amounk
Amouut Percont
Duoe 1970 5,685 1805 RTI
Doe 1971 6,957 1,252 } 22
Dee 1972 . . . 8,551 1,404 +20-8
Deo 1973 (Revised) . 10,003 1,682 (01
There was some deceleration in the rale of | has gone into the- black market? May I

growth of deposits during 1973. This trend
has continued during the first quarter of 1974.
Deposit mobilisation is influenced by several
factors like saving potential of the
community, rate of currency expansion, credit
policy etc.

SHRI KRISHAN KANT: May I know from
the honourable Minister whether there has
been any change in the ratio between the
currency and deposits, because, if there is a
decline in the ratio between the currency and
deposits, it means more money

know what the present position is?

SHRI Y. B. CHAVAN: I am sorry I won't
be able to give you that information. I have
not got that.

SHRI KRISHAN KANT: Is it the policy of
the banking system now to slow down
expansion of branches in rural areas, and, is it
because of this that the rate of expansion of
deposits has decreased? Last month as it
appeared in the newspapers, the rates of
interest by banks were increased and there
was credit squeeze. May I know

+ The question was aotually asked on the floor of the House by Shri Krishaii Kant.
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whether there has been any change in the
ratio of deposits to credits as a result of the
new currency squeeze, and, if it is not so,
may I know whether the policy is effective.

SHRI Y. B. CHAVAN: Partly I would say
that some effect of the credit squeeze is
responsible in a way to the deposit mobi-
lisation. I do not think it has anything to do
with the number of branches reducing in the
rural areas, because the general experience is
that a large number of branches in the rural
areas do not necessarily mean acceleration in
deposit mobilisation. So it has not got any
effect as far as I know.

SHRI KALI MUKHERJEE: The facts
stated in the note circulated show that the
figures are gradually diminishing. What are
the reasons for this? He said there are
various reasons. Will the Minister agree with
me that one of the main reasons is that the
real value of the rupee in comparison to
1949 has gone down to 30 paise, less than
one-third, and that the people are not feeling
interested in depositing their money with the
bank? They are buying gold with their
unaccounted money, they are buying
agricultural grains and essential foodstufts
and clothes even so mat they can exploit the
people in the country without giving any
taxes or anything whatsoever, and this
encouraged by the fiscal policy of the
Government.

SHRI Y. B. CHAVAN: Whatever he has
said, has its own validity. I do not see what
its relation is with deposit mobilisation.

SHRI J. S. TILAK: Is it because of the
decline in deposits that the exporters and
smaller borrowers are finding it difficult to
get incremental credit? And has the RBI
instructed the banks to adopt certain
priorities regarding credit?

SHRI Y. B. CHAVAN: As far as priorities
are concerned, they are very obvious. The
Reserve Bank of India has certainly given
those instructions. Credit restriction has
nothing to do with deposit mobilisation. As a
matter of fact, there was some sort of a
policy decision for impounding some of the
liquidity of the banks. Possibly it may have
its own effect.

[7MAY 1974]
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SHRI A. G. KULKARNI: Is the Minister
aware that the interest rate on deposits was
very recently slightly increased? Now there is
the rise in the interest rates which are
disproportionate to the banking credit given
by the multanis and such other private
moneylenders. Now, has this made any effect
on the money given by the multanis and
others who are charging a very high rate of
interest as a result of which there is more
money in the unorganised banking sector than
in the organised banking sector? So, in view
of this, will the honourable Minister state
whether any steps are contemplated to forbid
the unauthorised banking sector from
collecting money because this will compete
with the banks?

SHRI Y. B. CHAVAN: It is a separate
question and it is being dealt with as a separate
problem. Naturally, they have some effect on
the deposit mobilisation and that problem is
being dealt with continuously. Well, Sir, it
will possibly have some effects, say, within a
few months' time. But this may be one reason
and so, we have to see the reasons somewhere
else because, firstly, one has to see what
exactly the type of deposits is that we are
trying to deal with. We find—at least I have
found—that in the last busy season rather than
the interest rates, the composition of the
deposits was much more important, that is,
what amount was time deposits and what
amount was demand deposits and we have
found that the size of the time deposits is
reduced in the last busy season as compared to
the busy season before. So, one has to see the
composition of the deposit before one can
come to any conclusion. There is certainly
deceleration as far as deposit mobilisation rate
is concerned though there is certainly an
increase in the absolute volume. Certainly, Sir,
there is an increase in the absolute volume of
deposits But there is also the deceleration in
the rate of mobilisation and because of the
policy of credit squeeze and other things,
people who could not have or would not have
placed all the money in the time deposit put it
more possibly in the demand deposit and try to
draw it whenever they have requirements for
cash. This is also one
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of the reasons. I do not say that this is the
only reason.

SHRI V. B. RAJU: Sir, the time deposits
are the real savings. Therefore, will the
honourable Minister be pleased to say what
the proportion is between the time deposits
and the demand deposits? Secondly, Sir, will
the honourable Minister take a new line,
different from the orthodox line, to see that the
savings are not eroded? Is there any thinking
on the part of the Government on these lines
in view of the fact that savings are very
important as they are anti-inflationary in
nature? Will it be possible for the honourable
Minister to increase the rate of interest on the
time deposits and is there any proposal to see
that these savings are not eroded since savings
are anti-inflationary in character?

SHRI Y. B. CHAVAN: That is why I am
saying that steps were taken to increase the
rate of interest on the deposits. But there is
certainly some limit up to which it can be
raised and the rate of interest and the advances
are inter-related sort of structures and the
structure is something which cannot be
merely looked at from the point of view of
savings only. If you give a reasonably large
rate of interest for only the savings, one will
have to find out what effect it will have on the
other structures.

SHRI V. B. RAIU: Excuse me, Sir. Mr.
Chairman, Sir, my question has not been
answered. I requested for information on the
proportion of the time deposits going down in
view of the increase in the demand deposits.
This is one thing. I also asked whether any
guarantee will be given to see that the savings
are not eroded. These are the two things that I
mentioned.

SHRI Y. B. CHAVAN: I think that in
answer to another question I have said that the
proportion of the time deposits is getting
reduced. But I won't say "eroded" because it
would be a wrong word to use. I can give you
certain figures if you want. You see, in the
busy season of 1972-73, that is, from October
end to March end— this is what is understood
as the busy season—that is, upto the second
Friday of April—this is the period technically
concerned—time deposits were about Rs. 424
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to Questions 8

crores in the case of the scheduled commercial
bank which was about 9.3 per cent, and this is
certainly an increase. During the same period
this year, that is, from 1973 to 1974, the
amount was over Rs. 200 crores. That shows
that time deposits are shrinking.

SHRI T. N. SINGH: Sir, due to the
inflationary pressures, the value of the rupee is
going down at rather a rapid rate. The rate of
interest available for time depositors is much
less than the actual depreciation in the value of
the money itself. That is why, you have been
compelled to raise the rate of interest only
recently. Even then the question to be
considered is: Will this increase in the rate of
interest be good enough to attract more
deposits or not? According to me, the rate at
which the money is depreciating in India is
rapid and the kind of high interest which has
been announced will not make much
difference. Sir, may I ask whether the
Government is not considering the need for an
all-round, what is called dear money policy in
the country? That will also be deflationary and
at the same time it will probably improve the
position in regard to deposits and credits of the
various banks. As a rule, I would like to have
his reaction to a definite dear money policy at
this juncture. Does he have any such thing in
mind?

SHRI Y. B. CHAVAN: Sir, if the hon.
Member cares to see the rate of. interest on the
advances as it went on increasing during the
last year or so and some of the steps that are
being taken to impart liquidity to the banks, he
will notice that it is the policy of the
Government that credit is not made
unnecessarily easy for speculative purposes. |
do not call it a dear money policy. That really
sounds very different.

SHRI T. N. SINGH: Why?

SHRI Y. B. CHAVAN: I do not like to use
some very hackneyed phrase to describe a
policy which has to be very flexible to suit the
realities of the situation.

SHRI T. N. SINGH: Sir, I said that the rate
of depreciation of the value of the rupee is
higher than 7 to 8 per cent, which
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is now being offered for lime deposits and it
will never be attractive.

MR. CHAIRMAN: Mr.
question has been answered.

SHRI T. N. SINGH: In these six months,
the rate of depreciation of the rupee has
been very rapid.

SHRI Y. B. CHAVAN: The rate of
depreciation of the rupee and the rate of
interest have nothing to do with each other.

SHRI BABUBHAI M. CHINAL Sir, due
to the inflationary tendencies and the prices
having gone up, the savings with the middle-
class and the upper middle-class are not to
the extent which they used to be. Is that not
the main reason why the bank deposits have
come down? If so, what steps would the
Government like to take to see that there are
savings with the middle-class and higher
middle-class which are the core of putting
deposits, both short-term as well as long-
term, in the banking industry?

MR. CHAIRMAN: You can ask only one
question. I want to call two or three more
Members.

SHRI Y. B. CHAVAN: Sir, in a way he is
right. The increasing cost of living is
certainly causing a disincentive for savings.
It is a fact of life.
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Singh, your

SHRI Y. B. CHAVAN: Sir, at least I have
not heard many complaints about the
agriculturists' or people's cheques not being
accepted or not being serviced properly in
the banks. And there may be some stray
complaints about it. If any specific complaint
is brought to my notice,
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I will certainly look into it. As far as the other
things are concerned, it is a matter of opinion.
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SHRI Y. B. CHAVAN: Sometimes they
certainly borrow money at higher rates of

interest. It is a normal practice among the
banks.

DR. V. A. SEYID MUHAMMAD: Sir, is it
a fact that even though one-third of the
banking offices are situated in the four
Southern States, they account only for 18 per
cent of the total deposits. If so, what are the
reasons for that? And does the Government
propose to take any measures to redress this
imbalance?

SHRI Y. B. CHAVAN: I am not sure about
the specific percentage. It is possible that
though the number of branches may be larger
in that area, the contribution of deposits may
be somewhat lower. But I thought you would
give me some suggestion for that.

MR. CHAIRMAN: Dr. Kurian. Kindly put
a short question.

DR. K. MATHEW KURIAN: Sir, in view
of the fact that one of the major reasons why
the deposits have declined is the lack of
confidence of the people in the very value of
the rupee which is increasingly falling, I
would like to know whether the Government
has considered a proposal which is now being
hotly discussed in the'financial circles abroad,
particularly in Brazil, about linking up the
price rise with the deposit value, that is, to
compensate for the value eroded by price rise
by increasing the book value of the deposits, a
scheme which is similar to the dearness
allowance. I would like to know
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whether the Government will consider this
melthod.

SHRI'Y. B. CHAVAN: No, Sir.

SHRI SUBRAMANIAN SWAMY: Can
the Finance Minister explain how the credit-
deposit ratio can go down, the interest rate on
investment can go up, the cost of capital can
g0 up, the money supply can increase, and at
the same time, investment in the country can
decline? Could he explain how all these things
are possible in the Indian economy?

SHRI Y. B. CHAVAN: If you point out a
situation in which this is a fact, we can
explain. Otherwise, as far as the possibility
is concerned, it can take place. If you want a
little more explanation, we can have a
discussion.

MR. CHAIRMAN: Next Question.
Engineering goods exportsto S. E. Asia.

*268. SHRI ROSHAN LAL:
SHRI DHARAMCHAND JAIN: SHRI
SARDAR AMI AD ALI:f SHRI HARSH
DEO MALAVIYA. SHRIN. R.
CHOUDHURY: Will the Minister of

COMMERCE be
pleased to state:

(a) whether Government have studied the
export potentialities of Indian engineering
goods in South East Asia; and

(b) if so, the steps taken to increase export
of these goods to this region?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) The potential for
export of engineering goods to countries in
South East Asia is kept under constant study
and review. Steps taken to increase export of
these goods in this region include product
identification, expansion and facilitation of
export production, market surveys and
delegations and various other promotional
measures, and offering assistance in locating
shipping services when necessary.

+The question was actually asked on the
floor of the House by Shri Sardar Amjad Ali
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SHRI SARDAR AMIAD ALI: Sir, may I
know from the hon. Minister whether a group
of officials led by Mr. Mantosh Sondhi,
Secretary in the Ministry of Heavy Industry,
very recently visited some of the Soulh-East
Asian countries in order to export the export
potentialities of this country? And it is
reported, Sir, one of these countries, Malaysia,
is understood to have indicated that it would
like India's technology and equipment to the
extent possible in setting up a thermal plant,
and that it has shown interest in setting up a
sponge iron plant, based on Indian billets. The
Indian team promised to send a team to carry
out a feasibility study, and the billets are also
likely to be exported from our country. May I
know from the hon. Minister as to what steps
they have taken with regard to the
implementation of these observations and its
possibility?

SHRI A. C. GEORGE: It is true that a
delegation visited Malaysia and other Far East
countries. We are not aware of the specific
recommendations made by that delegation and
the discussions they had with concerned
bodies. But it is true that Malaysia is evincing
very keen interest in joint ventures with India
as well as in other industrial promotional
schemes. When the specific recommendations
are available with us, we will take necessary
measures.

SHRI SARDAR AMIAD ALIL In view of
the fact that a free trade zone is necessary to
be set up in the eastern region, and
particularly in Calcutta, in Dum Dum area,
may I know from the Minister what steps they
are taking with regard to the export
potentiality as well as in order to set up this
free trade zone in Calcutta?

SHRI A. C. GEORGE: There is a proposal
regarding the location of a free trade zone in
the eastern region. As the hon. Member has
pointed out, there is one suggestion about
Dum Dum, that is now being processed. But
that need not necessarily be connected with
engineering goods; it is connected with the
overall increase of electronics and other
goods.

SHRI HARSH DEO MALAVIYA: Is
the Government aware that in the war
devastated land in South East Asia, that
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is, in Indo-China, in the Democratic Republic
of North Vietnam and the Pathet Lao area of
Laos which constitutes two-thirds area of that
country, large-scale reconstruction activity is
on and there is a great possibility of their
using our engineering goods? I would like to
know whether the hon. Minister has
considered it advisable, or has already done
so, for exploring this market and has
established contacts with the Government of
DRVN and the Pathet Lao Government that is
now in Vientiane

SHRI A. C. GEORGE: Sir, the Government
is taking the initiative in this respect. The
suggestions made by the hon. Member will be
taken into account.

SHRIN. R. CHOUDHURY: Has it
come to the notice of the Government of India
that the Reserve Bank of India in recent days
has directed the banking system in the country
to withdraw concessional interest rate for
packing credit beyond 90 days for engineering
goods exports which is bound to cause a
decline in export of engineering goods. What
steps is the Government taking to check any
decline in such exports?

SHRI A. C. GEORGE: Not only for the
export of engineering goods, but in the overall
export promotion schemes, we are taking
necessary measures, and we are giving all
necessary facilities and requesting the Reserve
Bank of India and other financial institutions
to see that exports are encouraged to the
maximum possible extent.

SHRI NIREN GHOSH: I would like to
know the amount of subsidy for the promotion
of exports on engineering goods, on cotton
textile industry and on sugar.

SHRI A. C. GEORGE: Sir, our engineering
industry is comparatively a new industry in
the international market. Naturally, we have
got certain inherent difficulties. We are giving
subsidies and other facilities. I may be in a
position to mention the facilities that we are
giving for engineering items, but I hope you
will appreciate, Sir, that .sugar and textiles do
not come specifically within the purview of
this question , . .

[ 7 MAT 1974]
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SHRI NIREN GHOSH: Give some details
in respect of engineering goods.

SHRI A. C. GEORGE: About engineering
items, I can give a few major items: Wire
ropes 13 per cent.; Steel—bicycle parts 20 per
cent., LSR bicycles 10 per cent., and like that
and a few other cash subsidies.

SHRI BHUPESH GUPTA: We find that
side by side with the promotion of export of
engineering goods, Government is now also
encouraging promotion of export of Indian
monopoly capital to some of these South-East
Asian countries. Recently, Mr. G. D. Birla
was allowed to go to Thailand and meet
monopolists there. May I know whether this
aspect of the matter will not complicate the
situation? Why Mr. G. D. Birla was allowed to
go to Thailand when cases of corruption and
other cases are pending against him?

SHRI A. C. GEORGE: Sir, there is an
overall guideline regarding joint ventures in
foreign countries and this particular joint
venture which the hon. Member is refer-ing to
is not in engineering industry. It is in artificial
fabrics.

SHRI MOHAMMAD YUNUS SALEEM:
Sir, is the hon. Minister aware that certain
items of engineering goods could not be
supplied to certain countries, including some
Middle-East countries because raw material
was not available to manufactures? I want to
know from the Minister whether he has taken
any action in this regard and whether he has
negotiated with the Ministry of Steel to see
that if such an order is placed with the
manufacturers, raw material, particularly steel,
is made available to the manufacturers so that
engineering goods for which orders may be
placed are exported to these countries.

SHRI A. C. GEORGE: Sir, the hon.
Member is quite correct when he says that the
main constraint against further advancement
and increase in exports of engineering goods
is the lack of enough availability of raw
materials, namely, steel and other metals. Sir,
we are taking special measures in
collaboration with Steel Ministry and other
Ministries concerned to see that engineering
industry is given maximum facility in the case
of allotment of indigenous raw
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materials as well we imported raw materials
and  thereby we hope that we will be
{acilitating  further exports (o a great
exlent,

|
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SHRI A. C. GEORGE: Sir, in 1972-73
our total exports of engineering goods were
to the tune of Rs. 140.1 crores, out of which
goods worth more than Rs. 40 crores were
exported to South-East Asian countries. In
1973-74 it is expected to be of the order of
Rs. 175 crores and as a normal pattern we
expeel that it may be more than one-lhird of
the total exports to these countries. If the
hon. Member is interested to know the
items, they will mainly be steel, diesel
engines, automobile parts, bicycle parts,
boiler fittings, iron and steel castings, etc.

DR. R. K. CHAKJRABARTI: So far as
exports to the South-East Asian countries
are concerned, is the Government going to
allow the export of basmati rice, cement,
steel and iron-ore instead of exporting
finished engineering goods like electronic
equipment and parts and other finished
engineering goods?

SHRI A. C. GEORGE: Sir, basmati rice,
of course, is not an engineering item.

DR. R. K. CHAKRABARTI: Only those
items, or finished goods. Basmati rice is
only an example.

SHRI A. C. GEORGE: We are not
aware of the interest in South-East Asian
markets of agricultural commodities pre-
dominantly. We are aware of the particular
situation on account of our expertise among
developing countries, whereby the South-East
Asian countries are very much interested in all
our engineering exports and sophis- I ticated
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with other countries in this respect. Last year
we were able to get $ 6.75 million worth in
international tenders. There, our competitive
position is quite good. We are hopeful of
maintaining our present rate of 30 per cent
exports to these countries and, in fact, even
increase it.

C.B.l. Report regarding purchase of Cara-
velle equipment

4269. SHRI SARDAR AMIAD ALIL:f
SHRI N. R. CHOUDHURY: SHRI
HARSH DEO MALAVIYA? SHRI
IBRAHIM KALANIYA: SHRI
ROSHAN LAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to the
answer to Unstarred Question 56 given in the
Rajya Sabha on the 24th July, 1973 and state:

(a) whether Government have since
received the report of the Central Bureau of
Investigation in regard to the irregularities in
the purchase of Caravelle ground handling
equipment for Indian Airlines from France;

(b) if so, what are the main findings
thereof; and

(c) what action Government have taken
against the offenders?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c) The Central Bureau of
Investigation has not so far given a report on
the investigations carried out in the matter.

SHRI SARDAR AMJAD ALI: Sir, may I
know from the hon. Minister as to when the
Central Bureau of Investigation took up the
investigation in this matter and what are the
causes for the delay in submitting the Report?

SHRI RAJ BAHADUR: Sir, in fact, in the
beginning when the matter was referred to the
C.B.I, they informed that the whole matter
was be set with numerous difficulties

goods. We are able to compete [

1 The question was actually asked on the
floor of the House by Shri Sardar Amjad Ali.
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because the evidence pertaining to this
matter could be had only in France. Apart
from that, there were little prospects of
getting it. Therefore, they were reluctant.

But they have, I am told, completed the
investigations and they arc in the process of
finalising it.

SHRI SARDAR AMJAD ALI: My
second question will be based on part (c) of
the Question which the hon. Minister has not
replied. Many a time in this House the
Minister has let us know that a particular
case is referred to the CBI only when there is
a prima facie case against the offender. In
this case when the matter has been referred
to the CBI, do we understand that there is a
prima facie case against certain individuals
or officers? My question to the hon. Minister
would be to let us know as to what action
you will take against those against whom you
are satisfied that a prima facie case is there.

SHRI RAJ BAHADUR: The case pertains
to certain procedural lapses. Because of these
procedural lapses serious notice was taken
and two officers, namely Shri R. S. Bahadur,
the then Engineering Manager and Shri JAD'
Silva, the then Controller of Stores and
Purchase, both have been prematurely retired
because of these lapses.

SHRI HARSH DEO MALAVIYA: Pre-
mature retirement is a serious thing.

SHRIN. R. CHOUDHURY: The hon.
Minister says that the two officers against
whom some prima facie case was there have
been prematurely retired. That shows that
there is some incriminating offence against
them. If so, I do not know why these officers
were allowed to retire prematurely. Instead
of that they should have been placed under
suspension. Now that they have retired, no
action can be taken against them. In view of
this, I would like to know what steps the
Ministry is likely to take if the CBI submits a
report against these two officers. What action
will they take to punish them for the offences
they have already committed?

SHRI RAJ BAHADUR: As I told earlier,
what was discovered and what was

[7MAY 19741
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alleged against them only were certain
procedural lapses which were considered to
be serious in the discharge of their duties. A
formal complaint has been made to the CBI to
investigate the matter. They are investigating
the matter. They have got to give their
findings ultimately before any further action
can be taken against them, criminal or
otherwise.

SHRI HARSH DEO MALAVIYA: Sir, it is
a very important question.

MR. CHAIRMAN: I knew that; otherwise I
would not have called you. You put your
question.

SHRI HARSH DEO MALAVIYA: This
question is based on the recommendations of
the 20th Report of the Committee on Public
Undertakings of the Fifth Lok Sabha. My
question is: Why did the Indian Airlines
management take six years to take any
conclusive action in the matter and that
various papers connected with the transaction
were reported missing and is it a fact that the
Director of Engineering and the Controller of
Stores and Purchase were prematurely retired
even when the case was being investigated by
the CBI so that they may escape the enquiry?
It is not so simple as the hon. Minister has put
it.

SHRI RAJ BAHADUR: What I would like
to say is that they cannot escape the result of
the enquiry. If any act of mala fide is proved
and finally established against them by the
CBY, it will be taken up in the court. There is
no question of their escaping. So far as delays
are concerned, I understand that the orders
were placed in 1966. The equipment was
received in 1968. The lapses were discovered
in 1969 and then they gave it for investigation
to their own Chief Vigilance Officer who
happened to be an officer of the CBI itself.
Therefore, he took some time and after that he
came to some conclusions. The matter was
referred to the CBI. It was referred to the CBI
in November, 1971. They took some time and
they said: Please make a formal complaint.
Since the formal complaint involved the
making of an allegation or a complaint against
the officer of mala fide which is a serious
charge, the Corporation could do so only after
a formal investigation. They said that they will
investigate
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it further. So they took the necessary advice.
But they also found that the Director General
of Technical Development, in regard to each
case, had issued release orders. Apart from
this, these orders were covered, as was
supposed by the Indian Airlines, by the
extension of the sanction that was given. In
the beginning, it was only given in respect of
caravelles but later on it was extended. Taking
into account all these factors, it was
considered best in the interest of
administrative justice that these two officers
should be prematurely retired and when the
CBI has given its recommendations, we would
see whether we should proceed further against
them or not.

SHRI HARSH DEO MALAVIYA:
Sir. ..

MR. CHAIRMAN: Now he has answered
your question.

SHRI HARSH DEO MALAVIYA: Only a
clarification. It is a very serious thing.
Officers sitting in the Ministry continue to . . .

MR. CHAIRMAN: No, Mr. Malaviya, he
has answered the question.

SHRI KALI MUKHERIEE: For six years it
is going on. They are criminals . . .

MR. CHAIRMAN: Please sit down. Do not
take up other Members' time. Yes, Mr.
Chandrasekharan.

SHRI K. CHANDRASEKHARAN: This is
nothing new. So far as the top management of
the Indian Airlines is concerned, there is a
very serious scandal . . .

MR. CHAIRMAN: I expect you to put the
question. Do not give these preliminary
remarks.

SHRI K. CHANDRASEKHARAN: This
scandal appears to be continuing so far as the
Indian Airlines is concerned. May I know
from the hon. Minister what steps will be
taken hereafter to see that such persons or
such officers against whom serious allegations
are made, are placed forthwith under
suspension? And what further steps would be
taken by the Ministry and The fop
management of the Indian Airlines if it can, to
see that in the purchase of new versions of
Boeing 737 or any
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other type from Soviet Russia, officers who
are already under suspension do not parti-
cipate or in any manner associate with such
purchases?

SHRI RAJ BAHADUR: I am grateful to
you, first of all, that Mr. Chandrasekharan
made a wide sweeping remark against all the
officers whether they were present at the time
or not but I think you have come to their
protection and I am grateful to you. So far as
taking action is concerned, all possible action
has been taken that could be taken before th
enquiry. They have not been kept in the
service. They have been prematurely retired
and that is not an ordinary punishment.

SHRI HARSH DEO MALAVIYA: Itis
in order to save them.

SHRI RAJ BAHADUR: They cannot be
saved. If there is an enquiry against them,
how can they be saved? So far as 6 years'
delay is concerned, I can tell you that there
has been no deliberate delay.

SHRI K. CHANDRASEKHARAN: And
what about not associating them in the matter
of new purchases?

SHRI RAJ BAHADUR: They are already
off. There is no question of their being there.

SHRI NIREN GHOSH: Sir, may I know
whether P. C. Lai has recommended that so
long investigation of C.B.I, into these
irregularities is a wasteful expenditure and be
dispensed with?

SHRI RAJ BAHADUR: P. C. Lai was not
there and Mr. Niren Ghosh's discomfiture and,
if I may say so, displeasure and unhappiness I
can quite realise.

Trade with Jigypt and Yugoslavia

4270. SHRIN. R. CHOUDHURY:f
SHRI HARSH DEO MALAVIYA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that of late trade with
Egypt and Yugoslavia has declined; and

+ The question was actually asked on the
floor of the House by Shri N. R. Choudhury,
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(b) if so, what steps are proposed to be
taken in this regard?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): (a)
While our trade with Egypt has fluctuated,
our exports to Yugoslavia after a decline in
1972-73, have shown appreciable increase
between April—October, 1973-74, as com-
pared to the corresponding period in the
previous year.

(b) T recently visited E*ypt and discussed
measures to impart greaier dynamism to the
Indo-Egyptian trade. As a result of our
discussions, there is increased prospect of our
participation in the reconstruction programme
of Egypt and in the setting up of new joint
ventures. Similarly, as a result of the outcome
of the Indo-Yugoslav Joint Committee
meeting held in January, 1974, steps are being
taken to identify new products which could be
of mutual interest to India and Yugoslavia,
encourage special trading arrangements
between the public enterprises of the two
countries, and explore the possibilities of long-
term contracting arrangements. Separate
committees on trade, industrial cooperation,
and economic cooperation in third counrties
have been set up to pursue these ideas.
Initiative has also been taken for convening a
Tripartite Meeting between India, Egypt and
Yugoslavia to broaden economic cooperation
among these countries.

SHRI N. R. CHOUDHURY: Sir, I think
the Minister during his visit to Egypt was
trying for a ftripartite meeting at the
Ministerial level among these three countries,
India, Egypt and Yugoslavia. May I know
what is the reaction of the other two
Governments  regarding the  proposed
tripartite meeting?

PROF. D.P. CHATTOPADHYAYA:
Reaction is favourable.

SHRI N. R. CHOUDHURY: In view of the
fact that there was decline in the trade
between Egypt and India because India could
not import anything other than Egyptian
cotton and since Egypt can easily export rice,
when our country is facing acute food
shortage, may I know from the Minister
whether there is any scheme to import rice
from Egypt?

[7TMAY 1974]
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PROF. D.P. CHATTOPADHYAYA:
First part regarding cotton, yes; second part
regarding rice no.

SHRI HARSH DEO MALAVIYA: 1
would like to know : what is the proportion of
long-staple cotton in our imports from Egypt.
Will the Minister consider stopping completely
the import of long-staple cotton because it is
used for making fine cloth for the rich people
of this country and is not necessary for the
common man? In view of this will he agree to
stop the import of long-staple cotton, which is
the general demand in the country and which
has been voiced also in both Houses of
Parliament?

PROF. D.P. CHATTOPADHYAYA:
Sir, the import of long-staple cotton has
already been reduced, substantially reduced;
and that sort of cotton is being grown in our
own country. So the Government policy is to
see that it is further reduced consistent with
the demand in the country

i TOAATIAW © A7, ATHTT ZF A7 Al
ez F23 o 5w frr e e
F ST Y AT wrE F T v Frewy
a7 2 5 aewe 29 2o & o arEr a2
T AT afeas = F afaT 7 oaw
A 7 T AT HGH A FT ATTITA
2 17-1-74 w1 tfemg vamgw H
AT gaafa gam 2 fF oA o a2
g £ 3 AT A A7 FT @ E A ET 25
THE SAET W13 ¥ dar1 & afacad 5o
Rl & 7 AT ATRIL A UHT AR
dfr s o a2 M afz A & a1 a7
FIT & WT T 29 & a9 91 =
mista Tn § T 7 g ? a7 & e 0w
AR T AAATAT A0 FO0T 70 78 Zaney
i &

MR. CHAIRMAN: The question really
does not relate to Russia.

Y THATCAN - FFTHA 27 fopT S |
“grr w w4 2t fog me e
AT FA ATA AT § 21 § T80 975 2
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o1z afg g, a1 T9 9= § |47 W\ FIN
Jo1A &1 fa=re g 77
it qarafa : & gwH Fgi A Ay ¢

At T AT, qu e
AT (WA F 29T |/ F47 FHT A5 T8 0
AT @IE | AfH &6 & 1A AE G
FTAT & IHA SATET adl § ataeaa fog &,
afreaa quEetfaar &, afwad, o
qeFt & | gAfan T qFI 4 AT w
FeT o 7 faar & #ifs w0 & arq @
qeaTe § o awaa o d

PROF. D.P. CHATTOPADHYAYA:
Sir, this question was raised also the other day
on the floor of the House and my colleague
answered it very clearly that it would not be
correct to suggest that the price that we get for
our exports to East European countries
including Russia is less than what we can get
from elsewhere. On the contrary figures
indicate in respect of certain items what we
have got is more favourable. So far as
Yugoslavia is concerned it is true that for
some of the export and import items—that is,
export to and import from—prices are being
renegotiated because of the higher cost of
production both at this end and also at that
end.

AN TAAATCEN © A0, AL AT FT
TATd A FE ZAT

MR. CHAIRMAN: He has suggested a

reason; is that reason correct or not? What do
you want to say about it?

I TAATOAN . B F AT WA
wa&r St 7 daa faata & ard § g 8,
s arforsa F &1 fata e gmama, a1
anfaa & | a1 & a8 Fgar g g e faafa
& aTe § g1 A7 F a7 fomy, A F FOOACH
AT F AT 7 AT (6 g0 & q ST qer
ST # st AT A ga aen A
HATT & A1 =4 F1 99 & faw gw w1 warEy
T A7 AT & 7 W S AW gu & A
9 Hl AT HS 9T TE 7
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it aaafa : s A 43 ST
PROF. D.P. CHATTOPADHYAYA:

In what 1 have said about East European
countries, including Russia, I have referred to
both export and import. Since this is a specific
question about Yugoslavia, I concentrated
more on Yugoslavia. I have said that our
prices for the export of wagons, for instance,
and import of ships have been re-negotiated
because of the higher cost of production.

SHRI A. G. KULKARNI: We have bilateral
trade with Egypt and Yugoslavia. In regard to
Egypt and the Sudan difficulty comes in
because we sell them at a fixed price; while
these countries sell their commodities to India
at prices based on world tender. Thereby this
country loses the chance of getting a better
price. May I know whether the Government
will enquire* into this in the case of Egypt and
the Sudan and take appropriate steps so that
our country's interests are not harmed?

PROF. D. P. CHATTOPADHYAYA:
Steps have alrendy been taken to ensure that
our interests are not harmed.

Sl qeH AT F A A A7
aar 2 f sfoe & i @y 2fer s
TOE FF AT 2 a7 30 (A0 e 6 2 o s A
FAST e | A1 FL maauie sy anfs
SATET FIYA UFTHS FATAT AT 7% | Al
¥ st =Tt g % g e st amr aw
I T T AT AT AT 8 !

PROF. D.P. CHATTOPADHYAYA:
Most of the textile produced out of the long-

staple cotton imported from outside is meant
for home consumption.

MR. CHAIRMAN: Next question.

aqrfesar & @i arEe

¥271. «t Wi wwT A
w1 FHHaW TETH]
ATATT AT "o o Y :
=it ST ATt
it 41 fag wrama
w7 avforew wdT 19 AT, 1974 W

1'The question was actually asked on
the floor of the House by Shri O. P. Tyagi.
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T AAT H AATIRT U HEAT 1028
# fait o7 I w1 @ WL g a9 A
FqT Fat fr frarem & wwa mifaras &
a4 faa i faeefv 0 & wree arfaean
FY AT AT &7 P araen arhr & 7%
Iq E 9T A aF FA fhaAr AT
=g T & 1 e F1 A &

t[Amount due from Pakistan

*271. SHRI O. P. TYAGI: SHRI S. C.

ANGRE: SHRI SUBRAMANIAM
SWAMY:

SHRI PRAKASH VIR SHAS-
TRI: SHRI B. S.
SHEKHAWAT:

Will the Minister of FINANCE be pleased
to refer to the answer to Unstarred Question
1028 given in the Rajya Sabha on the 19th
March, 1974 and state the amount of loan
Pakistan owes to India under the financial
agreements entered into with that country at
the time of partition and the total interest
which has accrued to India in respect of this
loan upto date?]

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): Pakistan's partition debt to
India is of the order of Rs. 300 crores; the
precise amount has not so far been agreed
upon despite efforts made on various
occasions. Under the partition arrangements
concluded in December 1947 this debt was
repayable by Pakistan in Indian rupees in 50
annual equated instalments of principal and
interest (at 2% per cent per annum)
commencing from the 15th August, 1952. In
the absence of any payment by Pakistan
towards repayment of principal or interest, the
accumulated interest at the normal rate (2] per
cent) would by now be nearly equal to the
amount of the debt due from Pakistan.

[[fa= w&t (=f aoraveema wegm)
qiffEa 97 aE F7 fawom owmwr

T[ ] English translation.
F[ ] Hindi translation.
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300 T TOF 4 009 ¢ ARG Aga
A YT aT Ay T gAE wifoen F arasE
T T A SH-I1F FH & ar¢ 7 qguia
TE grawr & femvaT 1947 7 aa &7 W
fawro  wEear & g qifEedE
g T U W qadd we @ (2§
afawa 41 &7 &) 15 wEd 1952 &
AIAT-ATE A 50 fawar § oaved
®Od § ARTAT ST 4T | @dfFa o F
qead 91T @ it &5 A frer adi
TET & & THfAu = qNA aF ATEA 37
(2% sfawa) ov sFgr @@ arem e
F1 @ qfEET g e A
FEOT &Y THEH F ATAT ACEL T2 0]

=t AN qwT Awi sty wgE,
Ay AAAT WAl ST T SH AT ¥ W He
frar & 300 #312 & @was 99 9T Iaa
3t F4a =rr g1 aAr £ M g AT IR
gar fa wedy am oifeeam F @18 Sz
g1 faar 1 50 Fezrade &) aw A1 A
@ @ are arfge 2 fo orfgears oq aw
F1, TH FW F AFE T AT F AGl AT
AT Tatie 7 7 wem a1 fe= o
q TS ZOW TG 7 ..

ot TeETOEe 3 gad weE addl
o

ot \Y3R s et - e & fau
Far 2 ?

o1 TrSrATTrW  AvEEar At fgeEn 2 dn
fesrer @ ifaw o

sft ;3 @ @iy aar afa wgeg,
gATE avar A frafa a2t audm 2 Awwer
F A4 F fae | & sar argan F g o
F1 ge2Tede § @q F1 gfee & faadt are
AIART % qearg faw-fast s a7
quEta gy & Are fradt ar wmA s
faar & e gaan afeem & @ 397 faar
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2?7 ofy ag 7wz & 7¢ & av %9 a9 H Ay
FEA & (0 T 7 UM A AR & ¢
TEE-HIH FGT AT HTE SUTH TeaHTel HT ¢

SHRI Y. B. CHAVAN: The later dis-
cussions that were held with the Pakistani

representatives were in 1959-60. After that, as
all Members know, in the last whole decade

o W T @ gemfa wgEd,
a7 gg qer a1 fw F4ifs 9uF 92 § 9w
srfg< 2 i ag war e & a1t ama afaey
F F7E faare 59 w0 F WG FE w7
WA g, afzgrarag v g !

S To Fo TG : ATAHIT AT G
AR § | ZAG FATET HE G T
AET Era |

it W weT @it o aafa wEEa,
# a0 9% Ag T A g F 9 ag
AT 1971 & 47 | st aifeea & faaEr
qgt T AT I TE-TEET 9T W I
Ferdy anfz o it e a= gar § (g
At ot fame afaey 7 g & 2—gAA
aaEl & fav fopran wifme g, faedt §
A1 g4, 159 59 yAHd T g A1 99
TITHT & AT & T0F TG F37 & (A0 7
afz gt at yrfaeam &1 #n Iav fwar?

the relations had been somewhat strained and
no further talks have been held. This is the
position where the whole matter stands now.

SHRI V. B. CHAVAN: I will need notice
for this question.

MR. CHAIRMAN: He needs a separate
notice. The question really does not arise out
of this. But he wants notice for that.

st SETETT Wt o § Al A e
AT ATEAT £ 6 1965 7 571 A1 @
q%€ M 9 o ST F T AT A
FHT 9T, ST €T, a1 364 ferv avane
 ware dqr frar 9 arg § A7 &% 94l aw
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A2 T4 q9dl @I % 9g amwr armw g
ST, STETS 4199 &1 9 a1 9% a9 &1
AIAATT gl S A1 I6 d499 7 qfweaE ¥
FT F1E Agwa afatFwar 417 afz 7@ an
afaey § & av =< am &1 T fwaa ar
a9 %, iz fzar 7

SN o Fo TFW - TAT AT FIT AT
& AT 7Y, WTH g4 & 9 T2 {290
T SHT | 0 qAT 984 A1 2d 9g 2fe-
a9 wfgm )

it wi g wravaa - aan 92 99 2w
HTATE & At 1971 F 4@ & 99T ATt
A1 3] 1 &1 g3 fwar 2 F aifveam
AR fgrgram & A= faaq v feaae
e F ded § 9aw Fifus qeadz g1
S ? g @ W s Jigan f§ g
fraqafes fed & 300 02 o9 &1 A7
T &7 fT g @ ¢

o @o Fo wEgIW © HA HITA FY qAT
A, W T A

it a3t g sramea - G4 g qerar
mifwear wte femear & 4 & foaa it
feamafes w24 & 3w feaqafes dqew 4
feee & 300 F9 w97 &1 AGqWA T
ArHar | afae @ m agl ?

SHRI Y.B. CHAVAN: There is no
question of having a consolidated list of the
disputes. But it is a fact that this amount
which they owe us we are showing it in every
Budget; even in this year, if you refer to a
certain page in the Explanatory Memorandum,
it is mentioned there. Naturally it is a thing
that they owe us, which is not settled.
Therefore, it is one of the unsettled questions.

=it Wi fag sraraa - 791 TAvET 98

&2 A7 Favaqd ag 2w e g
feauafas fewi § sa fowa & 91 goa a0
anfae fan s g ar agr 5 aifaeam §
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ZH 300 FUT T K A agA HAT

&>
Q

-

-3

#it do o wegr: # frrdaa wear amgar
7 fr ag neders ded & Wi gk foprg
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ot TR AT AT © | g AT AT
g f& ag it fowar g5 g fawet arfwear
& 71 fgw gu-amen aw Az arfaeara—dt
Zaw o1 @ guT S9 1 a1 3 7 faafa
foFar s a7 Faa afeear F ST g TrE
AT 99 ATHTE AG 29 G ¢ % gan faai
a@ ag 9 fadt o gw ¥ agd a@
TET WL T0 §99 | qraf g1 g1 af 41
o & A fo 9= § wAT qEd w1
o o v & o o feafa & st
7 AT 2 R gad age-amn 1 e
s ¢

SHRI Y. B. CHAVAN: The hon. Member

is making certain suggestions. I do not think I
should express an opinion on that.

ot TATTEW ;4T ¢

Y YUTH ST ATES AL TEAT FATH AT
for e do i mfweam & 9= @3 uw
F A< § AT FIE d2aAT gAT AT FaA
ifeEaTa 9% 48 T § W ZAT FATHIHT
fagre & aam | .

oY To Fo FFIW : IAF AT AWATH
q A1 AR AT qET AT | AT FAT AAAT-
9 F1 WA qGN & ¢

ot TEATEN A AT T 9
&\ 3fau, v @rer S wT @A g 2

MR. CHAIRMAN
over.

Question Hour 1s

12 Noon
S THATOAW  FETAT WAL d FAT
qae dEF &, FHIL SAGEAT FT 999 2 |

=it wamfa : ag TS qATT FT AT HT
I )
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st TreEToEW o AATE a2 ¢ 300
FU0E To 51 WA 51 7 Far i gurdy faama
¥ foran g4t &, @1 48 300 F03 To WAT
ot #1 fvara & e o faar gan 2,
wffea & ar feorar gan 2 a1,

ot aawfa - s oA & faan )

ot TEATEw o Fgi saE 3 faar
A 7

MR. CHAIRMAN: Now, Papers to be
luid on the Table.

WRITTEN ANSWERS TO QUESTIONS

S.T.C. policy on import of books

*272. SHRI DHARAMCHAND JAIN:
SHRI ROSHANLAL: SHRI
SARDAR AMJAD ALI: SHRI C.

P. MAJHI:

Will the Minister of COMMERCE be

pleased to state:

(a) whether it is a fact that the State
Trading Corporation has changed its policy
regarding import of books;

(b) if so, what are the reasons therefor; and

(c) whether it has caused any adverse im-
pact on indigenous book market?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI AC.
GEORGE): (a) No, Sir.

(b) and (c¢) Do not arise.

Foreign Exchange earned through
public and private sector hotels

*273. SHRI M. S. ABDUL KHADER:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the amount of foreign exchange earned
by public and private sector hotel during the
last three years, year-wise; and

(b) what measures Government have taken
to check leakage and increase earning of
foreign exchange from this source?
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THE MINISTER OF STATE IN THE

[RAJYA SABHA]
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amount of foreign exchange surrendered by

MINISTRY OF TOURISM AND CIVIL | hotels during the last three years as furnished

AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): (a) A statement showing the

by the Reserve Bank of India is laid on the
Table of the House.

Statement

Amount of Forcign Exchange surrendered by Hotels to the Reserve Bank of India

Foreign exchonge surrendered

(Re. in lalhs)

Poriod —_—

Publie Private Total

Soclor Nector

Jan-Heph, ad Nov-Twe, 1071 . . . NA NA 177-51
Jan-Sept, and Nov-Dee, 1972 . NA NA 255-40
Jun-Sopt, 1973 B0 41542 60248
(b) To maximise the earnings in foreign | Government for setting up dry ports  in their

exchange a scheme of compulsory payment of
hotel bills in foreign exchange by non-
residents (other than exempted categories)
was brought into effect by the Department of
Tourism on 1st November, 1972. As a result
of this measure the foreign exchange
surrendered by Indian hotels during the period
November, 1972 to September 1973 increased
to over Rs. 5.89 crores, as against to Rs. 1.84
crores in the corresponding period during the
previous year, thus recording a rise of 219 per
cent.

Since the difference betwen the official rate
of exchange and the open market rate has
narrowed down it is anticipated that the
leakage of foreign exchange from other
sectors of tourist industry would also be
reduced.

Dry ports in States

*274. SHRIMATI LAKSHMI KUMARI
CHUNDAWAT :

SHRI MAHENDRA BAHADUR
SINGH:

SHRI SAWAISINGH SISODIA:

Will the Minister of COMMERCE be
pleased to state:

(a) the names of the States/Union Terri-
tories which have required the Central

N.A.—Not available.

respective territories; and

(b) what decision Government have taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI AC.
GEORGE): (a) The State Governments of
Uttar Pradesh, Haryana, Rajasthan and Bihar,
and the Union Territory of Delhi have
requested for setting up dry port in their
respective States/Territory.

(b) At present only one proposal for setting
up a dry port at Delhi has been formulated.
This is under Government's consideration. No
other proposal has yet been formulated.

Anomalies in pay scales of Coffee Board
employees.
*275. SHRI NIREN GHOSH:
SHRI K. P. SINGH DEO: DR. K.
MATHEW KURIAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the Government of
India, while implementing the Third Pay
Commission's ~ recommen- -.dations made
by the Coffee Board in
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1969 for the rationalisation of pay scales of
employees of the Coffee Board;

(b) whether it is a fact that by taking the
equivalent pay scales recommended by the
Third Pay Commission in the existing scales
of pay of Coffee Board employees, a number
of anomalies have been perpetuated; and

(e) if so, what steps Government have
taken to remove the anomalies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) to (c¢) Government have taken
into consideration the recommendations
made by the Coffee Board in 1969 for the
rationalisation of pay scales of employees of
the Board while revising the pay scales in the
light of Government's decisions ijn the Third
Pay Commission's recommendations.
Suitable revised scales of pay have been fixed,
keeping in view the responsibilities of the
posts and correcting to the extent feasible the
anomalies in the earlier pay scales.

Boosting tea exports

*276. SHRI BIPINPAL DAS:
DR. R. K. CHAKRABARTI: DR.
V. A. SEYID MUHAMMAD: SHRI
DHARAMCHAND JAIN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have formulated
any comprehensive plan to boost tea exports;
and

(b) if so, what are the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) statement is laid on
the Table of the House.

Statement

In order to promote tea exports, Govern-
ment have taken or intend to take the fol-
lowing steps:

(1) Abolition of exportduty on tea
with effect from 1st March, 1970.

(2) Rebate of excise duty at the point
L/J{D)10BSS—8
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of export varying with price with effect from
15th April, 1970.

(3) Promotional activities by the Tea
Board's offices established in London, New
York, Cairo, Brussels and Sydney to creat
greater posibility for export of Indian tea to
various traditional and new markets.

(4) Promotion of special packs of Indian
tea in selected markets abroad with the
cooperation of the local blenders/packers.

(5) Advertisement through appropriate
media of publicity in countries abroad.

(6) Participation in Trade Fairs and
exhibitions.

(7) Exchange visits of traders and experts
to promote the interest of tea.

(8) Setting up of a Tea Trading Cor-
poration in the Public Sector for export of
packeted and blended teas.

(9) Participation in Generic Promotion
along with other tea producing countries and
local tea trade in importing countries to
increase consumption of tea as a beverage
vis-a-vis other soft drinks.

Exports to Golf countries

*277. SHRIJ. S. TILAK:
SHRI KALI MUKHERIJEE:
SHRI S. KUMARAN:
SHRI V. B. RAJU:

SHRI ~ GURMUKH
MUSAFIR:

Dr. Z. A. AHMAD:

SHRI A. G. KULKARNI:
SHRI CHANDRA SHEKHAR:
SHRI KRISHAN KANT:
SHRI K. P. SINGH DEO:
SHRI LOKANATH MISRA:

SINGH

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have drawn up any
plans to increase exports to Gulf countries and
other oil producing countries; and
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(b) if so, what are the details thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) : (a)
& (b) In view of the recent increase in oil
prices and other essential imports the Gove-
rnment has prepared a programme of exports
for all countries including oil producing
countries in the Persian Gulf Area and
elsewhere. The crash programme envisages
increase in exports of both traditional and
non-traditional items.

The principal elements of the programme
are:

(a) Identification of products with maxi
mum export potential in the immediate
future,

(b) Identification of destination to
which exports of these products would
yield maximum unit value realisation,
and

(c) Identification of measures which
would augment the domestic production
base and generate additional export sur
pluses for these products.

As a result of the crash programme it is
expected that exports during the current
financial year will be substantially higher than
the rate of 7.6 per cent, envisaged in the draft
Fifth Five Year Plan document. The exports to
the oil producing countries including in the
Persian Gulf Area are likely to be more than
double during 1974-75 as compared to 1972-
73 level.

Take-Over of Andrew Yule & Co.

*278. SHRI S. KUMAR AN:
SHRI KALYAN ROY:

Will the Minister of FINANCE be pleased
to refer to the answer to Starred Question 321
given in the Rajya Sabha on the 27th
November, 1973 and state what progress has
been made in the verification of the assets and
investments of Andrew Yule and Co. Ltd.
with a view to take-over of the Company?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): The verification of the
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assets and investments of Andrew Yule and
Co. Ltd. has since been completed by National
Industrial Development Corporation Ltd., a
Government of India Undertaking.

Deficit in State Budget for 1974-75

*279. SHRI SHYAMLAL GUPTA: Will
the Minister of FINANCE be pleased to state :

(a) whether the State Governments have
approached the Central Government for ad-
ditional grants to reduce the budget deficits
and to meet their Plan expenditure; and

(b) if so, what are the details thereof and to
what extent addition] grant, if any, is
proposed to be given by the Central Gove-
rnment to the deficit States?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) and (b) No specific request
for additional grants to reduce the budget
deficits and to meet the Plan expenditure has
been received from the State Governments.
However, some of them have approached for
Central assistance for meeting their carry-over
deficits and for assistance outside the Plan for
specific projects.

Construction of aerodromes in tbe country

*250. SHRI SAWA/SINGH SISODIA:

SHRIMATI LAKSHMI KUMARI
CHUNDAWAT:

SHRI MAHENDRA BAHADUR
SINGH:

Will the Minister of TOURISM and CIVIL
AVIATION be pleased to state the number
and location of civil aerodromes proposed to
be constructed in the country during the
current year?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
Besides the aerodrome at Barapani (Shillong)
which is already under construction, it is
proposed to start work on a new aerodrome at
Hubli-Dharwar during the current financial
year.
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Letter in the Times of India’ relating to a
notorious smuggler of Gujarat

*281. SHRI KALI MUKHERIEE:
SHRI A. G. KULKARNTI:
DR.Z. A. AHMED:
SHRI CHANDRA SHEKHAR:
SHRI V. V. RAJU:
SHRI J. S. TILAK:

SHRI GURMUKH
MUSAFIR:

SHRI KRISHAN KANT:

SINGH

Will the Minister of FINANCE be pleased
to state:

(a) whether Government's attention has
been drawn to a letter published in the
Times of India' of 3rd April, 1974 regarding
a notorious smuggler from Gujarat, in which
sufficient identification of the person has
been given; and

(b) if so, what steps Government have
taken to apprehend the said person?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The Government have seen
the letter of Shri Madhu Mehta published in
the 'Times of India' of 3rd April, 1974.

(b) The description furnished in the said
letter appears to relate to a notorious smug-
gler belonging to Nani Daman in Gujarat.
He is currently involved in six smuggling
cases in which departmental action as well
as prosecution proceedings have already
been initiated against him. He has been
arrested thrice in three different cases but
was subsequently released on bail by the
trial Magistrates.

F.O.B. costs on export of engineering
goods

*282. SHRI H. M. TRIVEDI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have any ma-
chinery for examination of f.o.b. costs of
shippers of Indian engineering goods to
judge the impact of ocean freight on such
exports; and
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(b) if so, what are the results of such
examination on products whose exports ex-
ceed rupees two crores in a year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C
GEORGE): (a) The FIB (Freight Investigation
Bureau) in the Directorate General of
Shipping is functioning as the agency for
examining the f.o.b. costs of shippers of
Indian engineering goods and assess the
impact of ocean freight on the c.i.f. cost of
such exports.

(b) Examination of shipping freight prob-
lems by the FIB is a continual process, and
specific complaints relating to high freight
rates as and when received from shippers are
taken up with the concerned Conference Lines
for working out appropriate rates suited to the
sensitivity of the items of exports.

IDA Loan for import of raw materials for
small scale sector

*283. SHRIK. P. SINGH DEO: SHRI
LOKANATH MISRA:

Will the Minister of FINANCE be pleased
to state:

(a) what are the prospects of India getting a
25 million dollar credit from the International
Development Association during the current
year for import of raw materials for the small
scale sector; and

(b) whether India got a similar amount last
year and if so, the various fields in which that
amount was utilised?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN): (a) The Governmetnt of India has
been exploring the possibility of getting
assistance from the International Development
Association for meeting imported raw
materials requirements of units in the small-
scale sector but it is not possible to anticipate
whether any assistance would be forthcoming
and extent thereof.

(b) An Agreement had been signed with the
International Development Association last
year for a credit of $ 25 million for assistance
to Industrial Development Bank of India in
financing projects in the small and medium-
scale industrial sectors needing
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imported machinery. This credit was for
financing the requirements of capital equip-
ments in the small and medium-scale indus-
trial sectors and did not cover imported raw
material requirements

Large business houses in leather and marine
export trade.

*284. SHRI KALYAN ROY: Will the
Minister of COMMERCE be pleased to state:

(a) whether it is a fact that a major per-
centage of export of leather and marine
products is done by large business houses;

(b) if so, the percentage of their share in the
trade and the names of the concerns and
business houses engaged in the export trade;
and

(c) what steps are being taken to reduce
their domination over the trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) No, Sir. Large business houses
account for a small proportion of the export
trade in these commodities.

(b) and (¢) Do not arise.

Soviet experts in public and private sector
undertakings

*285. SHRIMATI SUSHILA SHANKER
ADIVAREKAR:

SHRIMATI RATHNABAI SREE-
NIVASA RAO:

SHRIMATI SUMITRA G. KUL-
KARNI:

Will the Minister of FINANCE be pleased
to state:

Ca) the particulars of public and private
sector industrial and non-industrial projects
where Soviet experts are at present employed
as consultants/advisers;

(b) what is the number of these experts,
project-wise; and

(c) what is the nature of assistance being
rendered by them?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (c) Necessary in-
formation is being collected and will be laid
on the Table of the House as soon as possible.

Indo-Bangladesh talks on factories in the
two countries

+286. SHRI MONORANJAN ROY:

SHRI SASANKASEKHAR SAN-
YAL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether representatives of Bangladesh
and India held discussions about setting up
factories having man power and machinery
supplied by one country in the other country;

(b) if so, what progress has so far been
made in this regard; and

(c) whether there is any proposal under the
consideration of both the countries to expand
such areas of mutual cooperation for mutual
benefit?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (c) A statement is laid on the Table of the
House.

Statement

During the meeting of the Indo-Bangladesh
Implementation Committee set up by the
Planning Commissions of the two countries,
held in Dacca in May, 1973, possibilities of
promoting cooperation and collaboration in the
Technical and Industrial field were explored.
In this context, the areas identified for such
collaboration included cement/clinker, fertilisers
and sponge iron projects. In each of these fields,
India has undertaken to prepare feasibility
studies. The preliminary report on
cement/clinker has been submitted and is under
consideration at present. The final report is ex-
pected to be ready shortly. The report on feriliser
production has just been submitted. The report
on sponage iron is expected to be ready by
about the end of this year.
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Basmati rice
4287. SHRI LOKANATH MISRA:
SHRI SALIL KUMAR
GANGULI:
SHRI MONORANJAN ROY:
SHRI SASANKASEKHAR
SANYAL.:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Basmati rice 1is
popular in the international market;

becoming

(b) if so, what are the names of the
countries which are showing interest in its
purchase; and

(c) what is the price offered (Country-wise)
by different countries?

THE MINISTER OF COMMERCE
(PROF. D.P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) West Asia, United Kingdom, Mauritius,
U.S.A., Hongkong, Canada, Singapore,
Seychelles, Fiji, Nigeria, West Germany,
Australia, Aden, Kenya, Zambia, Switzerland,
etc.

(c) Basmati rice is sold at international
prices prevailing from time to time.

Sending of Snake-charmers to U.S.A.

+288, DR. R. K. CHAKRABARTI :
Will the Minister of FINANCE be pleased to
state:

(a) whether a travel agency of Cochin has
entered into a long-term contract with some
American travel agents for sending teams of
snake-charmers to the United States of
America to entertain American audiences; and

(b) if so, whether the Government of India
have given sanction for this deal and what is
the estimated foreign exchange earning
therefrom?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) and (b) Government have
come across a news item to this effect. The
claim was made by an un-recognized travel
agency. When the concerned Department
made enquiries, the travel agency did.
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not divulge the details. No application has
been received by the Reserve Bank of India
seeking permission for any contract.

Market borrowings

*289. SHRIMATI SUMITRA G. KUL-
KARNI: Will the Minister of FINANCE be
pleased to state:

(a) what amount was subscribed by the
Reserve Bank of India in 1973-74 out of Rs.
472 crore market borrowings; am

(b) what are the reasons for the large
subscription by the Reserve Bank of India?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) and (b) The Reserve Bank
subscribes to Government loans and also
purchases and sells Government securities as
part of its open market operations. As funds
for investment accrue to banks, Provident
Funds and other institutional investors
throughout the year, it is necessary for the
Reserve Bank to adjust its initial subscriptions
to Central Loans, as and when they are
floated, having regard to likely demands
therefor later in the year. Because of
variations from time to time in the rate of
growth of deposits in commercial banks or
other developments, it may not always be
possible for the Reserve Bank to liquidate
fully its subscriptions to new loans within the
financial year in which they are floated. The
Bank keeps the position in regard to its
portfolio and operations under review to
correct any major imbalance as a result of
unforeseen developments.

The details of initial subscriptions to
Government loans by the Reserve Bank or of
other parties are treated as secret and,
therefore, are not divulged.

Surplus pilots in Indian Airlines

*290. SHRI K. CHANDRASEKHAR-AN:
Will the Minister of TOURSIM AND CIVIL
AVIATION be pleased to state:

(a) whether the Chairman and Managing
Director of the Indian Airlines issued a
statement to the effect that the organisation
has one hundred surplus pilots and

ffci) if so, whether there is any proposal to
retrench these surplus pilots?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) On the basis of the ex-
isting fleet, 95 pilots are surplus to the re-
quirement of Indian Airlines. The Corpora-
tion, however, does not propose to retrench
any of these. They are expected to be ad-
justed against their future expansion pro-
gramme.

MMTC contract for urea and fertilizers
+291. DR.V.A.SEYID MUHAMMAD:

SHRI BIPINPAL DAS:

Will the Minister of COMMERCE be
pleased to state:

(a) the names of the contries with which
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the year 1974 for the import of urea, other
fertilizer components and fertilizers; and

(b) the details in terms of quantity and
value of the commodities to be imported
according to these agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) M.M.T.C. has concluded
agreements for import of fertilizers with
German Democratic Republic, Union of
Soviet Socialist Republic, Bulgaria, De-
mocratic Peoples' Republic of Korea and
Poiand so far during the year 1974.

(b) A statement showing the details is laid
on the Table of the House. The total value of

Minerals and Metals Trading Corporation | contracts concluded so farisRs. 130
have concluded agreements so far during crores.
Statement
Serial Country Commodity Quantity
No, (MT.)
1 Gorman 1 moeratio Ropublie Murinte of potash 2,000,000
2 Union of Soviet Socinlist Ropublies i) Uren 2,060,000
o) Ammoninm Sl|||lf|:il1.- TO, 0N
) Muriate of Potash B0
% DBulguria . . . . Upent 46,00
4 Demoeratic Peoples’ Ropublic of Korea Ulrea 20,0640
5 Poland (i) Urea 1,580,000
@) Caleinm  Ammoninm
Nitr e NERLLT

P. S.=Contracts with Rumania and Hungary arc yet »o be concluded The matter is being

pursued closely with them.

Tariff on rubber products
SHRI B. S. SHEKHAWAT:
SHRI O. P. TYAGI:

SHRI D. K. PATEL:

SHRI JAGDISH
MATHUR:
DR. RAMKIRPAL SINHA:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Tariff No. T.I.
covers the item V-belt;

(b) whether this Tariff covers such rubber

*292.

PRASAD

16A(4)

products as are produced by cottage

industries which do not have vulcanising
plants and therefore cannot treat rubber wit!
sulphur at high temperatures;

(c) whether it is a fact that in the absence of
a specific clarification in this regard cottage
industries producing V-belts by binding rubber
and canvass with hand, are being required to
pay duty at the rate of 11 per cent, the rate that
is being charged from big industries like
Dunlop and Good-year; and

(d) if so, what steps are being taken by
Government to protect the cottage industries?



45 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) Yes, Sir.

(c) No, Sir. The correct rate of excise duty
leviable on V-belts is 20% advalo-rem,
irrespective of the sector of the industry by
which it is manufactured. In adition auxiliary
excise duty at the rate of 20% of the basic
duty is also leviable.

(d) The representations made by the trade
are under consideration.

U.N. Development Scheme

*293. SHRI NABIN CHANDRA
BURAGOHAIN :

DR. R. K. CHAKRABARTI:
SHRIK. B. CHETTRI: "

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the State in the
North Eastern Region were not allotted any
development scheme under the U.N. projects;
and

(b) if so, what are the reasons therefor?

THE MINISTER OF FINANCE (SHRI Y.
B. CH A VAN): (a) and (b) The United
Nations Development Programme (U.N.D.P.)
renders its assistance to developing countries
on the basis of the "Country Programme"
proposed by each recipient country. India's
"Country Programme" was approved by the
UNDP Governing Council in June 1972 for an
Indicative Planning Figure of $50 milion and
for the five-year period 1972-76. Our Country
Programme had been formulated in close
consultation with the Planning Commission
and the various Ministries,who were required
to take into account the needs of the State
Governments and Union Territories while
proposing schemes for inclusion in the
Country Programme. The State Governments
and Union Territories were also advised to
furnish to the concerned Ministries their
proposals for UNDP  assistance. No
developmental scheme relating to any State in
the North Eastern Region was, however,
sponsored for inclusion in the Country
Programme.
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Amendment of Essential Commodities Act.

294. SHRI D. P. SINGH:

SHRI KAMALNATH JHA:
SHRI = NABIN CHANDRA
BURAGOHAIN:

DR. V. A. SEYID MUHAMMAD:

Will the Minister of COMMERCE be
pleased to state:

(j) whether the Central Government had
discussions with the State Governments re-
garding proposed amendments of the Essen-
tial Commodities Act;

(b) whether it is a fact that there are
difference between various Departments of
the Government of India on the subject; and

(c) if so, what are the main points of
difference and by when a final decision is
likely to be taken?

THE MINISTER OF COMMERCE
(PROF. D.P.CHATTOPADHYAYA) :
(a) to (c) The State Governments and the
Un'on Ministries concerned were consulted on
various proposals for the amendments to the
Essential Commodities Act. There are no
differences in the approach to the proposed
amendments.

ANiTTaTE § FTH! TR AATE FTA
aTe WTCETH | TR S A
*295. sif IT7g AT q@SAT P
faet 54T g Fard #v Far w1 7

(%) #mr goimEmE (957 W3W) A
FIAT FEA AR FWA ATA FIEAT A
FTTS Y Y A7 gy F gag F anier
wisT g g1 wE 2 W

(=) =afz g, &1 39 JF T FIEEET
FAT FAT ToT TITH F A £ 7

Theft of paper from currency paper
manufacturing factory at Hoshangobad

*295. SHRI V. K. SAKHLECHA: Will the
Minister of FINANCE be pleased to state:

F[ ] English translation.
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(a) whether the Departmental investigation
into the incident of theft of paper from the
currency, paper! manufacturing factory in
Hoshangabad (Madhya Pradesh) has been
completed; and

(b) if so, what facts have come to light as a
result of the said investigation?]

e warem § TrsT HAt (Al ®o WMo
) : (%) AT (@) FE AT FrataT
7 ALY QU7 AT A F AL T ATH K FH
fawfedT aov fae grommana & a9 gra
7 & faar & | s\ 4w s aatag $i
= qfvm fger siw,  fEani o
e Ft St 3 A e 7 gean gy
F1 F21 a9 & fau 5 gfafaEa g
fma & & formst & o 377 72 2 f Ao
At Wi faree s & e 0
TR AGATH AT 7 F ATTHT AR
#xfag @ §

t{THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b) The Central Bureau of
Investigation has taken over the investigation
of the case relating to theft of currency paper
from the Security Paper Mill Hoshangabad.
The Departmental investigation will be taken
up when the results of CBIs' investigation
become available. In the meantime several
aditional measures have been taken to tighten
the security in the Mill, one of which is the re-

placement of existing watch and ward staff by
the Central Industrial Security Force.]

Improving the lot of craftsmen of Delhi

*296. SHRI KHURSHEED ALAM
KHAN: Will the Minister of COMMERCE
be pleased to state:

(a) what steps are being taken by Gove-
rnment for providing encouragement to the
world famous crafts of Delhi;

(b) what steps have been taken to improve
the working conditions living and working
environments of the craftsmen;

(c) what steps are proposed to be taken for
checking exploitation by middle-men

F[ 1 English translation.
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and improving the lot of craftsmen; and

(d) whether there is any proposal under
Government's consideration for encouraging
and sustaining apprenticeship schemes for
promotion of the crafts?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) to (d) A statement is laid on
the Table of the House.

Statement

Following are some of the important
measures aiming at encouragement to
handicrafts of Delhi and consequently at
amelioration of the plight of the artisans:

(i) The Design Centre run by the All India
Handicrafts Board at the Okhla In-dustrial
Estate provides assistance in designing of the
handicraft items.

(i) The Central Cottage Industries Em-
porium and the Emporium run by Delhi
Adminisuation in Delhi provide marketing
facility for the Handicraft items and eliminate
to a large extent exploitation by middle-men.

(i) National awards for outstanding
craftsmanship have been awarded to 10
master craftsmen of Delhi.

(iv) Training has been imparted to crafts-
men in Ivory, Meenakari and Metal En-
graving.

2. All India Handicrafts Board is organising
further training programmes to craftsmen in Delhi. It
is also organising a Carpet Weaving Centre
within Union Territory. Finances are made
available to Delhi Administration for their
handicrafts development programmes
covering provision of common facilities
centres for art-ware, development of Papier-
Mache products, grant-in-aid to artisans etc.

Seminar on perfumery export
4232. SHRI SHYAMLAL GUPTA:
SHRI LOKANATH MISRA:
SHRI K. P. SINGH DEO:

Will the Minister of COMMERCE be
pleased to state:

(a) whether a seminar on perfumery export
was held in Delhi recently; and

T Transferred from the 2nd May, 1974,
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(b) if so, what are the main recommen-
dations made at the Seminar and what is
Government's reaction thareto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) Yes, S'ir.

(b) The Report of the Seminar is still
awaited.

Seizing of woollen rags by Bombay
Customs

*319. SHRI N. G. GORAY: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that 500 bags of
woollen rags have been recently seized by
the Bombay Customs;

(b) whether it is a fact that these bags
contained mutilated rags and pieces; and

(c) what is the mechanism in the Bombay
Docks to find out mutilated rags and cut-
pieces in the bags?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) As on 20-4-74, about 55
consignments  comprising  approximately
9,000 bales of woollen rags shipped after 17-
9-73 have been detained by the Bombay
Customs.

(b) While these bales may contain some
mutilated or unserviceable rags, they contain
a percentage of serviceable garments.

(c) The procedure for examination is first to
classify the entire consignment into
homogenous lots, on the basis of their sizes,
manner of package, type of packing material
used and marks and numbers on the bales. 5%
Bales are then selected for examination from
each of the homogenous lots. These are
opened and examined by two officers of
Bombay Customs in the presence of
importer's representative.

Refund of unspent amount by States

320. SHRI SANAT KUMAR RAHA: Will
the Minister of FINANCE be pleased to state:

(a) whether it is a fact that West Bengal
Government could not spend Rs. 30 crores
upto the 31st March, 1973;

transferred from the 8th May, 1974.
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(b) whether it is also a fact that Orissa
Government could not spend Rs. 5.5 crores
relief grant during the last financial year; and

(c) if so, what is the total amount Central
Government got back from the States which
could not be spent by the States during the
last financial year, 1973-74?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

Set-back to tea industry

321. SHRI SANAT KUMAR RAHA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that there is a
serious set-back in the production of
Darjeeling tea because of a severe shortage of
coal, furnace oil and fertiliser; and

(b) if so, the steps taken to supply these
materials to Darjeeling tea gardens?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) In spite of the
problems created by the oil crisis and irregular
wagon movements at times for coal, every
effort is being made to meet the input
requirements of tea industry for items like
fertilisers, furnace oil, coal with a view to
maintain the production level of this industry.

Import of newsprint by STC

322. SHRI SUHRID MULLICK CHOU-
DHURY: Will the Minister of COM
MERCE be pleased to state:

(a) whether the C.B.I, has recently been
entrusted with any investigation regarding
contracts for newsprint imports by S.T.C.; and

(b) whether Government have received any
complaint regarding malpractices by STC and
RNI officers during the year 1971-72?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes. Sir,
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(b) The information is being collected
and will be laid on the Table of the House.
Feae A W SfEan w1 g A
323, =t st steir - AT faw
HAT 98 A9 &1 FAT F40 {7 ¢
(%) #m @=a iF W AT
q1E 97 Fa9 @1 &
(@) afz i, @t 2o s s
i
(1) #a1 T wE K FIE WA
FOrE a8 41w e o afon R ?
Loss incurred by Central Bank of India

323. SHRI JAGDISH JOSHI: Will the
Minister of FINANCE be pleased to state:

(a) whether Central Bank of India is
running in losses;
(b) if so what are the reasons therefor; and

(c) whether an enquiry was instituted in this
regard and with what result?]

farer et (=ft Fomo wmgm) ¢ (F)
() Sirad 1 37T 1969, 1970, 1971
T 1972, G4 qGT § ATA FHATZ | 4F
% 1973 F @At w1 wfaq =9 faur 57 7720
2 1 d% 7 gfaw fear & freod o &
A€ F A% & @dr wEl A w0
% for wa wfafa fraea 1 & oz 37 afafy
F TAYAT AT I A&} AT E |

[RAJYA SABHA]

t{THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (c) No, Sir. The bank
has earned profits in all the years 1969, 1970,
1971 and 1972. The accounts of the bank for
the year 1973 are in the process of finalisation.
The Bank has reported that its Board of
Directors have constituted a Committee to
review all aspects of the working of the Bank
and that the Committee has not yet completed
its study.]

AT FATE TEE E T TE

324, =Y AT W ;AT OHEA
ot Ame fawras WA 97 aery AT F
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() 71 4z @4 & ¥ fadm wermg
@ oaua wer yaar & waan foa 7 fafwa
FATE q4Y T waran grer Ave fawee &
TATTATS TAT TF T2 TZ ALY fom a1
& me

(=) =fz 2, a1 5o A O § 7

t|Taking over of Satna airstrip

324. SHRI JAGDISH JOSHI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that the airstrip
constructed at Satna District of Madhya
Pradesh during the Second World War has not
been taken over by the Ministry so far for
civil aviation purposes; and

(b) if so, what are the reasons therefor?]
e Hiw ave faaem e (s
TAAERT) : (F) WA 9AM F FAAvT A
faarrda wgs & ame frama fram #
fraao @ 2 )

(@) 9w & Iza7 |

t{THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) The aerodrome at Satna in Madhya
Pradesh is already under the control of the
Civil Aviation Department.

(b) Does not arise.l

qetet Foi @ Alen aree

325. = STrEIe S T arforen
T T AT W1 FAT FT [

(F) 71 |qrEF AW qres
3T WREN F a1, mfEe, A 2,
AT, AR W oY &% § fao o
ATET ATATE AT F1E AISAT 37T F7 & ;
e

(m) =fz zi, & @1 w5 dur @i
ATHFTL A0 7

+[ 1 English translation.
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Common market with neighbouring
countries

325. SHRI JAGDISH JOSHI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Government of India have
formulated any scheme for setting up- a
common market for India, Pakistan, Bangla-
desh, Nepal, Afghanistan and Ceylon in the
Indian sub-continent; and

(b) if so, whether such a common market is
likely to be beneficial to the economic
interests of the above mentioned countries?]

atforsy davem § vl (= go Hio
W) (&) A TE
(&) e 78 Fzar |
fITHE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No. Sir.

(b) Does not arise.]

Arrears of Income-tax above Rs. One Lakh
against firms in Maharashtra

326. SHRI D. S. PATIL: Will the Minis
ter of FINANCE be pleased to state:

(a) the names of the firms in Maharashtra
whose income-tax arrears exceed rupees one
lakh; and

(b) the steps being taken against those
firms to recover the amount in arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b) The requisite in-
formation as on 31-3-74 is being collected and
will be laid on the Table of the House as early
as possible.

Big business houses in fishery industry

327. SHRI K. CHANDRASEKHARAN:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have received any
report or recommendation from the Marine
Products Export Development Authority in the
matter of the entry of big

+[ ] English translation.
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business houses into the fishery industry in
Kerala; if so what are the details of. such
recommendations; and

(b) what action has been taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GI'ORGE): (a) No, Sir.

(b) Does not arise.

Export of non-specified variety of froglcgs

328. SHRI K. CHANDRASEKHARAN:
Will the Minister of COMMERCE be pleased
to state:

(a) whether Government have received
any report from the Marine Products Ex
ports Development Authority in the matter
of export from Kerala, particularly to the
United States, of frozen froglegs of non-
spicified variety; and

(b) if so, what action has been taken by
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) In regard to froglegs ex-poited
from India after preshipment inspection and
rejected in United States of America by the
Food and Drugs Administration the Marine
Products Export Development Authority has
requested the Government to send a technical
team to study the situation.

(b) The Government have deputed the Joint
Director, Marine Products Export
Development Authority, Cochin to go to USA
to study this matter in detail.

Financing of fishing vessels

329. SHRI K. CHANDRASEKHARAN:
Will the Minister of COMMERCE be
ple<sed to state:

(a) whether Government have received any
report from the Marine Products Ex-pr>r
Development Authority in the matter of
defects in the present procedure in financing
the purchase of deep-sea fishing vessels
including trawlers; and

(b) if so what action has been taken by
Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE rSHRT A. C.
GEORGE): (a) Yes, Sir.

GEORGE): (a) Yes, Sir.
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(b) The proposals of the Marine Products
Export Development Authority have been
considered by the Planning Commission and it
has not so far been possible to accomodate the
financial requirements of the fishing vessels
within the Fifth Plan.

Seizure of imported goods from shops in
Vasant Vihar, New Delhi 330. SHRI NABIN
CHANDRA BURA-GOHAIN: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that some imported
goods were recently seized from certain

Date of raid Eloods

5-4.73

Aetion taken ; Case has hoen  adjudiented.

ing goods were allowed to be redeomed on payment of fine of

confiseation, A

27-8.73

Action taken 3 The ense is yot to be adjodicated, The proprietor was

[RAJYA SABHA |

Cigarettos, Cosmotices, Provisions, Rlades  oto

Cizarcttes, Cosmetics, Provisions, Blades, et

to Questions 56

shops in Vasant Vihar, New Delhi; and

(b) if so, what are the details in this regard
and what steps have been taken to stop such
illegal sale of imported goods?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Some imported goods have
been seized by the Customs Officers from the
shop known as Modern Bazar situated in
Vasant Vihar in New Delhi in course of two
raids organised during 1973.

(b) The details are as under:

seived Approximate

viluo there.of

Rs, 2,400

Cignrettes wore absolutely eonfiseated, Remain.
Rs. 1,200 in lien of

personn] penalty of Rs, 400 was ‘also imposed on the {firm).

Rs, 12,000

nrrestod nnd roloased by

tho magistrate on bail on personal and of Rs, 8,000 and surety of like amoant

The Customs Department muintains survei sho s
; TS 3 ; . ieveillanee on tho suspoact premises nids
organised whenover considered Necesssnry). F premises. - Raids are also

331. [Transferred to the 9th May, 1974.]

Finance Minister's visit to Kuala Lumpur

332. SHRI RABI RAY: Will the Minister
of FINANCE be pleased to state:

(a) whether it is fact that he visited Kuala
Lumpur recently; and

(b) if so, the purpose of the visit and the
outcome thereof?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) and (b) The Finance
Minister, who was the Chairman of the Board
of Governors during 1973-74 and is also the

Governor for India, attended the Seventh
Annual Meeting of the Board of

Governors of the Asian Development Bank
held in Kuala Lumpur from April 25—27,
1974. Apart from the usual financial items on
the agenda, the main items for discussions
were a review of the Bank's operations during
1973 and consideration of the resources
position of the Bank. While the performance
of the Bank during 1973 was considered quite
satisfactory, the need to augment tho resources
of the Bank, especially for lending on soft
terms to needy developing member countries,
was recognised. The Board of Governors also
discussed the possible role of the ADB in
mitigating the problems of its developing
member countries caused by the current
inflationary situation.
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Increase in rates of interest on deposits
333. SHRIKRISHAN KANT:
SHRI KALI MUKHERIJEE:
SHRI V. B. RAJU:
SHRI J. S. TILAK:
SHRI CHANDRA SHEKHAR:
SHRI A. G. KULKARNI:

DR. Z. A. AHMAD:

SHRI GURMUKH SINGH
MUSAFIR:

SHRI JAGDISH  PRASAD
MATHUR:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the interest
rates on various types of deposits have re
cently been raised;

(b) if so, what are the details thereof; and

(c) how much deposit mobilisation Gov-
ernment anticipate as a result of the increase
in interest rates?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) and (b) Yes Sir. The
Reserve Bank of India, by a directive to the
scheduled commercial banks, has revised, as
from 1-4-1974, the rate of interest payable on
public deposits. While the increase in interest
rates in respect of Savings Bank Accounts is
one per cent, the rates of increase for term
deposits of different maturities vary from one
quarter of one per cent to one per cent. The
details are set out in the attached statement.

(c) Any increase in bank deposits is the
combined result of several factors, the rate of
interest being only one of them. It is not
possible to quantify the contribution of any
one single factor in isolation.

(7 MAT 1974]
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Statement
Qu mbum
of incroase
in tha
Class of deposits interest
rates oo
depositas
wel,
1-4-1974
{Percent.)
Savings Aceounts . . 1
Deposits for 15 days to 456 days
and deposits subject to with-
drawsl or repayment by noties
fora perind  not P!tnf'mliug
45 days . (25
Deposits for 45 du‘gs o JI] days
and deposits sulject o with-
drawal of repayment by notice
for u perind  not  oxeceeding
W days . 0-25
Deposits for 81 (.Ea}:i and above
butless than Gmonths 0-25
Doposits for § months and above
but [e88 than® months . 0-25
| Deposits for 9 months and above
bt less than 1 year
Deposita for 1 year aml uhnvu
bt loss than 2 years 0-78
Deposits for 2 yesrs and 1J;|¢Jv-
bul up to and  inclusive nf 3
VEAIES ' 050
Deposits abave 3 yours lrut up bor
‘ and inclusive of 5 yenrs 0-76
Deposits above 5 years 075
Collection of Indian Art
334. SHRI SARDAR AMJAD ALI:
SHRI HARSH DEO MALAVIYA:
SHRI N. R. CHOUDHURY:
SHRI IBRAHIM KALANIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India maintain a "Collec-
tion of Contemporary Indian Art";

(b) if so, what is the organisational set-up
for the same in Air India and the total
expenses incurred thereon up-to-date; and

(c) what are the possible uses to which
this "Collection of Contemporary Indian
Art" is put to by Air India?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) to (c) Air-India have a collection of
contemporary Indian art. Selection are made
by a committee consisting of the Commercial
Manager (Publicity), Chief Artist of the
Corporation's studio and one Publicity Officer
by visiting art exhibitions. Air-India have so
far purchased 1018 paintings costing Rs.
6,50,000 approx. The art pieces are used
mainly for decoration and display at Air-
India's offices abroad and in India. The
purpose of using these paintings for
decoration and display is to create interest in
Indian art and culture and to promote tourism
to India. They are also used for reproduction
in Air-India's calendars, menu-cards and
publicity material in general.

Construction of new hotels in the country

335. SHRIM. S. ABDUL KHADER:

SHRI MAHENDRA BAHADUR
SINGH:

SHRIMATI LAKSHM1 KUMARI
CHUNDAWAT:

SHRI SAWAISINGH SISODIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

[RAJYA SABHA ]

to Questions 60

(a) whether there is any proposal under
Government's consideration for setting up
new hotels, motels and lodges, especially for
middle and low income group tourists during
the year 1974; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): (a) and (b) A statement showing
the accommodation projects included in the
Annual Plan for 1974-75, of the India
Tourism  Development  Corporation  is
attached. Of these, the projects planned for the
2/3 star category are expected to cater for the
accommodation requirements of the middle
income group tourists also.

The Department of Tourism itself has made
a provision of Rs. 8 lakhs during 1974-75, for
undertaking new projects in the form of
supplementary accommodation like youth
hostels, tourist bungalows, forest lodges and
camping sites.

In the private sector, the Department of
Tourism has approved 92 hotel projects at
different places in the country, from the point
of view of their suitability for foreign tourists
and on completion, a number of these are
expected to suit the middle and low income
group tourists.

Statement
Accommodation schemes included in A mual Plan for 1974-75  of India Tourisn
Development Corporation Lid.
Stor
Sorial Nume ol the Project cnlegory No.of Estimated
No, plinned rOOms onst
{Rs, in lakhs)
1. NEW SCHEMES

1 Hotol st New Delhi . . . 3 A00 70000

2 Expansion of Lalitha Mihal Pulae
Mysore . . . 4 5l 6800
3 Agrn Motel 3 100 135-00
4 Jaipur Motel . 3 100 135-00
4 Cotinges ut Gon . . . . 9 50 50-00

6 Expansion of hotels/Trovellers” lodge |

() Expansion of Akbar Hotel at
New Delhi . . . . i 1561 225-00

(b) Expansion of Trovellors Lodge at
Bhubaneshwar . . . 2 a5 1500

T CONTINUING SCHEMER

1 Varanasi Hotel . . . 3 ] 4900
2 Kovalam Hotel . 4 1M 145-000
3 Airport, Hotel, (leutta . . 4 156 28000
4  Bxpansion of Hotel Ashoks, Bangalore | b 100 1003 - 000
8 FExpsionof Apranzabad Hotel | 3 o 5000
6  Culmurg hotel (suhjeet tonpprovad) 4 il 14500
7 Lalitha Malud Paliver Hotel, Mysoro i 20 12.00
8 Hotel at Patno . . 3 5 500-0H)
9 Expunsionof Qutab Hotel, New Delhi 4 20 2000
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Decline in exports
336. SHRI B1PINPAL DOS:
SHRI ROSHAN LAL:
SHRI S. KUMARAN:
SHRI DHARAMCHAND JAIN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that there was a
sharp decline in exports of various com-
modities from April to December, 1973;

(b) if so, the reasons therefor; and
(c) the steps taken for arresting the dec-
line?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) and (c¢) Do not arise.
Income-tax arrears of Class | and Class 11
Government officials
337. SHRI SARDAR AM J AD ALI:
SHRI BIPINPAL DAS:

DR. V. A. SEYID MUHAMMAD:
SHRI HARSH DEO MALAVIYA:
SHRI ROSHAN LAL: SHRIN. R.
CHOUDHURY: SHRI
DHARAMCHAND JAIN:

DR. R. K. CHAKRABARTI:

Will the Minister of FINANCE be pleased
to state:

(a) the number of Class I and Class II
Government officials who have failed to
clear up their income-tax and wealth tax
arrears;

(b) the amount involved therein: and
(c) the action taken against the defaulter,';?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI K. R.
GANESH): (a) and (b) In the Income-tr.x
Department, statistics regarding tax-paying
Government employees are not maintained
according to the class to which they belong.
In the return of income which is common for
all salaried tax-payers, there is no column to
show the class of the employee.

[7JAIT 19741
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The desired information is, therefore, not
available.

(c) The action which can be taken against
tax defaulters to recover tax arrears is the
same for all tax defaulters whether they are
Government officials or derive income from
sources other than salary from Government.

All steps provided in law, including the
following, are taken depending upon the facts
and circumstances of each case:—

(1) Levy of penalty under section 221 of
the Income-tax Act, 1961 for nonpayment
of tax.

(2) Attachment of money due to the
assessee under section 226(3).

(3) Attachment of money in courts under
section 226(4).

(4) Distraint and sale of movable pro-
perty under section 226(5).

(5) Issue of Recovery Certificate under
section 222.

(6) Attachment sale of movable/im-

movable property.

(7) Detention of assessee in Civil Prison.

Special cell to investigate tax evasion by
big business houses

338. SHRI S. KUMARAN: SHRI
KALYAN ROY:

Will the Minister of FINANCE be pleased
to refer to the answer to Unstarred Question
1,482 given in the Rajya Sabha on the 18th
December, 1973 and state:

(a) the details of income-tax, wealth tax
and gift tax cases reopened in respect of
assessees belonging to Houses of Birla and
Bajoria-Jalan; and

(b) the number of prosecutions launched
for failure to credit Government taxes de-
ducted at source and otherwise against them
till the middle of April, 1974 and the amount
involved in each of these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Cases reopened during the
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period from 1-1-73 to 31-3-1974 in respect
of the two Houses are detailed as under:—

No,of cases

reapenoed
Birlas  Bajoria.
Jaluns
Income-tax . i 30 35
Wealth Tux . 213 7
Gilt Tax . . 3

(b) (i) The number of prosccutions launch-
ed during the period from 1-1-73 to 31-3-74
for failure to credit 10 Government Taxes
deducted at source:

Birlas—Nil

Bajoria-Jalans—432 (Includes 24 com-
plaints  launched in the case of M/s
Marshall & Sons Co. India Ltd. during
1972-73).

(ii) The amount involved in these cases
Company-wise.

Amount of tax  deduneted

Company but not eredited to
Government
From From
Salary dividend
Re. Hs,
1. Asiatic Oxygen
Acotylon Co, Ltd, B,12.012 3,092,700

2, Asintic Oxygen

4

448,770

3, 7 Moon  Mills

Litd. . 1,27,184
4, Marshall & Sons

Co. Indin Lbd. 217,091

16,05 060

3,02 700

TOTAL 19,07 760

Memorandum regarding ceiling on
Monetary Expansion

339. SHRI O. P. TYAGI: Will the Minister
of FINANCE be pleased to state:

(a) whether it is a fact that recently 140
leading economists from Indian Universities
and institutions submitted a detailed memo-
randum to the Prime Minister for a ceiling on
monetary expansion;

(b) if so, the details thereof; and

[RAJYA SABHA ]
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(c) what is Government's reaction thereto?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (c¢) Prof. C. N. Vakil, on
behalf of academic economists, has submitted
to the Prime Minister a booklet entitled
"Memorandum on a Policy to contain
Inflation", which besides several other
suggestions, includes one on putting a ceiling
of 5 per cent per annum in the annual growth
rate of money supply during the Fifth Plan.
These economists are of the view that "given
this ceiling, and the target of an incentive-
determined rate of growth of fixed deposits
with banks, it should be the task of the Fiscal
and Monetary Authorities to apportion the
resulting expansion in credit-potential between
the needs of the Government and the commer-
cial sectors. To the extent that the firm annual
growth rate of necessities (say, as reflected in
the average of the growth rate for the three
previous years), goes up significantly, the
stocks of basic goods available to a more
comprehensive public distribution system
become abundant, and the normal rate of
growth of such stocks year by year also moves
up, the ceiling rate can also be revised
upwards. Also in the event of cost-push
through international factors". These and other
suggestions of the economists have been noted
by the Government.

Price rise of coir yarn and coir mattings

340. SHRI S. KUMAR AN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the Pricing
Committee of the Coir Board has decided to
increase the floor prices of coir yarn and coir
mattings intended for export; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) Does not arise.

Kandla Free Trade Zone
341. SHRI H. M. TRIVEDI: Will the
Minister of COMMERCE be pleased to
state:
(a) whether the High-Level Steering Group
on the Kandla Free Trade Zone has made any
recommendations;
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(b) if so, the details of the recommenda-
tions made; and

(c) the action taken on each of the re-
commendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Presumably, hon. member is
referring to the high-level Steering Board on
Kandla Free Trade Zone. The Board has made
a number of recommendations.

(a) and (c) A statement is endowed about
the important recommendations. [Sec Ap-
pendix LXXXVIII, Annexure No. 11]

U.S. Rupee holdings in India

342. SHRI M. S. ABDUL KHADER: Will
the Minister of FINANCE be pleased to
state:

(a) whether the US Government have de
cided to write-off more rupee holdings after
the signing of the agreement relating to
P.L. 480 rupee funds; and

(b) if so, what are the details in this
regard?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) No, Sir. There has been no
write-of. of rupee holdings after the signing of
the Agreement on P.L. 480 and other Funds
on 18-2-1974. There was also no write-off
under this Agreement. The Agreement
provided for a grant of Rs. 1,664 crores to the
Government of India.

(b) Does not arise.
Recommendation of Tata Committee

343. SHRI M. S. ABDUL KHADER:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state the
action taken by Government on the recom
mendations of the Tata Committee on the
licensing of airlines pilots?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
The Tata Committee set up to review the
ercanisational structure and functions of the
Civil Aviation Department has submitted its
interim report and it will take some time for
the Government to take a decision on its
recommendations. A statcmen' giving the
gist of recommenda-

-»«J(D)10R8S-4
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tions made by the Committee in its interim
report on checking and licensing of airlines
pilots is attached.

Statement

In the light of some recent accidents and
incidents in India, a system of independent
checking by Government of the proficiency of
living crews of airlines should be introduced.
The check pilots concerned would need not
only to be fully trained as approved instructors
and examiners, but also to keep in constant
practice and have 'en route' experience. After
considering the pros and cons of the various
alternative systems of providing flight
inspection by Government, the Committee
recommend the adoption of a system, under
which senior pilots of the airlines should be
employed by Government as check pilots on a
part-time basis, approximately half of their
flying hours being spent on normal airlines
duties as airlines employees and the rest as
Government check pilots. The head of the
Inspection Directorate of the Civil Aviation
Department and also his Deputy, if any,
should be employed by Government on a lull-
time basis; if drawn from the Airlines, they
would have to sever their connections with the
latter and if drawn from the Air Force either
on deputation or on retirement from the Air
Force, they should be fully trained and
certificated as Instructors/Examiners on at
least one of the sophisticated types of aircraft
used by the airlines which should initially be
the Boeing 737 of Indian Airlines.

Tourist traffic affected by fuel price
hike

344, SHRIMATI LAKSHMI KUMARI
CHUNDAWAT: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the extent to which the fuel price hike
has affected the tourist traffic to India; and

(b) the steps Government have taken to
offset the effect of fuel price rise on the
volume of tourist traffic?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): (a) Tourist figures for 1973 indicate
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that till December 1973 the rise in fuel prices
had not affected tourist traffic to India.
Against a target 4,00,000 tourists for the year,
4,09,895 wvisited India. 45,295 came in
December, 1973—an all-time high figure for
the month of December. It remains to be seen
what effect the increase in international air
fares will have on tourism to this country and
much will depend on the level at which world
oil prices settle in the coming months.

(b) Efforts are being made to ensure that
concessional air fares on Air India and internal
air fares are kept down at the lowest possible
level consistent with viable operations of the
airlines. Steps are also being taken to increase
the Department of Tourism's joint promotional
efforts in the potential markets of U.S.A.,
Europe, Japan and Australasia. With a wiew to
stimulating tourist traffic from West Asia a
regional office for tourism promotion is being
set up in Beirut. Beside expanding the tourism
infrastructure' added emphasis is being given
to publicity programmes in the tourism-
generating markets overseas.

Discrepancy in the figures of export
earnings

345. SHRI SHYAMLAL GUPTA: SHRI
LOKANATH MISRA: SHRIK. P.
SINGH DEO:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that there is a
discrepancy in the figures of foreign exchange
earnings from export as given by his Ministry
and as reported by the Exchange Control
Department of the Reserve Bank of India; and

(b) if so, what are the figures of foreign
exchange earnings as reported by the above
two official sources for the years 1972-73 and
1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir. The discrepancy in
the statistics relating to exports published by
Director General Intelligence & Statistics,
Calcutta, and the Reserve Bank of India j is
due to the different source material used,
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coverage, valuation, timing, classification of
goods etc.

(b) While latest export data published by
D.G.C.I. & S., Calcutta, pertains to the period
April—February, 1973-74, the most recent
data published by the Reserve Bank of India is
in respect of the period April— June, 1972-73.
The two sets of figures for April—June, 1972-
73 and the difference therein is as follows:—

D.G.C.I. & S. Data—Rs. 458.2 crores.
R.B.I, data—Rs. 443.7 crores.

Difference—Rs. 14.5 crores.

Modernisation of woollen industry

346. SHRI SHYAMLAL GUPTA.
SHRI SANAT KUMAR RAHA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have any proposal
under their consideration to constitute a
committee for modernising the woollen textile
industry;

(b) if so, the details of the proposal; and

(c) by when the committee is likely to be
constituted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) and (c¢) Do not arise.

Export of finished Jute goods

347. SHRI MONORANJAN ROY:

SHRI SASANKASEKHAR
SANYAL:

Will the Minister of COMMERCE . be
pleased to state:

(a) what are the jute-based finished con-
sumer goods which are exported from India
annually and the places to which they are so
exported, indicating the average annual
earnings of foreign exchange thereby during
the period from 1969 to 1973; and

(b) whether any portion of the foreign
exchange so earned is earmarked for im-
proving different varieties of jute products
with a view to capturing world market?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) The common varieties of jute
based finished consumer goods exported from
India are Hessian, sacking, carpet backing
etc. The exports are mainly to USA, U.K.
USSR and Japan. The annual foreign
exchange earnings from exports of jute goods
from 1969 to 1973 are as follows:—

Rs. crores
1969-70 206.1
1970-71 139.93
1971-72 . 264.71
1972-73 249.06

(b) No specific portion of the export
earnings has been earmarked for this purpose
but the industry is constantly engaged on
research for reduction in cost, diversification
and product development. Market surveys
and studies are conducted and export
promotion measures are also taken for
capturing new markets. The industry has
very recently worked out a scheme for
modernisation by utilizing a portion of the
increased unit realisation.

Textile units in West Bengal

348. SHRI KALYAN ROY: Will the
Minister of COMMERCE be pleased to refer
to the answer to Starred Question 538 given
in the Rajya Sabha on the 19th March, 1974
and state:

(a) whether any textile mill from West
Bengal has applied for either setting up new
cotton textile units or for substantia! ex-
pansion of the existing units in that State
during the period from November 1973 to
April 1974:

(b) if so. the details thereof.

(c) whether any industrial licences have
been issued to them durng this period: and

(d) if so, the particulars of the licences
issued alongwith their capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE fSHRI A. C.
GEORGE): fa) and (b) Three applications
from West Bengal Industrial Development
Corporation and two applications from
Bengal Hosiery Manufacturing Association
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and Hindustan Housing and Industries Ltd.
respectively were received for setting up of
new Cotton textile spinning units in West
Bengal. Two existing mills viz.,, Messrs
Poddar Projects, Calcutta and General In-
dustrial Society, Calcutta applied for ex-
pansion of their spindleage capacities.

(c) and (d) Three industrial licences have so
far been issued to the West Bengal Industrial
Development Corporation for the setting up of
three new cotton textile spinning units in the
State with a capacity of 25,000 spindles each.

Cases relating to detection of concealment
of Income

349. SHRI KALYAN ROT: Will the
Minister of FINANCE be pleased to state:

(a) whether there has been a decline in the
number of cases of concealment of income
detected during the last three years;

(b") if so, the details thereof, year-wise; and

(c) in how many cases during the above
period prosecution cases were launched and
the details thereof, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b) Available statistics do
not contain information about the number of
cases in which concealment of income was
detected. The information is being collected
and will be laid on the Table of the House as
soon as it is collected.

(c) During the three years 1970-71, 1971-72
and 1972-73 prosecutions for concealment or
other substantive offences were launched in
23. 12 and 30 cases respectively.

Recommendation of Dhawan Committee

350. SHRI M. S. ABDUL KHADER:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have received the
report of the Dhawan Committee appointed to
evaluate the Avro (HS-748) aircraft;

(b) if so, what are the recommendations
made by the Committee and the decision of
the Government thereon; and



71 Written Answers

(c) if the answer to part (a) above be in the
negative, the reasons for the delay?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c) The report of the Committee
has been delayed on account of certain
discrepancies in the data collected earlier in
regard to aircraft performance. Much of the
analysis has, therefore, had to be redone. The
work of the Committee is now in the final
stages and Professor Dhawan is making
every effort to submit his report as early as
possible.

Development of Taj Complex

351. SHRI KHURSHEED ALAM KHAN:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal under
Government's consideration for the deve-
lopment of Taj Complex at Agra;

(b) what steps Government have taken to
provide economy class tourist accommoda-
tion of acceptable international standard at
Agra; and

(c) what plans are under Government's
consideration for providing adequate and
suitable camping sites for caravans at Agra to
meet the requirements of the ever increasing
over-land tourist traffic?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): (a) Yes, Sir. In the Fourth Plan period
the Department of Tourism spent an amount
of Rs. 3.79 lakhs on the beautifica-tion of the
area around Taj. The State Government has
also constituted a Working Group for
preparing a coordinated scheme for the
environmental improvement and
beautification of Agra. Its report is awaited.

(b) In the Fifth Plan period, the India
Tourism Development Corporation has ten-
tative plans to build a 100 room motel at
Agra, at an estimated cost of Rs. 135 lakhs.

(¢) Tn the Fifth Plan period, a camping
site at Agra is also under consideration.
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Coordination between India Tourism Deve-
lopment Corporation and State Tourism
Development Corporations

352. SHRI KHURSHEED ALAM KHAN:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state what steps
Government have taken to ensure coordination

between India  Tourism  Development
Corporation and the State Tourism
Development ~ Corporations to  avoid

duplication of efforts and ensuring dovetailing
of programmes and plans?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): The co-ordination of tourism schemes in
the Central and State sectors (including those
of the public sector corporations) is achieved
through discussions at the planning stage in
the Working Group of the Planning
Commission at the time of formulating the
Plan and subsequent Annual Plans. It is also
ensured through discussions in the Tourist
Development Council and the State Tourist
Advisory Councils.

Since the Tourism Corporations set up by
the State Governments mainly provide
facilities for domestic tourists, and since the
efforts of the India Tourism Development
Corporation are mainly directed towards the
promotion of international tourism, there is no
over-lapping of facilities provided by the
Corporations.

grqer &1 w1 awrar ofm

353. s SOEre W
I} T AT AT

Far faw w1 ag aam &Y Fa7T w0
fr 2 w9, 1974 %1 ygFT & ufafom
geaE F71 &1 fFadT orfor gy 4y ?

Arrears of direct taxes

353. SHRI JAGDISH JOSHI:
SHRI GUNANAND THAKUR:

Will the Minister of FINANCE be plea ed
to state the amount of arrears of dire taxes
other than income-tax outstanding ; on the
2nd April, 19747]

F[ ] English translation.
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faer siamem | s HwAT (+ Fo W7o
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(F71F %o W)

HA nZ
HA-FT 28,18 19.90
TE-FT 3.92 2.48
HFEIET o 15.90 9.05

tfFHE MINISTER OF STATE IN THE
MINISTRY of FINANCE (SHRI K, R.
GANESH): The figures of gross and net
arrears of wealth-tax, gift-tax and estate duty
are readily available only as on 3lst

December, 1973 and the same are as
follows:—
(In rrores u_r'r Fipers)
(iross - Nt
Wealth-tax . 2818 19t
Gift-tax 302 2.44
Estate Duty 1500 005
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limport of raw materials for luxury items
354. SHRI JAJDISH JOSH:
SHRI GUNANAND THAKUR:

Will the Minister of COMMERCE, be
pleased to state:

(a) the names of cosmetics and other
luxury items for the production of which raw
materials were imported during the years
1972-73 and 1973-74; and

(b) the steps Government propose to take
to slop such imports'?]

arfurva wara § ITHEAT (ST Qo o
W) ¢ (F) 1972-73 T 1973-74
% qT FA A AL, I, TS NI,
B qTITL, FAT 1A, AT, FATOAET iy
AR qrEd WwEAT F I § fore Ffaey
HTA9YH F=4 |11 & AT F74 $1 AAR(T
& wE 47 ) “faam @ wge” wem agn
=TT &, 50l (aem £ e fafoes
AEA AT AELA 7 |
(@) @ &1 %17 919 W 7 I
AT T ﬂ‘-‘f_l"l?[ FREE] E:I' EITTJ,Tf'\I',
AT FedAl AWAAT F AAE -
f1¥ a7z FT fam Fm@r
t{THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) For production of cosmetics
items like face cream/snow, talc, toilet
powder, face powder, hair oils, shampoo,
lotions etc. certain essential raw materails
were allowed to be imported during 1972-73
and 1973-74. The term 'luxury items' being a

very wide one, it is necessary to have a
specific indication of luxury items.

(b) The imports of essential raw materials
will be stopped gradually as and when
suitable indigenous substitutes become avail-
able in the country.]

Demand made at the All India Cotton
Growers Conference

355. SHRI D. S. PATIL: Will the Minister
of COMMERCE be pleased to state:

F[ 1 English translation.



76 Written Answers

(a) whether the Government of India have
received any memorandum from the All
India Cotton Growers Conference held on
the 11th April, 1974 at Nagpur requesting
fixation of remunerative price of cotton and
also demanding formulation of cotton price
policy;

(b) if so, the details thereof; and

(c) whether Government have taken any
action on the demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) and (c¢) Do not arise.

Import of Cotton

356. SHRI D. S. PATIL: Will the Minister
of COMMERCE be pleased to state:

(a) whether Government propose to import
cotton during the year 1974-75; and

(b) if so, what are the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) The programme for
import of cotton during the cotton year 1974-
75 is still under formulation.

Memorandum from Weavers

357.SHRI SAN AT KUMAR RAHA:
SHRI BHOLA PRASAD:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have received
any memorandum from the All-India
Weavers Convention h;eld at Chiraia in
Andhra Pradesh on the 30th and 31st
March, 1974;

(b) if so, what are the details thereof;

(c) whether any deputation met him on
behalf of Weavers Conference; and

(d) if so, the details of the discussions held
and the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) A memorandum embodying
the resolutions passed in the All India
Weavers' Convention at Chiraia on the 30th
and 31st March, 1974 has been received
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from the All India Weavers' Federation.

New Delhi.

(b) and (c) A statement is attached. [See
Appendix LXXXVIIIL, Annexure No. 12.J

(c) Yes, Sir-.

Decision on pending recommendations of
Third Pay Commission

358. SHRI GANESH LAL MALI: SHRI
SAWAISINGH SISODIA: SHRIMATI
LAKSHMI KUMARI
CHUNDAWAT:

SHRI JAGDISH
MATHUR:

Will the Minister of FINANCE be pleased
to state:

PRASAD

(a) whether it is a fact that decision on
certain recommendations of the Third Pay
Commission, especially relating to House
Rent Allowance, City Compensatory Allow-
ance and Children Education Allowance has
not yet been taken;

(b) if so, the reasons for the delay and by
when the decision is likely to be taken; and

(c) whether the recommendations are to be
given effect to from the 1st January, 1973 and
if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (c) The decisions of
Government on the recommendations of the
Third Pay Commission relating to pay scales,
allowances, retirement benefits etc. in respect
of civilian employees of the Central
Government in Classes II, III and IV were
notified in Resolution No. 70(34)/ 73-Imp.
Cell dated 1-11-1973 published in Part I
Section I of the Gazette of India Extraordinary
No. 257 dated 1-11-1973, copies of which
have Been placed in the Parliament Library on
the 8th November, 1973. The Commission had
recommended 1-3-1973 as the date of giving
effect to its recommendations on pay scales
and pensionary benefits. This was modified by
Government as 1-1-73. In respect of other
matters, no date of effect has been
recommended by the Commission. The normal
procedure in this regard is that any revision of
orders relating to benefits to Government
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employees is made effective from a pros-
pective date or from a date specified in the
orders. Accordingly, orders in respect of
decision taken on the Commission's recom-
mendations relating to Children's Educational
Allowance were issued in November, 1973
giving effect thereto from 1-11-1973 i.e. the
date on which the Governments decisions
were formally notified. Orders relating to
House Rent Allowance and Compensatory
(City) Allowance could not be issued as the
matter has been under discussion with the
representatives of the Staff Side of the
National Council of J.C.M. The orders in this
regard are expected to issue shortly.

Aid from Aid India Consortium

359. SHRI SAN AT KUMAR RAHA:
Will the Minister of FINANCE be pleased to
state:

(a) the amount of aid to India during the
ensuing year recommended by the Aid India
Consortium; and

(b) the main terms and conditions govern-
ing the aid by the Consortium group, the
United States of America and the Arab
countries?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) The meeting of the India
Consortium is being held in June, 1974 and it
is only after the meeting that the
commitments of new project and non-project
aid desirable to sustain the growth of the
Indian economy would become known.

(b) A table showing the terms and con-
ditions of aid from Consortium countries
including the United States is laid on the
Table of the House. [See Appendix
LXXXVIII, Annexure No. 135]. It is not in
public interest to disclose the terms and
conditions of aid from Arab countries at this
stage.

WITA & Sa | T K1 AT
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(F) FTATT AT AR T AAHATL
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Tourist impressions about India

360. SHRI RAJNARAIN:
SHRI SHYAMLAL YADAYV:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government's attention has
been drawn to a news-item wherein it was
reported that an American tourist girl stated
that Indians were uncivilised and that on her
return to America she would advise
Americans not to visit India; and

(b) if so, what is the reaction of Gov-
ernment thereto and what action Government
propose to take to avoid such an impression to
be carried by foreign tourists'.']

qiER #T AT fawraw warm § osa
qalt (Sro st wfat wfga) : (%)
O (F) St g, wdes fam ar e
UF FHIEA qa7F gfEear #1729 foama
F1 A fEamt =1 9w 2 5 33 g991 4
I G117 wfore 2 fer 7 7@ o o9 ofa
ST AT HT A 707 1 7 0w meforw
HEET & W17 ZAF] qHIATT F49 AT
TAAART B TH A1 A 1 7 AFAr 2 fw
wfqq sg=gTT 7w 7w F (297 o7 gfansy
F fau fFaa arfawres &1 9931 2
FAAT FT CTIERN A A1G HISHTTOT
AT FH & fA97 F a9 AMATIOUT A
aufaa &7 7 foafas 779 % A4, oifF
QAT T FICH UTH T F [ A2, AT AT
AT & AT |/ 737 q5FT7 qUT 75T F A

1l 1 English translation.
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zarfz & ®raw 7 ‘gdeEml & sfafafear
™ WF § weAad A9 AWA 97 947
afwar e o1 @1

t{THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): (a) and (b) Yes, Sir. The attention of the
Department of Tourism has bee”n drawn to
the complaint by an American tourist that she
was started at and was subjected to obscene
remarks by young men. This is a social
problem that can be solved only by a
realization on the part of our own youth, how

such behaviour as alleged can be harmful to
the interests and honour of our country.

The Department of Tourism has been
conducting '*Courtesy to the Tourist" cam-
paigns from time to time through the media of
newspapers, radio etc. to educate the public to
treat tourists well so that they may carry back
with them a favourable impression of the
Indian people.]

areerfeen fawmr g AEw w
ANA AGT HeA | wENAT

361. # AT wW  AwEE
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A FY AN FTE W

() =fz z1, 71 77" ™ fagw &
FIT F20 I3 F7 f7=77 74T & 7
Deduction in weight and price of opium by

Narcotics Department

361. SHRI V. K. SAKHLECHA: Will the
Minister of FINANCE be pleased to state:
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(a) whether it is a fact that a ten per cent
deduction in the actual weight of opium and
also in its price is made by the Narcotics
Department;

(b) whether this deduction is causing great
discontent among the growers, who have
demanded discontinuance of this practice in a
Memorandum submitted to Government; and

(c) if so, what steps Government propose to
take in the matter?

{{THE MINISTER OF STATE IN THE

fat wava & Treg Hay (s Fo Wwo
) - (F) 7g 79 ad § 5 s
q FaE T ARy F A99 W faet gwr
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70 et & wraw 9977 97 394 g9 7
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50 fealr & 70 et & dr9 szAT-Agan
AT 7, wafan wa fem W A wen
fraifrr #v1 & fam oot w= 2rg &
T’ FF KT AA 2 A7 AT AT A7 HA0GAT
70 f23ft a777 a7 F7 AT 2

T AT W WA 90 qfem TER
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10 afaers 23w £ wEmE a7 £ 9 2
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Fratas a7 vd ngar & g4 § wAmatay
favanm 1 2 Iowey & 2 1 W
THRT7. FTEAHTL FT 937k o7 avg w1
Wl BT FEVAT AR AT ATAT |

(@) @ (w) =7 9w 7 Tz
a1 fF swlFy amr (%) & 397 § e
frar mar & | i F av 97 s A
A A THA H FIE FEIAT AET AT AT |
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) It is not a fact that any
deduction is made in the weight of opium
purchased from the cultivators. The purchase

price of opium is fixed on the basis of its
weight at the standard consistence

F[ ] English translation.
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of 70°. Since the opium tendered by the
cultivator usually varies in consistence
ranging from 55° to 70°, the opium of each
cultivator is assayed by hand parakh and its
weight computed at 70° consistence for
determining the price payable.

90 per cent of the total amount due is paid
on the spot and the remaining 10 per cent is
paid when the report of chemical analysis is
available from the Government Opium
Factories regarding the actual consistence and
purity of opium. Thus, there is no deduction in
the total price payable to the cultivator.

(b) and (c¢) Do not arise. As explained in
reply to (a) above, no deduction in weight of
opium in the total amount due to the
cultivator is made.]

Unadjusted amount of policy holders with
L.I.C.

362. SHRI C. P. MAJHI: Will the Minister
of FINANCE be pleased to state:

(a) whether it is a fact that amount running
to crores of rupees deposited by the policy
holders is lying unadjusted with the Life
Insurance Corporation; and

(b) if so, what steps are being taken by
Government to expedite its adjustment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The amount of
deposits that remained unadjusted at the end
of 1970-71, 1971-72 and 1972-73 its
percentage to the total annual permium
income were as under:

Pereentage

Year Amount to total

annpal

Previnm

ineome

(R4, in erores)

1970.7) 3917 11-51
1971.72 J-05 10-25
1972.78 060

36-58

(b) To adjust the amounts as early as pos-
sible the L.I.C. writes to the policy-
holders:-

(a) to quote the correct policy number,
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(b) to make good the shortfall in pre
mium amount,

(c) to pay interest on delayed pay-
ment of premium,

(d) to comply with the requirements
necessary for revival of policy.

A special Deposits Adjustments Drive has
been recently launched by the L.I.C. to further
accelerate the adjustments of amounts lying
unadjusted.

Domestic passengers transport
contract from Palam to city

363. SHRI BHOLA PRASAD: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that contract for
running passenger transport from Palam
Airport to city for domestic passengers has
been awarded without calling tenders; and

(b) if so, the reason for this departure from
established practice?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) and (b) The International Airport Authority
of India awarded the contract to M/s. Ex-
Servicemen Air-Link Transport Services (Pvt.)
Ltd. without call of tenders as they were
sponsored by the Director General of
Resettlement, Ministry of Defence with the
sole purpose of providing employment of Ex-
Servicemen. There were two other parties who
came forward with their offers but the terms
offered by the above mentioned firm were the
most favourable.

Tension among the employees of Inter-
national Airports Authority of India

364. SHRI JAGJIT SINGH ANAND: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the ex-employees
of International Airports Authority of India
are suffering great hardship due to inordinate
delay in settling of their claims for pension,
gratuity and repayment of their general
provident fund contributions; and
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(b) if so, the action Government propose to
take to expedite payment of the dues to the
employees?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) and (b) Pension and gratuity claims of the
ex-Civil Aviation Department employees who
had been permanently absorbed in the
International Airports Authority have not yet
been settled, but action is being taken to do so
expeditiously. Since a large number of
employees is involved a Pension Cell has been
formed at each of the four Regional
Headquarters and the International Airports
Authority have also ordered the Directors at
the four International nirports to give every
possible assistance to the Pension Cell to
expedite the settlement of the claims. Action
is also being taken in consultation with the
Bureau of Public Enterprises to expedite the
payment of General Provident Fund.

Pollution of the Water in Pichola Lake

365. SHRI GANESH LAL MALI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that all the sewage
from the Lake Palace Hotel in Pichola Lake at
Udaipur is discharged into the Pichola Lake
thereby posing a serious health hazard as the
lake water is a source of drinking water for the
people of Udaipur; and

(b) if so, what steps Government propose
to take to stop pollution of water of the Lake?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION fDR. (SMT.) SAROIJINI
MAHISHI): (a) and (b) No, Sir. Enquiries
made reveal that septic tanks have been
provided at the Lake Palace Hotel, Udaipur.
These ensure independent sewage disposal;
after suitable treatment, the water is used for
gardening purposes inside the Lake Palace. It
is understood that the septic tanks have been
reinforced at cost of Rs. 40,000 approximately
to prevent seepage.

[RAJYA SABHA]
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Laxmi Vilas Palace Hotel, Udaipur

366. SHRI GANESH LAL MALI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to stale:

(a) whether it is a fact that the Laxmi Vilas
Palace, Udaipur was purchased by the
Government of India for running a hotel; and

(b) if so, the amount paid lor (i) the land
and buildings and (ii) furniture and other
decoration articles?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): (a) and (b) Yes, Sir. The Laxmi
Vilas Place at Udaipur was purchased from
the Maharana of Mewar at a total price of Rs.
7 lakhs including cost of the land, building,
furniture, furnishings, paintings and other
articles.

Loans to Hotels

367. SHRI RABI RAY: Will the Minister
of TOURISM AND CIVIL AVIATION be
pleased to state the amount disbursed as
loans by Government to various hotels in
the country during the year 1973-74?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): Loans amounting to Rs. 1.80 crores
under the Hotel Development Loans Scheme
were disbursed to various approved projects
during 1973-74, of which Rs. 1.76 crores were
paid through the Industrial Finance
Corporation and Rs. 4 lakhs were paid directly
by the Department of Tourism.

D.A. instalments due to Central Govern-
ment Employees

368. SHRI KATRAGADDA SRIN1VASA
RAO: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that further instal-
ments of D.A. have become due to the Central
Government employees as per the D.A.
formula laid down by the Third Pay
Commission;

(b) if so, the dates from which the instal-
ments have become due; and
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(c) by when the announcement in this
regard is likely to be made by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c) The last instalment of
dearness allowance was sanctioned to em-
ployees belonging to Classes II, III and IV
with effect from 1-2-1974 when the 12
monthly average of the All India Working
Class Consumer Price Index (1960 series)
crossed 240. The next instalment of D.A. in
terms of the Third Pay Commission's
recommendation as accepted by Government,
would be due when the index average touches
248. Information has not yet become available
to indicate that the average has touched 248.
The matter will be examined as soon as the
information Becomes available.

Third Pay Commission Report

123. SHRI GURMUKH SINGH MUSA-

FIR:
SHRI CHANDRA SHEKHAR:
SHRI KALI MUKHERIJEE:
SHRI V. B. RAJU:
DR.Z. A. AHMAD:
SHRI A. G. KULKARNI:
SHRI J. S. TILAK:
SHRI KRISHAN KANT:

Will the Minister of FINANCE he pleased
to state:

(a) whether it is a fact that the engineers,
scientists, doctors and other categories of
technocrats have shown any resentment
against the decision taken by Government
regarding the pay scale of Class I officers
on the recommendations made by the Third
Pay Commission; and

(b) if so, what is Government's reaction
thereto?

THE MINISTER OF FINANCE (SHRT Y.
B. CHAVAN): (a) The representations
received from some organisations of Class I
officers indicate that certain sections of
Government employees belonging to Class I
are not fully satisfied with the decisions of

Transferred from the 25th April, 1074.
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Government on the recommendations of
the Third Pay Commission.

(b) The Pay Commission had made its
recommendations in respect of Services/posts
in Class I after careful consideration, inter
alia, of the submissions made before it by
organisations belonging to those Services.
Government also gave due consideration to
the demand;, which had been made for mak-
ing deviations from the Commission's re-
commendations, and came to the conclusion
that because of several factors, it was not
possible to make any material changes, except
a few marginal adjustments in the re-
commendations and the final decision on these
recommendations was announced on 29th
March, 1974. It is not possible to make any
further improvements on those decisions in
respect of one service or another.

Search by CBI of residence of officiall,
of Exchange Control Department of Reserve
Bank of India, Bombay

259. SHRI O. P. TYAGI: Will the Mini-.
ster of FINANCE be pleased to state:

(a) whether it is a fact that in February-
March, 1974 the Central Bureau of Investi-
gation had made searches at the Bombay
residences of four high officials of the Ex-
change Control Department of Reserve Bank
of India; and

(b) if so, the reasons therefor and the results
thereof?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) and (b) The Reserve Bank
of India has reported that, in the course of
their work, the Officers of its Exchange
Contral Department, came across certain
suspicious features in a case relating to
exports to Afghanistan. After due inves-
tigation, in cooperation with the Directorate of
Enforcement, the Reserve Bank of India made
a formal complaint to the Directorate of
Enforcement in October, 1973 and at the
instance of the Directorate of Enforcement
made a complaint to the Central Bureau of
Investigation in January, 1974. The Central
Bureau of Investigation, during the course of
its investigations, felt the need for searching
the offices and residences of four officers of
the Reserve Bank

Transferred from the 2nd May, 1974.
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of India, Bombay. This was done after ob-
taining search warrants from the Additional
Chief Presidency Magistrate, Bombay. The
Investigations by the Central Bureau of
Investigation have not yet concluded.

Misuse of import licences

262. SHRI SHYAMLAL GUPTA: Will the
Minister of COMMERCE be pleased to state
the names of firms /parties against whom
action for misusing the import licences has
been initiated during the last three years and
the present position in respect of each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): Information about the firms/
parties against whom action has been initiated
after due investigation, is published in the
Weekly Bulletin of Industrial Licences,
Import Licences and Export Licences, copies
of which are available in the Parliament
Secretariat Library.

Whenever an alleged misuse comes to the
notice of the Government, enquiries are
started to ascertain whether there has been
misuse or not. As a number of cases is being
investigated into by the Import Trade Control
authorities ail over India, it is considered that
the labour involved in the collection of the
present position of all the cases will not be
commensurate with the results achieved,
especially as the situation will vary from time
to time.
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Industrial production in public sector

268. SHRI PRAKASH VIR SHASTRI: SHRI
B. S. SHEKHAWAT: SHRI
SUBRAMANIAN SWAMY:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that an action
Committee under the Chairmanship of a
Member of Planning Commission was set up
for augmenting production of industrial units
in public sector; and

(b) if so, what are the details of the sug-
gestions made by the Committee and what
action Government have taken thereon?]
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t{THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R.

GANESH): (a) and (b) An Action Committee

on Public Enterprises has been set up under

the Chairmanship of Member, Planning

Commission. The Committee is entrusted

with the task of identifying the steps

necessary to improve the performance of

public enterprises. Some of the important
suggestions made by the Committee relate to

(i) strengthening of management;

(i) changes in organisational structure
at the plant and corporate level;

(iii) improvement in plant management;

(iv) decentralisation of maintenances
activities;

(v) provision of balancing and debot-
tlenecking facilities;

(vi) imporvement in materials manage-
ment, motivation of personnel, produ-tion
planning and control;

(vii) introduction of suitable machinery
for timely review and control of
operations;

(viii) better corporate planning; (ix)
strengthening of Research &
Development activities and other technical
services;

F[ ] English translation.
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(x) strengthening of sales and marketing
efforts;

(xi) improvement of industrial relations;
and

(xii) Multi-shift operations.

Most of these recommendations have been
accepted by Government and are at various
stages of implementation.]

Opening of a branch of Diamond Trading
Company of India

299. SHRIK. P. SINGH DEO;
SHRI LOKANATH MISRA:
SHRI SHYAMLAL GUPTA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have under
consideration the proposal of Diamond
Trading Company of London for opening a
branch of that firm in India; and

(B) if so, what are the details thereof and
what action Government have taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) No, Sir. However, a
proposal to set up an Indian Company with the
Diamond Trading Company of London as one
of the partners is under consideration of
Government.

Dry port for Delhi

41V SHRI N. G. GORAY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that planning
Commission has rejected the proposal for setl
ing up a dry port in Delhi;

(b) if so. what are the reasons therefor; and

(c) what is the amount spent on survey and
other expenditure incurred on the
proposal?

tTransferred from the 3rd May, 1974.
~Transferred from the 8th May. 1974.



91 Papers Laid,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) and (c) Question does not arise. The
proposal is under active consideration of
Government.

investment for creating

additional job

551. DR. K. MATHEW KURIAN:
SHRI LOKANATH MISRA: SHRI
MONO RAN JAN ROY:

Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that the investment
tor creating each additional job has gone up
from Rs. 30,950 in 1971-72 to Rs. 32,890 in
1972-73 in the case of companies assisted by
the Industrial Credit and Investment
Corporation of India;

(b) if so, its impact on planning for in-
vestment; and

(c) whether Government are contemplat ing
for restructuring the role of Industrial Credit
and Investment Corporation of India in the
light of the above trends?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) and (b) Information is
being collected and will be laid on the Table of
the House to the extent available.

(c) In the Public Financial Institutions Laws
(Amendment) Bill, 1973 now before
Parliament and being referred to a Joint Select
Committee, a more effective coordination
between “the Industrial Credit and Investment
Corporation of India and the Industrial
Development Bank of India and the other term
financial institution and banks is
contemplated.

increase in

12 NOoON
PAPERS LAID ON THE TABLE

Annual Report (1972-73) of the Interna-
tional Airports Authority of India

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): Sir, [ beg to lay on the

tTransferred from the 10th May, 1974.

[RAJYA SABHA]

On the Table 92

Table a copy (in English and Hindi) of the
First Annual Report of the International
Airports Authority of India for the year 1972-
73, under sub-section (2) of section 25 of the
International Airports Authority Act, 1971.
[Placed in Library. See No. LT 6896/74.]

Certified Annual Report (Feb., 1972 toMarch,
1973) of the International Airports Authority
of India and related Papers

DR. (SHRIMATI) SAROJINI MAHISHI):
Sir, I also beg to lay a copy (in English and
Hindi) of the Certified Annual Accounts of the
International Airports Authority of Inida for
the period 1st February, 1972 to 31st March,
1973, and the Audit Report thereon, under sub-
section (4) of section 24 of the International
Airports Authority Act. 1971. [Placed in !
ibrary. See No. i T 6597/74.]

The Aircraft (Second Amendment) Rules.
1974

DR. (SHRIMATI) SAROJINI MAHISHI:
Sir, T also beg to lay a copy (in English and
Hindi) of the Ministry of Tourism and Civil
Aviation Notification G. S. R. N.J. 395. dated
the 6th April. 1974, publishing the Aircraft
(Second Amendment) Rules. 1974 together
with nn Fx-planatory Note thereon, under
section 14A of the Aircraft Act, 1934. [Placed
in Library. See No. LT 6898/74,]

. Summary of Budget Estimates for Revenue
and Expenditure of Air-India fo>- the year
1974-75

1l. Summary of Actuals for the year 1972-73,

Budget Estimates and Revised Estimates for

the year 1973-74, and Budget Estimates for
the year 1974-75 of Air-India.

DR. (SHRIMATI) SAROJINI MAHISHI:
Sir, I also beg to lay a copy each (in English
and Hindi) of the following
papers:—

(i) Summary of Budgtt Estimates for Re-
venue and Expenditure of Air India for the
year 1974-75.
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(i) Summary of Actuals for the year
1972-73, Budget Estimates and Revised
Estimates for the year 1973-74 and Budget
Estimates for the year 1974-75 of Air India.

[Placed in Library. See No. LT-7013/74 for
(1) and (ii)]
I. Summary of Budget Estimates for

Revenue and Expenditure of Indian Airlines
for the year 1974-75.

Il. Summary of actuals for theyear
1972-73, Budget Estimates and Revised
Estimates for the year 1973-74, and Budget
Estimates for the year 1974-75 of Indian
Airlines.

DR. (SHRIMATI) SAROJINI MAHISHI:
Sir, T also beg to lay:—
(i) Summary of Budget Estimates for
Revenue and Expenditure of Indian
Airlines for the year 1974-75.

(i1) Summary of actuals for the year 1972-
73, Budget Estimates and Revised Estimates
for the year 1973-74 and Budget Estimates
for the year 1974-75, of Indian Airlines.

[Placed in Library. See No. LT-7013/74 for
(1) and (ii).]
Audit Report on the Accounts (1971-72)
of the Cardamon Board, Errakulam

TRE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): Sir, I beg to lay on the Table a
copy (in English and Hindi) of the Audit
Report on the Accounts of the Cardamom
Board, Ernakulam, for the year 1971-72.
[Placed in Library. See No. LT-7016/74]

Ministry of Finance (Department of Re-
venue and Insurance) Notifications

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I beg to lay on the Table:—

(1) A copy each (in English and Hindi) of
the Ministry of Finance (Department of
Revenue and Insurance) Notifications G. S.
R. Nos. 1408 and 1409 dated the 15th
December, 1973 together with a
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Corrigendum and an Explanatory Note
thereon, under sub-section (2) of section 4
of the Central Board of Revenue Act, 1963.

(i) A statement (in English and Hindi)
giving reasons for the delay in laying the
Notifications mentioned at (i) above.

[Placed in Library. See No. LT-6913/74 for
(1) and (ii)]

SHRI K. R. GANESH: Sir, I also beg to lay
a copy in (English and Hindi) of the Ministry
of Finance (Department of Revenue and
Insurance) Notification G. S. R. No. 420 dated
the 27th April, 1974, together with an
Explanatory Memorandum thereon. [Placed in
Library. See No. LT-6914/74)

REPORT OF COMMITTEE ON WEL-
FARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

SHRI B. R. MUNDA (Bihar): Sir I beg to
lay on the Table a copy of the Twenty-sixth
Report of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes on the
Ministry of Home Affairs—Central Grants to
Voluntary Organisations engaged in the
Welfare of Scheduled Castes and Scheduled
Tribes.

SYNOPSIS OF PROCEEDINGS OF
COMMITTEE 'D' ON DRAFTFIFTH
FIVE YEAR PLAN

DR. Z. A. AHMAD (Uttar- Pradesh):' Sir I
beg to lay on the Table Synopsis of
Proceedings of Committee 'D' on Draft Fifth
Five Year Plan (Social Services, Education,
Manpower Planning and Population Policy).
[Placed in Library. See No. LT-7Q46/T4]
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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Discovery of Two Wireless
Transmitter-Cum-Receiving sets on Megha-
laya Border

SHRI N. R. CHOUDHURY (Assam): Sir,

1 call the attention of the Minister of Home

Affairs to the reported discovery of two

powerful wireless transmitter-cum-re-ceiving

sets on the international border in Meghalaya.

[The Vice-Chairman (Shrimati Purabi
Mukhopadhyay) in the Chair]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): Madam,
according to information received from the
Government of Meghalaya, the State Police
recovered two VHF por-tible radio trans-
receiver sets on the 19th April, 1974 from two
persons who were moving about suspiciously
in Shillong. Six persons have been arrested so
far and they are being interrogated.

The sets have been examined by experts.
One of the sets is out of order while the other
is in working condition. On testing, it was
found to have a capacity for short range
transmission. Further investigation is in
progress.

SHRI N. R. CHOUDHURY: Madam Vice-
Chairman, this north-eastern region has been a
trouble-spot for a quite a long period and
foreign spy rings are operating in this area
since the indepenence of the country. You
know that foreign powers like China, the USA
and Pakistan were very much active during the
rebellion in Nagaland and Mizoram and also
in recent days, you know, the CIA has become
very active in the north-eastern region in-
cluding Meghalaya and Assam. The US
diplomats have very often kept a close contact
with that area and they have been trying to
create disruption in that part. In this
connection, I would like to draw the attention
of the Minister to a press re-oort which
appeared in the Hindustan Times of March 22
last. In that report it is said: "'An unpublished
visit of a four-member tesm of the United

States Consulate in Calcutta headed by
Consul-Gene-ral Pickering to Assam and
Meghalaya
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has surprised political circles in both the
States. "At least one of the team's members is
known to be a regular GIA official in the
guise of a diplomat. He had been here just
before the 1972 language disturbances in
Assam and in Sikkim just before the troubles
rocked the tiny Himalayan Kingdom. The
same man was alleged to have been at Tejpur
in Assam immediately before a communal
riot broke out in that town last year. The
consular-General's visit this time is said to be
a routine familiarisation tour reaching
Gauhati on March 16 ..."

1 he report went on like that. Then they left
Meghalaya and also visited some important
places in Assam and also Silchar town, the
gateway to the trouble-torn and
Mizoram and immediately after his visit
there, the rebel activities in Mizoram
intensified. And as you know, he visited in
March and in April these two sets of small
radio station have been detected by the
police there. And as you know( the MRA has
been very much active in that part and now
they have already been able to enter the
kitchens of some high officials and
politicians through a  so-called women's
emancipation programme. In view of this
detection of the  secret radio station, this
matter is very important for national
security in that part. And foreign agencies like
CIA, MRA and also some Chinese spy rings
are very much active in that part and they are
creating disruption in that area and are
trying to make the north-eastern region a
trouble spot in collusion with, I must tell you,
tRe Mizoram rebels and Naga reBels and also
some element'- of Muslim-Bengal
agitation in Bangla Desh who have already
formed a league, and are trying to intensify
rebel activities in the north-eastern region
with their  headquarters somewhere in
Arakan. In ‘'his background I would like to
know from the Minister what steps the
Government is taking to stop all this anti-
national, anti-State, activities being
indulged in by foreign agents in that part of
the country. SHRI RAIM NIWAS
MIRDHA: The north-eastern  region s
very sensitive and important area of our
country and the mment is very conscious of
the security  aspect that the honourale
Membr has underlined. He has referred to
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activities of foreign agents that might be
operating there. Well, we have very strict
regulations for the movement of foreigners in
that area and it is only after obtaining
permission and clearance from the proper
authorities that any foreigner can go in that
area. As regards the activities from across the
border, we are doing all we can to police that
area. We are in touch with our neighbouring
Governments of Bangla Desh and Burma and
we are fully in touch with them and 1 am
happy to say that we are receiving full
cooperation from these Governments in
checking infiltration of foreign agents and
dthers who carry on undesirable and anti-
national activities. So, we are very conscious
of all these things and every effort is being
made to see that the security of the country in
this sensitive area is fully maintained. Whether
by way of strengthening police force,
improving our intelligence set-up or equipping
our forces with requisite armaments and vehi-
cles and other things, we are dealing with that
situation.

And, Madam, I can assure 'the House that
we are fully conscious of all these things and
we are taking steps to meet the situation.

SHRI N. R. CHOUDHURY: Madam, I find
my questions have not been clearly answered.
I said...

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): This is not
the Question Hour. You can ask only one
question.

SHRI N. R. CHOUDHURY: No questions,
Madam. What [ said previously I want to
reiterate now and I want a clarification. I said
that certain U. S. Embassy officials visit
frequently that part of the country and
immediately after their visit something
occurs. Now, you see one US Embassy
official visited Assam...

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You have
raised this point already.

SHRI N. R. CHOUDHURY:: But that has
not been answered clearly. I want a
clarification now. I want to know whether this
Government has got any such information
and, if so, what steps they are going to take to
stop such things in future.

[7 MA¥ 1974]
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SHRI RAM NIWAS MIRDHA: Madam,
the honourable Member mentioned a number
of points in which this was one. The whole
point that he wanted to make was whether the
Government is aware of all these things, these
trends and the activities of foreigners and so
on and what is being done to meet them. So, I
have said in a broad and general way what we
are doing in this respect.

As regards the persons of the U.S. Embassy
or Consulate visiting that area, I have already
said that a very strict watch is kept on all of
them and they are screened and they are given
permits and the places they visit are also
known to us and I do not think that the
honourable Member need have any fears that
these foreigners who are permitted to go there
would do any mischief there.

DR. K. MATHEW KURIAN (Kerala):
Madam, according to the statement of the
honourable  Minister, only two wireless
sets have been found. Possibly, this is only the
tip of the iceberg and possibly the border of
India is being affected by a large number of
such activities not only by the CIA and the
other elements, but also by the fascist elements
like the Anand Margis and others. I would like
to know from the honourable Minister whether
any technical examination of the sets has
been done. At least one of the sets was not
out of order.  According to some of the
statements in the report, the wireless sets, the
secret mobile radio stations, are capable of
intercepting various broadcasting stations of
the world. Is it so? In that case, is the
intercepting  capacity of these sets with HF
unlimited? Have the two sets which have
been found the markings of the foreign
manufacturers, and, if so, what are those
markings? Sir, using such sets in clandestine
activities by certain foreign powers  in
collusion  with the anti-social elements in
this country, particularly in the sensitive areas
near our borders is a very serious matter and
the House should have been informed a little
more than what the Minister has tried to
inform. He has only stated that the two sets
have been found. But he could not give any
details about the frequency of the equipment,
the nature
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[Dr. K. Mathew Kurian] and character of
the persons arrested already and the mark of
manufacture on the sets already recovered. I
would like to know whether the Government
has made any study about all these anti-social
elements who work in this country in collu-
sion with the Americans, the CIA and so on,
with the American Embassy controlling huge
sums of rupee resources which have been
allowed under the recent agreement. I want to
know whether this money is being used to
finance such anti-social activities and whether
the Government has made any inquiry into the
use of the American Embassy funds which
have been acquired by them amounting to
more than Rs. 300 to Rs. 400 crores and
whether this type of expenditure is being
properly looked into. I want specific answers
to all these queries.

SHRI RAM NIWAS MIRDHA: Madam,
the sets have been examined by our technical
experts and we are assisting the State
Government in every possible way in this
investigation. These sets are of Japanese
manufacture and they are transmitter/receiver
type of set or some sort of a walkie-talkie
type. So, these sets can receive news or other
signals from quite long distances like any
other powerful radio receiver. But, so far as
the transmitting capacity is concerned, it is of
a very limited range and we are examining as
to how and where it came from.

From the technical point of view, we are
examining the whole thing. And I do not
think any aspect of the matter, of a technical
or other nature, would escape us.

As regards possibility of the use of US
Embassy funds for financing anti-social and
anti-national activities in these areas, in this
House we have also discussed this on a
number of occasions, how these funds have
accumulated and the restrictions imposed on
the utilization of counterpart funds or other
funds which they have with them. And I do
not think any further discussion at this stage
would be necessary or desirable.

[RAJYA SABHA)
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qFEqT FT AW § | F AT WEAT qrEar
£ fr.

THE VICE-CHAIRMAN (SHRIMATI
IURAB1 MUKHOPADHYAY): Please sit

down. I have not called you. Your turn will
come. . .

St TAATCOAY ; 7 (AT F7 97 F7
'?T?'I

FaeATERE (sfreet qeEt ware ) -
TN T A B AL |

o AW { qg ST AR
g

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): No,
please . ..

off TS ;- # AT qE FT @Y

d GATE EET & TH BT W T A A
#fad | 3o wifeT gdw o 3§ W
7 2 & wmfaz 7z wifew w3 w0y
BTGT & | 9T WA HAT ST are A
A AwEA R A =9 A W F oA
7w g fF e ow "% THT TUT
WEA TR £\ ar g e o 9
TETT R | AW, WA ATEA, aTae §
g o afeifza 3 fr ag awrar oF &
§ TAC G qF, OF FT THMEE FAL TF
GEAE  F | ATE W AT FiAEmE v
AE o0 9T TBTE | W A 5
ar &1 A A g ‘
FawATeRs (sfwfa T et
SEl

Sl TAAEN ¢ AT GAT e fere
YA F TR 4 v ?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The Call-

ing Attention has been admitted by the
Chairman.
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SHRI BHUPESH GUPTA: (West Bengal):
Sir, in the West Bengal and Assam papers,
reports are appearing systematically about the
intensive activities in the Eastern region in
order to create trouble or to help the hostile
elements. In this connection. I would like to
know whether the Government has any
information to the effect that one Mr. Leo T.
Huno who stays with the American Attache in
New Delhi and passes off as a student on a
study tour, is being sent to various place* in
the Eastern region including West Bengal. Is
the Government aware that he is actually an
army personnel masquerading as a student to
study what they call, South East Asian Foreign
Area for officers. This is his subject of study
ostensibly, but he is obviously an intelligence
man living with the American Military
Attache. He has been visiting West Bengal,
Bihar and many other parts in the Eastern
region between April 6 and 18. Has the
Government received any information to this
effect from the West Bengal Government or
from other authorities concerned? Has the Go-
vernment also got the information to the effect
that on April 9 the Pentagon Subversion Fleet
arrived in Calcutta and Mr. Peter Burleigh of
the U. S. Consulate Office in Calcutta escorted
these people including Mr. Huno and others?
This is also the information which is being
talked about. Is the Minister aware of it? Sir,
Mr. Peter Burleigh has been going to these
trouble spots whether it is Sikkim, or Gangtok
or Assam or Orissa. His name has been
mentioned in the West Bengal papers and in
West Bengal Assembly and
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[Shri Bhupesh Gupta] the Congress M.L.A.
demanded that he should be declared as a
persona tion grata. I would like to know what
steps the Government are taking in regard to
these specific allegations. 1 understand from
responsible quarters that Mr. Huno has been
touring these regions with the help of Mr.
Peter Burleigh, I would like to know what
steps the Government are taking in this
connection. Is the Government aware that
Bangladesh Government has also taken
serious exception to the fact that subversive
activities are being conducted by the C.T.A.
elements and some other elements in the
Eastern border from our side? If so, what steps
are the Government taking to stop such
things? The questions are very specific and the
names have been given.

SHRI RAM NIWAS MIRDHA: Two
specific names have been mentioned. One is
Mr. Huno who, it is said, goes about in the
garb of a student and visits these regions.
Well, 1 have no information on this particular
gentleman right now. But I can say that we
have a very elaborate procedure before we
admit even scholars from foreign countries.
Subjects of research are screened and their
antecedents are checked. Many a time, some
subjects are not allowed for research.

Y TS - 77 w0 F47 § R
e #Y ' @Ay ?
SHRI RAM NIWAS MIRDHA: These rules

apply to every foreigner who wants to come to
India for research.

off TrmTome A AT faw dmog
AT = A & AL o 39 07§t 9z fauw
A g

ot o Fram faut - B o fomw

AP EEN A7 WOTI A S T
mﬁm%ﬁﬁﬂﬁmwﬁmmm
¥ T P FIAT ATEAT @ SAWT AT
AT Fv F TA 27 IR AFA W AT
TTAT AT AL

As regards Mr. Peter Burleigh he is at-
tached to the U. S. Consulate in Calcutta.
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As I said in answer to an earlier question, no
foreigner, including Consular officers, can
visit these restricted areas  without
Government's permission. Places that they
visit are also mentioned, duration of staj is
restricted, and the Government fully knows
what these foreign nationals de when they go

there. As regards the last question regarding
Bangladesh. . .
SHRI BHUPESH GUPTA: On 9th

April, the Pentagon Subversion fleet arrived
in Calcutta. I have given the date.

SHRI RAM NIWAS MIRDHA: I have no
specific information about this. But 1 said that
about Mr, Peter Burleigh and persons attached
to the U. S. Consulate, we will make
enquiries.

SHRI BHUPESH GUPTA: As regards Mr.
Peter Burleigh, the West Bengal Assembly
and the Assam Assembly have debated this,
opinion have been expressed and instances
have been cited. I should like to know why are
you not taking action in the light of the very
grave allegations made against this gentleman
in the West Bengal Assembly. And why this
man is allowed to continue in Calcutta? It is
not a question of your giving permission to go
to certain places. But he is operating from
Calcutta. And this has been mentioned. And I
know it for a fact that the West Bengal
authorities are seized of the matter, and they
have brought it to the notice of the
Government. I believe, this was raised in the
West Bengal Assembly and in the Assam
Assembly also. What comes in your way to
deal with this man, and asking him to get out
of the country?

SHRI N. R. CHOUDHURY: The Assam
Government also said that Mr. Burleigh
should not be allowed to visit that part.

SHRI RAM NIWAS MIRDHA: Alll
would like to say is this. We are conscious
and we know the activities of every foreigner
who visits that area. And whether Mr. Peter
Burleigh or some one else should be turned
out or not.

SHRI BHUPESH GUPTA: You do not

know what is happening in Sadar Bazar, right
under your nose. What is the use of telling?
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SHRI RAM NIWAS MIRDHA: If the
hon. Member wants to discuss some particular
individuals or their conduct, we can have a
separate discussion and I wouldn't mind. But
as at present, | am giving all the information
that I have regarding what is raised by the
hon. Member. And this is after all a Calling
Attention motion about a particular incident
that took place. As regards the general policy,
regarding permission to foreigners to visit that
place, I have already said that we have very
elaborate checks. . .

(Interruption)

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Madam  Vice-Chairman, my
distinguished colleague, Mr. Bhupesh Gupta
called for the kicking out of Mr. Peter
Burleigh from India if Mr. Burleigh is
engaged in all the activities that Mr. Bhupesh
Gupta says he is. However, last time, when [
asked a Russian Economic Counsellor to be
kicked out, Mr. Bhupesh Gupta was on his
feet saying that that was vulgar, and that if
such a speech has been made in the Soviet
Presidium, how would. . .

(Interruption)

SHRI BHUPESH GUPTA: On a point of
persona] explanation, Madam. First of all, I
did not use today the word 'kick out'. That was
his language.

SHRI SUBRAMANIAN SWAMY: You
used it for the American.

SHRI BHUPESH GUPTA: You are
thinking in those terms. I said, "get him, throw
him out of the country", and not "kick out."

SHRI SUBRAMANIAN SWAMY: Your
amendment is accepted.
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SHRI BHUPESH GUPTA: Secondly, even
in this scandalous remark you made you never
accused the Soviet people of espionage. You
said that certain statements of the Soviet
Counsellor in regard to economic matters are
objectionable. And this is not the same theme.
. . (Interruption) Mr. Rajnarain is not to direct
me. . .

(Interruption).

AT TTATLOAW AT, T 76 2w
FTAW F 1 F g AT Fgar g e
ot fug A arw o afFargeEd
g a1 9awd 5 ¢ @99 "M #7
AT FE T E alw | F A 67
T AT FC G § | IARI qniAaTHeEdr
afea wmr wfzr #ie wEr g4
dfgea a7 2 37 oF @ F1% WA A=
@i A1 miaaera fEar o feew
ag Tz & 6 4 ANAT T _E  FE A
# | (wmaar) gzi 9% gfafa afar-
qezdr fza=ir &1 571 g|r & " 4T
qF qar =E ([FEEr A fewrw av
A A Z, A A AR AT g
T, UFEF &1 A g 7h A @ §,
i f smaTi@araed § WT AaEaT

SHRI BHUPESH GUPTA: He does not
know a dam thing. He knows how to lick a
political party. I am very glad that Mr.

Rajnarain has come to his rescue. What Mr.
Swamy has said today is unfortunate.

(Interruption)

Mr. Swamy is very pleasant to look at.
When I see my fiiend Mr. Rajnarain, I feel he
has come from the Chambal valley.

Y TSI ¢ TR TEF AT g
T A EE AT (%7 7 AT Ar WETT
FF qrfedl & wd Z0 1 AT ITART Sy
FI ¢ 98 UH Cadd T f1ag §8 |
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SHRI BHUPESH GUPTA: That is a
different thing. That was an allegation with
regard to a statement which has been made
publicly. How can he take an *xception? Here
some intelligence, some subversive
intelligence is at work.

off wETET wEEr (IE¢ 93W)
AT, § AT Ag ¢ fFow@ aw 4
qafd o= groew g1 9 g, 41 F @R S0
A WAT T FEAE A AIFAET
JEATAT AET §, I9% FAL THAT HAHL G377
& | TR g sAr Srgat g o anie
fod T W AwEd 7 @ 4, SRl dl
T EEal & !

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Shri Swamy
has referred to Shri Bhupesh Gupta now and
one of his statements inside this House.
Naturally, Shri Bhupesh Gupta has a right
either to contradict or to reply as a personal

explanation. So I allowed it. It is completely
within the procedure of this House.

Al AL ;. AEAAT,  ATE
faa faw fams Al 92 fasr fam o
AN &R & | o HT q9w a a @
far @z @ & @1 9% d A 7@
TF Srar g1 (wear) i fea
faa Fram g s Feqwr W@ A 7
q dr IR i Ao Ar 6 ga aef
T BET & ( wqA™T) # WM H (A9
FOAT AR F, R AT HA W T H
awrs agf adr afgn dv ) F ffes
HT WTHAT FBTHE FAT | A1 T T AT
faw AT gA IR AT g 1 (WS-
q149T) |
THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY): No, no, Mr.
Rajnarain. You have not been mentioned.

MR. RAJNARAIN: I am correcting the
statement.

[ RAJYA SABHAJ]
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Mr. Rajnarain, you were making a wrong
statement. (Interruptions) Please, let me
complete. That day when Kalyan Roy
attacked you, 1 gave you an opportunity not
only once but twice by way of a personal
explanation. Please sit down.

SHRI SUBRAMANIAN SWAMY:
Whenever this House or the Government gives
us information about the Hill areas, they treat
the entire population of the Hills as
something homogenous and have generally
managed to create the impression that in the
Hills of Meghalaya, Arunachal and Nagaland a
group of hostile people are  trying to
dismember the country. I want to say that
from my understanding, from what 1 have
seen, a great majority, an overwhelming
majority of the people there are very
patriotic and perhaps the Government wants
to engage in some kind of political
victimisation in all these areas that this
kind of information is given. I fully agree
with some of the hon. Members here who have
expressed concern about U. S. penetration in
that area. In fact, I am going to give an
example of this which really shocked me when
I first came across it. Of course, I also
think that besides the American interest
there is also the Russian interest about which
too I would like to say something. For
example, the United States Army was allowed
to sign a contract with the Bombay Natural
History Society in order to conduct
investigation on the migratory habits of birds.
Why was the United States Army interested in
the birds in India and then-migration? Then I
learnt that the Government of India allowed the
United States Army to setup a radar station
in the hill region so that the migration of these
birds could be tabulated—I am willing to
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place before you the documents, the photostat
copies. And what were the birds doing? They
were flying from Meghalaya and Nagaland
into Langchow in China and then flying back
during the change of season. Then these birds
which had either a metal piece or something
around their legs were caught and all kinds of
investigations are conducted. 1 also know
what these investigations are meant for,
because the birds fly to Langchow where
China has a nuclear installation. When the
Government of India is willing to allow the
United States Army to sign an open contract
with the Natural History Society of Bombay
to conduct research on migration of bids in
India, what must be happening in secret I
really do not know considering how efficient
the intelligence units of both the CIA and
KGB this country are. Also 1 am willing to
give the documents if the iViinister wants and
1 ask whether he knows that the CIA and
KGB agents on the Sino-Indian border are
engaging Kampas to conduct raids on the
Chinee positions and to go into Tibet and
conduct subversion. Now, as far as dealing
with China is concerned, I would like to deal
with it as firmly as possible. China is in
possession of Indian territory-I would like
India to take a very firm position with China
in this regard, but what the Russian and
American agents are do,n:; is trying to keep
alive the Sino-Indian confrontation and to
create as much misunderstanding as possible.
Now documentation shows that the bad rela-
tions between India and China were due
partly to our own foolishness and partly due
to the catalytic action that these agents are
engaged in since 1958 on the Sino-Indian
border. Will the hon. Minister be pleased to
inform the House how he allowed the U. S.
Army, the American and Russian agents to
go to the Sino-Indian border'.' 1 would say
that in my opinion in these States a lot of
atrocities are being committed by Indian
bureaucrats  because  there is  no
accountability. They can do whatever they
like. They can carry off Naga women, they
can carry oft women in other parts: No
account of it. They can go and marry the
women there, then leave them and the
children there and
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come back here and no one knows exactly
what is going on. Or, they may be shooting a
few political opponents there. There is no
idea. Parliament does not know. Will the
Minister be ready to send a delegation,
perhaps of M. Ps. to these areas so that this
Parliament is provided with adequate
information as to what is going on in these hill
region?

Also, our Plan allocations for the hill
regions is minuscule compared to the rich
resources in these hill areas.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Prof.
Swamy, you cannot involve our planning also
in this question. Please be precise.

SHRI SUBRAMANIAN SWAMY: We
have to look at the total picture. Why is it that
a hostile radio station is set up there? Why is it
possible? It must mean that the Government is
alienating the people there—sections of people
there—and part of the reason must be
economic. After all, there are rich forest
resources. Shortage of newsprint is there but
the Government has not been able to complete
the Nagaland paper and pulp project. It does
not even acquire land although the report says
something is being done. Alt these connect up.
I would like the Minister to assure this House
that as far as the hill regions go—because they
are sensitive—he will now devise ways and
means by which this Parliament can be
provided more information about what is
going on there and correct representation of
what is going on there and also in particular as
to how this country can freed from CIA and
KGB activities in this region and nonsense
agreements such as this migratory bird
agreement can be prevented.

SHRI RAM NIWAS MIRDHA: I would
start with the latter question about Plan
allocations in hill regions being minuscule. If
the hon. Member had gone into the figures,
the per capita Plan allocation in that area is
much much higher then the national average,
many times higher. So there is no question of
the hill areas being neglected so far as Plan
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allocations are concerned. As a matter of fact
due consideration is given to make available
very liberal grants for the various schemes of
Plan development.

Madam, 1 very strongly refute the alle-
gation of the hon. Member that the Indian
bureaucrats are committing atrocities in. that
area. I do not think a responsible Member
like him should have at all made such a
sweeping charge. I completely refute it.

SHRI NIREN GHOSH (West Bengal):
There have been several cases and have you .

SHRI RAM NIWAS MIRDHA: Will
allegations of this nature do not behove a
responsible Member like Mr. Swamy.

SHRI K. CHANDRASEKHARAN
(Kerala): I think the hon. Minister's state-
ment will only further worsen the position.

(Interruptions)

SHRI RAM NIWAS MIRDHA: We
always take notice whenever any such
complaint is received. Cases are also regis-
tered when illegal acts of any kind are
committed. There is no question of holding
back any thing. So to say that wholesale
atrocities are being committed by Indian
bureaucrats in that area. I repeat with all
humility, is a highly irresponsible statement
for any hon. Member to make. I would
therefore request the hon. Member not to
make statements of this nature and in the
same breath say that this is an important area
and that the people in the area are . . .

SHRI NIREN GHOSH: Your BSF and
CRP are committing all sorts of atrocities
throughout India wherever they go.

SHRI RAM NIWAS MIRDHA: I have
nothing to say about this general diatribe to
which we have got used from the hon.
Member. Suitable action is taken in any case
of any lapse that comes to notice. There are
lapses; there could be lapses but the"
Government always takes a serious view of
such lapses. We have never tried to hide them
or slur over them. So to give an impression
that wholesale atrocities are being committed
by the bureau-
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crats I would humbly repeat is not called for
in the circumstances.

As regards the research scheme or about the
Natural History Society I do not have any
facts with me "but I have made a general
proposition that whenever any research
scheme with a foreign agency or with foreign
scholars is sanctioned all due preacutions are
taken. If the hon. Member addresses a
question . . .

DR. VIDYA PRAKASH DUTT (Nomi-
nated): Sir, on a point of order. Sir, serious
allegations have been made and . . .

SHRI RAM NIWAS MIRDHA: Please let
me finish. I am not yielding.

DR. VIDYA PRAKASH DUTT: I am on a
point of order. A very serious allegation has
been made by an hon. Member about the
involvement of the U.S. and a very alarming
kind of picture has been drawn about what is
happening there. I think it is not enough for
the hon. Minister to say that he does not have
the information and then the matter is
forgotten. Will the Minister therefore at the
same time promise that he will collect the in-
formation and inform the House because
otherwise the fair name of this country is
being tarnished by this kind of charges being
allowed to go unanswerd?

(Interruptions)

SHRI RAM NIWAS MIRDHA: Ifit
comes within the purview of my Ministry |
will certainly enquire into it. If it is the
Ministry of Education that has sanctioned this
project than that Ministry can come up with
the answer. The hon. Members have the right
to know all the facts and there is no question
of the fair name being tarnished. There is
nothing to hide. If the Education Ministry is
concerned, I shall pass this on to them.

SHRI NIREN GHOSH: You say whether
this is correct or not.

St @t Tm (IEE) 0 wgEarn gqm
Al ST &, AiE W g i A §
7oz < SR wife Ao 2 3w &
A K WE T & EW q R A7 sa
Arwfad G an, o @t 2 o oo
qa 7 fomr wwre § =, v ok
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SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): 1 had occasion to visit Meghalaya
almost half a dozen times at the end of 1971
and in the beginning of 1972 and there I
talked to various MLAs from Meghalaya and
Assam. Also, I had talked to certain
journalists. An editor of the Shillong Times
and a freedom-fighter told me that there were
many activities of the CIA type. He was
saying that they worked through the church.
There are many clergymen and missionaries
and they are working through them. About the
same time Mr. Hiteshwar Saikia, Minister of
State for Home Affairs in the Assam
Government, had said in the Assam Assembly
that CIA activities were going on in Assam.
The Chief Minister Mr. Sarat Chandra Sinha
also made a similar statement. That is one part
of the question. The other part of the question
is Minister
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[Shri Harsh Deo Malaviya] has to realise
that the Chinese have established missiles in
Tibet. Reports have appeared in the press
and there is a terrific internal struggle going
on in China and Madam Mao Tse-tung,
Chaing-Chin, is now in control, according to
reports. A young man of Shanghai, Mr.
Wang Wen Hua, a Shanghai leader is now
the Vice-Chairman of the Communist Party.
He is the coming man. Ihis is the report. This
Ching-Chiaug group is distinct from the
Chou En-lai group. All these things have
appeared in the papers. They are anti-Indian
and they do not want any kind of good
relations to be developed between India and
China. Therefore, there is every danger that
some activities are being carried on by
Chinese also. This danger is there. Then, the
other day, in a reference in this House, 1
pointed out that in the Mughal Sarai
Workshop, some persons connected with the
Chinese, were arrested, who were making
revolvers there. That means that the Chinese
have some contacts with some of our people
here. Therefore, what 1 would like to know
is, how far the Government is aware of this.
And generally, the tendency in our country
is, putting everything on the CIA. Well the
CIA may be there or it may not be there. But
it seems that Mr. Mc Namara who was
sometimes the head of the Pentagon and was
the Defence Secretary of the USA, now
Chairman of the World Bank, chose, of all
places, to spend his holiday in Nepal. All
points go to show that the Chinese, the
Americans, etc., have got their eyes on our
sensitive border.

Now, I do not know how far our
Government is keeping an eye upon this
because these activities go on, we hear
somebody else going somewhere and there
is trouble; then we hear of finding of some
transmitters. These things are going on. It
seems that we have not yet been successful
in putting an end to these things. I wonder
why our Government should at all allow
these diplomats to visit anywhere near these
sensitive areas. They have to take
permission from you. Why did you give
them permission? If you go to the Soviet
Union, they will never allow you to go to a
sensitive area. Why do you
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allow them at all. It should be completely
prohibited; there should be a blanket order.

A AHATCEY © Tg ATE g WL, a8
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SHRI HARSH DEO MALAVIYA: This
man, Mr. Burleigh—I do not know who he
is—like King Charles's bead, he is always
cropping up everywhere. He goes here and
there; he goes to Orissa. I do not want to say
that we should kick him, etc. I do not want to
use the language which my friend with a
pleasant face wants to use. But certainly,
through diplomatic channels, it is good that we
declare him persona non-grata. This is my
point number two.

My last point is this. In Meghalaya, I motored
from Shillong to Silchar and there is an area
where you see the Bangla Desh border just
like this. It is parctically an open border.
Anybody can cross from this side to the
other. I did not see any soldiers, any guards,
posted there. It is just an open border.
Can any border be kept open like that? We
know that all sorts of people are active.
The Chinese are creating  trouble  in
northern Burma; they are financing people
in  Nagaland; they are helping the Mizoram
rebels. But here is an open  border and
nobody is there to check anything. Will you
please ensure that on this open border
between Bangla Desh and Meghalaya, which

is contiguous, proper guaius are  placed,
that some checks are established? You
cannot leave it like that because these

activities cannot be ignored. I am saying this
from this background that there is obviously a
design in this country to create disoder, to
create confusion, to create distrust in the
Government, to overthrow the Govern-
ment established by democratic authority. The

riots in  Sadar Bazar also are of a similar
nature.
SHRI K. CHANDRASEKHARAN:
Question.
SHRI HARSH DEO MALAVIYA:

Therefore, will the Government take adequate
action and assure us that some of these steps
will be taken?
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please sit
down, Mr. Rajnarain.

=t AT ;- ag (A g efaaread
gffea & & fir aseg & s &
el
(Interruption)

SHRI RAM NIWAS MIRDHA: The
hon. Member has given a number of instances
of what he feels are attempts by foreign
agencies to infiltrate into this area and work to
the detriment of our national interest. He has
also asked why Mr. Burleigh or other
foreigners are not completely prohibited
from going there. We have areas where
they are completely prohibited from going.
Other areas are of a restrictive nature where
permission is necessary to visit those areas.
So we do not feel that we should close the
whole country to foreigners, but there are
areas which are completely prohibited for
foreigners. I think the present system is
working quite all right and we are being
able to keep a check on persons who visit
those areas. The hon. Member also
mentioned about the Bangladesh border being
an open border and there being no check-
post. Well, my information is that the
Bangladesh border is very adequately policed.
We have the Border Security Force there. We
have a number of check-posts. We have
improved the communications network of our
security forces there and I think there is
nothing like an open border because no
free entry from one country to another is
permitted. But as the hon. Member has
mentioned it, I will check up again and see
whether this particular area which he visited
has a proper check-post and police
arrangements or not. The hon. Member
mentioned again about foreign missiona-
ries or the CIA acting  through  foreign
missionaries. For foreign missionaries, the

Government has a very clear cut policy.

Foreign missionaries, if they are trying to
come for the first time into our country,
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are completely banned in most cases, and
those who are staying here also stay under
permits. We know which foreign missions are
operating and which foreign personnel in
those missions are operating. So there should
be no fear of Government not being aware of
the situation as existing there.

I will again end by saying that the Gov-
ernment is aware of all the points that the hon.
Member mentioned and other Members
mentioned about the security aspect of this
important and sensitive region and I can
assure the House that Government will
continue to give the most serious attention to
this aspect, the security aspect, in that area
and will bear in mind all the points mentioned
by the hon. Members during this discussion.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Bal-
govind Verma.

REFERENCE TO STRIKE BY RAIL-
WAY EMPLOYEES

SHRI NIREN GHOSH (West Bengal):
Madam, on a point of order.

SHRI D. THENGARI (Uttar Pradesh):
Before taking up any other item, we must take
up the question of Railway strike. It is an
extremely serious affair. (Interruption) It is an
extremely serious situation. The entire
national economy is being thrown out of gear.
The railwaymen are very eager for a
negotiated settlement.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You
have not taken the permission of the Chair.

SHRI D. THENGARI: The Railway
Minister has forced the strike upon the
Railway employees.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You
did not take the permission of the Chair.
Please sit down.

SHRI NIREN GHOSH: My point of order
is this: since our House adjourned last week,
several events have taken place —exchange
of letters of Fernandes and...
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Niren
Ghosh, your name is there for special
mention.

SHRI NIREN GHOSH: Let me put my
point of order and then you can say whether
it is in order or not. I have not come to that
part yet.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I thought
your name was there for special mention and
you could take that opportunity.

SHRI NIREN GHOSH: That is another
thing. My point of order is this: these things
have been going on and today is the last day;
tomorrow there will be strike. The Home
Minister is here. The Army, the BSF—this is
the point of order I want to raise—the
Territorial Army, etc. have been called....

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): How do
you raise this in a point of order? No, this
is no point of order.

SHRI NIREN GHOSH: First let me put it
Then you can rule it out of order.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You should
have taken the permission of the Chair to
mention this.

SHRI NIREN GHOSH: Is it in order to
hand over the country to the Army? Should
the Army find itself in such a position?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I have
disallowed your point of order.

SHRI NIREN GHOSH: Should you not direct
the Home Minister to make a state-ment on
the entire thing? This is the last way and the
Government must make a statement on this
thing because the Army, the BSF the TA and
what not are all being called and there will be
a confrontation tomorrow. This is contempt
of the House. I say there is contempt of the
House. . .
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Niren
Ghosh, please observe the rules of the House.

SHRI NIREN GHOSH: This is my point.
You direct the Government. Should nd this
Government make a statement on this issue?

DR. K. MATHEW KURIAN (Kerala): It is
a very serious situation which is developing.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I disallow
your point of order.

SHRI NIREN GHOSH: How? The Ministry
is involved in it, whether they point of order is
whether the entire House should not take the
House into confidence. Is it not contempt of
the House? They should make a statement.
Should they not make a statement? Tomorrow
the Army is going into action. Today is the
last day. Should not the Home Minister make
a statement? Should we not hear the Home
Ministry what they are going to do tomorrow".'
Otherwise, what is this House for?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Niren
Ghosh, I disallowed your point of order.

SHRI NIREN GHOSH: You should direct
the Government to make a statement.

SHRI BHUPESH GUPTA (West Bengal):
Madam, whether the issue raised is a point of
order or not, at the same time we are all
exercised over it. Today is the last day before
the strike is supposed to come into effect.
Naturally we are anxious to know what the
Government is going to do. We have read that
Fernandes has written to the Prime Minister
and Congress MPs have also asked for
intervention of the Prime Minister. We are all
interested in averting the strike and arriving at
a negotiated settlement. Naturally the Govern-
ment should make statement here . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please sit

down. I am calling Mr. Balgovind Verma to
move his motion.
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SHRI NIREN GHOSH : No, the Govern-
ment cannot keep this House in utter con-
tempt.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): No, please
sit down. I have caJled Mr. Bal-govind
Verma. Could you not take permission of the
Chair to raise this discussion today? You
cannot raise it on a point of order.

PAPER LAID ON THE TABLE

Notification under the Payment of Wages
Act, 1936

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Madam, I beg to lay on
the Table a copy (in English and Hindi of the
Ministry of Labour Notification No
PWA/Rlys./Sec. 5(3)/74, dated the 4th May,
1974, issued under sub-section (3) of section 5
of the Payment of Wages Act, 1936,
exempting, until further orders, the person
responsible for payment of wages to persons
employed upon any Railway (otherwise than
in a factory) from the operation of section 5 of
the said Act in respect of the wages of any
such persons. [Placed in Library. See No. LT-
6924/74.]

MOTION REGARDING APPOINTMENT
OF MEMBERS OF THE RAJYA SABHA
TO THE JOINT COMMITTEE OF THE
HOUSES ON THE PLANTATIONS
LABOUR (AMENDMENT) BILL, 1973.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVTND VERMA): Madam, I move:

"That Sarvashri N. P. Chaudhari, Shridhar
Wasudeorao Dhabe, K. V. Raghunatha Reddy,
C. D. Natarajan, U. K. Lakhsmana Gowda and
Shrimati Leela Damodara Menon be ap-
pointed to the Joint Committee of the Houses
on Plantations Labour (Amendment) Bill,
1973, in the vacancies caused by the
retirement of Sarvashri G. A. Appan, U. K.
Lakshmana Gowda, N. P. Chaudhari, T. G.
Deshmukh and K. V.
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Raghunatha Reddy from the membership of
the Rajya Sabha on the 2nd April, 1974 and
the death of Shrimati Sita Devi."

The question was put and the motion was
adopted.

MESSAGE FROM THE LOK SABHA

The Finance BUI, 1974

SECRETARY-GENERAL: Madam, I have
to report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha :—

"In accordance with the provisions of Rule
96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed to
enclose herewith the Finance Bill, 1974, as
passed by Lok Sabha at its sitting held on the
4th May, 1974.

2. The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."Madam, 1
lay the Bill on the Table.

REFERENCE TO STRIKE BY RAIL-
WAY EMPLOYEES- contd.

=t TemTme (IR 93w)) 0 W™
AT, #71 smEear A 9w & G e s
TEAeaed #1 A 99 ATHFT TA9 ZEATA
1 wfaard a=r 3 & | oA feafa § w9
wEeTot faver A A e g 7

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY): No, I
will not allow you.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHAYAY): Mr. sit
down.

SHRI NIREN GHOSH (West Bengal):
Madam, the House cannot be treated with
contempt like this...
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Niren Ghosh, you should know that no
amount of shouting will make a rule when it is
irregular.

«ff TrAATOA : wrAATAT,

(Interruption)

SHRI NIREN GHOSH: Madam, you
should also know this, the House cannot be
dictated to . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I did not
allow all this. It will not go into record.

SHRI NIREN GHOSH: On a point of
order.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Madam, . ..

SHRI D. THENGARI: Madam..................

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please sit
down. I cannot allow five persons at a time.
Unless all of you sit down, I cannot proceed
with the business of the House.

SHRI NIREN GHOSH: On a point of
order. I would like to know whether it is an
inherent parliamentary right to raise a point
of order. If so, how can you expunge that?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You have
not raised a point of order. You have taken
advantage of that point of order to raise the
issue which is not before the House.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please read
the rules.

SHRI NIREN GHOSH: You should take
the House into confidence. This is a point of
order and you cannot expunge a point of
order. You have no right to do this. There is
a limit to the House being treated like this . .

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please read
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THE VICE-CHAIRMAN (SHRIMATI
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I have asked Dr. Mathew K rian to speak
BOW. . . (Interruptions) 1 have called Dr.
Kurian,
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T}IE VICE-CHAIRMAN  (SHRIMATI
PURABI MUKHOPADHYAY): oI

ﬂi%“l I Yes, Dr. Mathew Kurian,

DR. K. MATHEW KURIAN (Kerala):
Madam, you have every right to expunge
certain remarks which are unparliamentary. .

SHRI RAJINARAIN: Never.

DR. K. MATHEW KURIAN : But, under
the Rules, the Members also have the right to
raise points of order . . .

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): May I
explain one thing, Dr. Kurian, before you
proceed? If all the Members speak at the
same time, it is impossible for the Reporters
to take down anything and the Members
should know that as the custodian of the
rights and privileges of the Members, I have
every right to expunge those remarks.

SHRI NIREN GHOSH: Under what rules. .
. (Interruptions) . . . Under ,what rules?

DR. K. MATHEW KURIAN: Madam, I
have not finished yet.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I mentioned
this because you raised the question of
expunction.
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DR. K. MATHEW KURIAN : Since every
Member has a right to raise a point of order,
you have a right to accept it or rule it out. But
you cannot expunge the entire proceedings as
such.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): There are no
proceedings at all here. It is only a
disturbance.

WY TRAATCAT ¢ AT, WA WO
e F1 9% 7z ¢ 5 aedm g4r F,
S ST # 97 97 43 7w fer afe-
oot =fE o ot e ag 2 fF
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T AN A S A FE A Afaw AT
T 0 AT AT F 97 9T A0 F
foaeelt & StommETE, v aEaEE F fa
TGN T qHAL | 7 A @A g
Ay XA, SaAAr g 7 e S
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SHRI NIREN GHOSH : What is the un-
parliamentary word which we have used?

DR. K. MATHEW KURIAN : If something
is not right, you can set it right. You can
examine the proceedings and see whether it is
right or wrong.

st TAFTTAW © AT & OHAAT K ATAT
A@ WEEH F AT T AR AT E
oI A2 97 G F S A g Ay
& I B T TH AT AT E T ST HISA T
AT F IT AT AT AW ST E | AW
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Rajnarain, you get up every time to make long

speeche and to make long speeches like this
is not sansadiya pranali.

sft Trorreraw - wfe, qfad | o A
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Rajnarain, I am not going to take any lessons
from you. Please sit down. You are only
casting reflections on the Chair and I am not
going to accept it. I have every right to speak

in English as you have every right to speak in
Hindi.

st T - T g F1 frarr §
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SHRI SUBRAMANIAN SWAMY:
Madam, I have a point of order . . .
(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY): Please sit
down.

SHRI NIREN GHOSH: We want to know
what the unparliamentary word is which we
have used ... (Interruptions)... I would like to
be enlightened.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHAYAY): Please sit
down, Mr. Rajnarain. You are not the only
Member here. There are other Members also.
You forget that this is a Sadan.

SHRI D. THENGARI: We are confronted
with the most serious situation. Strike is being
forced upon the workers by the Railway
Minister. Workers want a negotiated
settlement. Tomorrow at 6 a.m., the strike is
to commence, unless the Railway Minister
comes to his senses. In this situation, Madam,
I think that you should take up this discussion
on the railway strike before taking up any
other business. This is most urgent. You
should direct the Government to come here
with a statement explaining to us what steps
they propose to take to avert the strike,
because I may declare once more, Madam,
that workers are willing for a negotiated
settlement. But the obstinacy of the Railway
Minister is forcing the workers to go on
strike. We want a statement from the
Government . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHAYAY): Mr.
Swamy . . .

SHRI SUBRAMANIAN SWAMY: 1 yield
the floor to Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA (West Bengal): I
am grateful to him. First of all, I want to make
it clear that I am not raising any point of
order. So there should be no difficulty on that
score. But one thing which I feel, Madam, is
that there is a growing tendency on the part of
the Chair to resort to expunction whenever
you do not like a thing. Expunction must
follow certain rules. If there are ten persons
speaking at the same time and the Reporters
cannot write anything, they will not write. But
why do you come in? They will say that this
could not be followed. But why should there
be expunctions? You can ask a Member to go
out. But expunction should not be resorted to,
because it touches Article 105 of the
Constitution. If expunction is resorted to
according to the Chair's
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likes and dislikes, then what about my right
under Article 105 of the Constitution?
Therefore, I think that should not be resorted
to.

Then, with regard to the other matter, we
feel a little exercised legitimately. All of us on
the Opposition feel that even at this late hour
it is possible—I maintain— to resume
negotiations with a view to averting the strike.
Should we not be concerned about it? The
Opposition parties have issued a statement
calling upon the Government to resume
negotiations after releasing the leaders, and so
on. Let them start negotiations like that. Or
withdraw the strike notice. That can also
happen that way.

Mr. Mishra has made certain statements.
We share his anxiety. Specially. Mr. Gujral's
Radio has taken up the task of broadcasting
whatever he likes. We will lose our money if
we break our radio sets . . . (Interruptions).
But we are getting lies radiated . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHAYAY): All
right . ..

SHRI BHUPESH GUPTA: Therefore, I say,
Madam, Vice-Chairman, that you should share
our anxiety on the developments from hour to
hour, from minute to minute, that are taking
place, and impress upon the Government that
when without being convinced by your
arguments, the entire Opposition is demanding
that they should be released and negotiations
should be started with a view to arriving at a
settlement, and when Mr. George Femandcs
has himself written letters and has requested
the Prime Minister to intervene, is it not
necessary for the Government to say
something. Is it not necessary for the Chair to
share the sentiments expressed in this House
and impress- upon the Government so that we
can turn another chapter?

Sir, repressions will not do. I think there is
still a possibility of a settlement, negotiated
settlement, provided the Government has the
courage to take one step to release the leaders.
The leaders are prepared to sit with them and
the discussions can follow; a debate will take
place. We from
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all the political parties shall exercise all our
influence to the maximum possible extent to
bring about a settlement and I hope the
Government will listen to us. As far as the
unions are concerned, as far as the Co-
ordination Committee is concerned, they are
listening to us. They had met us. They
discussed with us. Therefore, Madam, I appeal
to you on behalf of the Members of this
House—and I am sure others also sincerely
share this anxiety—to convey our sentiments
to the Government. If negotiations start, then |
am confident that the ways and means can be
found and the strike can be averted.

SHRI K. CHANDRASEKHARAN (Kerala)
: Madam, indications are that democracy is at
its twilight and the country is coming to a
grinding halt. Madam, there is no gainsaying
the fact, whatever the Government may say
and in whatever manner Mr. Mishra may
appeal, that not a single train will move on the
rails in this country from tomorrow morning.
The country demands, the Opposition
demands and the railwaymen demand the
immediate release of the arrested railway
leaders. Simultaneously, we demand the
intervention of the hon. Prime Minister of this
country in this most serious dispute that has
probably arisen after Independence.

Madam, I do not want to go into the merits
of the matter. I would only state one thing and
it is pertaining to bonus. Bonus has been
given by the Payment of Bonus Act. Formerly
it was about 4 per cent and now it is about 8"
per cent to every employee of every industrial,
commercial and public sector concern in this
country. It is absolutely unjustified to deny
this bonus to the railwaymen in this country
and, therefore, the claim for bonus is the most
important aspect of the claims made on behalf
of the railwaymen. Unless this is negotiated
upon and agreed to one way or the other, the
country will come to a grinding halt.

f yaTeETS qreA (I AT ) wE
& &Y -vw a1 frdaa seararaT s | a2
FEATA T %2 IoOA AT &, § AHATT F
wg, Taa vy A Aifet a7 sawear & afc
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97 2 f& 39 gzae &1 aura s F7
FATA T2\ ITEA 5 AN T2 4T 3957 -
AT S FAA F AAR F, @ FL R
ATPATE TA—0F ATE a1 4 AT & q19
T & WY T08 G AT A fATw Y am
1 §, a8 st waa fasdt & qum F 781
AT | UAT ZEATA Z1AT 2 A1 IHA W &7
e AfF g@ S 3 2 A o gw e g
Wﬁ‘iﬂﬁ"lmﬁ'{?@?,m
UANT WAE HHE AT F1A Z1 ) AT 0F
ad 1 T gEATA # IF §, IT0 ITLHG-
A fF awera g1 S, A7 A wet
wWiwar & WL @ A AT agr 9, #491
HET A 3 FT, AEHE T T AAA I A
FUAG ! wFAET, § qwaarn g, g6 fau
WERTA FEAT &1 T A war 7 fom
TFI7 & F30 T30 § IA9 F1¢ 6F142 G271
F1 IAH g OH[ FIAEATEN AT T,
fareet 1% & wfafafa 93 7 amteam 57
AF WML AW A7 F agargar 21, fag-
FY ACHIT H/, A1 407 qA ¢ % ag gga
®F qFAT 2 ACAT 57 9 FT A1 #wfga g
wie form wwre & af+feafa &, sfas dw=
a8y 781 fin Fastft =ew g1 sosY, & &
1T 731 foaa, afaF For %1 o A7 41
zoq gt s, faae e ur fagre q
TG F——ag AT¢ A9 F FIAT BT FATOHAT |
F 99 97 F ®@S[ 21, 9 T4 Afqawsr F1 9
g, afeds aRATAAT & ATT FeATA HEA
I, fred s dar faws 729 & I
BT 3, 399 A@TATT < a6 AL GG ST
GATET q18d A A fa|n g, Iomha a8
AT AFRMAT F qTF FAAT & ATHG AT HE
fr Far ames § A ot 3w 2 fF A
geArE wurA 21 a4 & faw o gafaw
WY, WL ORI FeAT T (AU A
Y IEEY A1 Tnt ardl fraErl g
9T &1 S
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SHRI NIREN GHOSH: Madam, 1 still
think that the point of order was relevant.
The entire Army has been alerted. B. S. F.
and the Territorial Army has also been
called into action. They have already man-
ned the positions. This is the last day. All
Democratic Opposition Parties and the
central trade unions barring INTUC have
made a last minute appeal. Would it be
appropriate to hand over the country to the
Army?

I have not heard a single word from the
Government refuting  the points that Mr.
Fernandes has made in his letters—not a
single point was refuted whether by Mr.
L. N. Mishra or anybody in the Railway
Board. Now it is clear that the entire
operation is being conducted with the
blessings at the highest level, the Prime
Minister. We have said that it is a politically-
motivated operation on the part of the
Government of India. We want to avoid the
strike. That is our position. And today is the
last day. I would say that Mr. L. N. Mishra
is not competent. It is the Prime Minister
who should come forward before tomorrow
because the strike begins tomorrow. And
whether you are going to drown it in a sea
of blood, I do not know. And what will be the
reaction of the people, I do not know. But
this much I know that this is repression,
unheard of. We wilh answer it as best as
we can by State-wide strikes wherever
possible in several States by violating the
law. People will do it in support and that
much I know because v.c have no ground to
retreat. The Railwaymen have been driven
to the wall and not a single point has
been made answering the charges made
by Mr. George Fernandes. So, it is time
all these things have been cleared by the
Prime Minister. Mr. Mishra is not a
competent person. And Mr. Dikshit should
have come Before the House before handing
over the country to the Army. Mr. L. N.
Mishra said, "I take the responsibility."
What does it mean? Should we be treated
with such contempt when the entire Army is
being moved? The Home Minister should
have come forward to the House. And so
many days have gone by. Now this is the last
day. T feel the Prime Minister should come
forward before the House and make a
statement outlining the measures to the
effect that the strike
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is averted and the confrontation does not take
place. And the hon. Membei made a very
simple, clear suggestion. All the arrested
people should be released forthwith. They
will sit round a negotiating table. They have
said that if the Government was serious, even
the date may be postponed. Something like
that was started by Mr. George Fernandes—I
do not know. And it is not my business to
suggest what they should do. But they have
said in so many words their utter willingness.
But, no response has come from the
Government side. So, this is the last day. That
is why I feel handing over the country to the
army is a dangerous portent. Should the Army
find itself in such a position time and again?
The Army people should think hundred times
before they take such a position and be a
party to it. That is why I say plainly and
openly before the House, and the country that
this is a dangerous precedent, and you are
setting a precedent in this country from which
far reaching consequences will follow in
future. That is why I appeal that even now the
Prime Minister should come forward, avert
the strike, make a statement, release the
leaders, and see to it that the negotiations are
resumed in a really earnest manner to settle
the dispute.

=it |WGH TwT et (I 9aw) - A
oo F1 AT 2 faE guTdr AVERTT ST A9
faem 77 fgwam wdAr 2, A@ofafeew
AT F¥ AT HAAT 2, g2 10 F qfq #w-
7 fraardy 2. AfFs 5= oo woR Al wv
T JTHE & A1 48 59 A T TEAT qIAT]
g0 A | HEHIT A 98 T wgar fr aw -
ERER R e e e R
1 FY AFATE | Afwa # gAYy ara grAan
# fr oo 7y e 7 o wifez wAEfa
qUATE 2, T W g9 IAFT GAT ALY FAT
& | T ®HIEIT 7 TH a9y A1 AfF gaars 2,
ag s arfesdt wey, wigwr o7 Frofam
FI Y, 39T G T2 @

A A ATHTE T OF qATE AL A7 Tz
F aarai #1 fravars w7 0w 7 faar g
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AT 1 9 F faar & Wi Zad a7 4g
udT FT AT g % o9 @ aram A1
AT, AT ATAHAI G1 TDAT | TH q<E A
ot FfewT wvA ], T wer A Al
arga fag St & @@ g, 98 AwEHIEfEw
2 utt wifaezr @i F aivaw 2

q o g fqazT & agar g &
o9 W F1% ara (4wt 990 7 A1 IHE
ST & §H AT § M 0E G491 09 T
adt wfgd | wAE AT @ Ag gArad
wraw v & fr gfeaa gacang & S
zeara gt oY, 3w INq =@ f@avoan
W ITH IATT THAAT foefl 47 1 WA
AT § W IA GETT WNATT F1 I |
9% ifead uAw AwiEer W qEEl 4
AW AT E, TAR FEAE 2R L, U6
T 397 §1 AT A TOAT aq0T 29 A 509
SHAET WEALIET §1 AWAT | FAA FATAT
A G211 A0 | F w1 § O A
T F ZTATAT FA4 GAT &1 Tl v
ifgw, arasia F &7 qAqed Gl A1 |
FATErS 7 A1 99 FA W7 o A A g
Head /G TiTanie 9919 Gl 7gEan §
odrA F1 & T 917 FAH gEad A au 77
HTT G a1 1 70 Fifau aifF o
HRATAT 1«71 T qa972 T ST T
g, Taadz 7 wdva Fear g v aam www
o 2o w0 | asira s3aear § 947 A9, A9
AT FEAT AT F0 | qq A5 e
a1 AT faeell ®=ore aga |1, agq 44
ATEATE | § T OF ATIHT AT 48 § TG 6
fer 3 & o an, aga a9 g 45,
aqt § avg e #v 3otz 980 41 | Ao
s ¢ £ s Tea & wez e (Lnderruption)
AT AITIET &, 979 gi-27 Fiforn |

THE VICE-CHAIRMAN (SHRIMATI
*PURABI MUKHOPADHYAY): No running
commentary please. Mr, Tyagi, you. have
made your point.
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AV TR AT Ay g w4y fasar,
areT, STAfaar 997 47 3 A FT §, T4
ST & AT A 4 AL A9 799 T¥ AT
& A HAZ & AT AATT FIAE | R AL
Arfa @ sy 7 ST W A g gt g
UF AT THIATZ F1 209 39 & #1<T0U AT
SET AAAfT 71wl 739 & | gd &
g, et & are, AT § A age-
o ida w7 | FAREArg 6 3ad
AT4 AEEALG 414 FEZI AT A1ME0,
AR FEHE FETT F1 AT AT AR
fas T ds wxanammr Fifeu | TEHHZ FY
fegeas aifawt 2 (& ew zfaa a8 *x
AN HOEATHT 51 g4 500, aidw o
fafszdr aragro 72 2, S wragra &
fAforarT &1 947 991 @ & | a4 wifarE
warta 2 g AT o a=ar =2iEn

il FRAR@AN - qEAANL, R A

THE VICE-CHAIRMAN  (SHRIMATI
PURAM MUKHOPADHYAY): No. From

your Party Mr. Yadav has already spoken. It
is a Party question. No second round from any

Party.

st wawarg w0y (fage) . AEd@ET
faindT ad F64=| § 7 79% qAW F OF
frdaa s =g 2 1 5 FET A9 wen-
fas da7 7 w97 721 2 =ie ga wE6 0
AT T a1¢ & 914 F1 2 79g71 & qfa-
fafami & s sammfast @ f5 w9 8 9w
@ v F fao afqgs 4 A=d ggar
A ®¢ W guE & A § A ae-
WTSE A FL, A1 § Aamar # fr g @i o
TAF g9 § T4 207 &1 4407 Fr § 9fa-
qTer 929 =4 2 1 favndt 2@ & Jami
FX AT WA G LI A0 5H AHTT WA
TATETT H AT AR (5 94 5H 29 51 A4F
feafm 781 e, e Fadfl ot 9o @, =02
AF WLHRTLN FAW 21 a7 §T-HTRT, TTATA



135 Reference to strike

|50 FweTa W |
AFHLA | OF QAT AW I FT FEA
firarar avga &, 7Y avs gw T feafy
§ oY ZATY AR AAT A AT FHAE]
wadl 2 f§ g99 200 ¥z w97 €W A
For %1 oA & fgen & fAwmsr 40 awe
FAF TFHT XY E AT AFE | AT A T OF
ATEW F | TEiAn § AT AW § A9
aita F7ar g 6 o wlm Iw A A
0 W AW arad |, femeam € A
gd-Afa &1 TUTT ®F A AT I A
FAAFAT FATA T AT HIEATT 0T 10,
T ar fgegeam & oA A wfage
qI9% ATG T2 48 FAA4 FT /%Ki AT Al
21§ AEN g qHAT

THE VICE-CHAIRMAN  (SHRIMATI

PURABI MUKHOPADHYAY): Yes, Mr.
Minister.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : We have
nothing to say . . .

(Interruptions)
THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): He is

making a statement.

Y qEATEW . A 7 CqTET ATE
SEAIT | AT O AW A H AN AR
qa A | W FwAF A A amfEgs 0%
X A%VAT BIA F A2 A WIEE FIAT |
§ agt { FATTH AA1, AGAH TN ALA]T
o A g2t w7 # fwer ) 2T SmE AT ™
wog? a7 fea go & e s awenan adr
FVIT A AT Fir | & T30 & fAm
aredr 2 f5 o owTwEe W ogw o A
AAFTE & fF AT ANET AR A AT
grew # 3 o 3 E ? A% ow Az
forxgardy v oy a1 zfm w5t W 2 &
FE AFA TA FITATT B AW F AF A
TFAT | AT TR PO A2 F2AT 2 FF 03
g2 AT AT w1 AAAT A1 AT TAT
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A F1. fF T 2IATA 1) WAL qVFTT ATRAT
& T woor fastelt &1 w61 2, F14T 1 FH
7w fAm Wl 9T €W TA F% gEan
FO0 A7 AN A1 A Al g | fAwarT A
AT T AT AEY | /AL AR g 3707
TET g | A g7 A1 Aea A s
@ & zEAm & A Avd agq o faEr
# 5 o gt 9iFt ® vz TF 2 wwAEm
A1 ST AT Gt & wniaT gaq 9, 9
TE A W Ao, @1 § 3F § FEAr
FrEan g f v F A s i W v W
St f fAea F7 W E 3T A1 FEEAT
sa F e a7 w7 2 B g wfr S
T WAL T AT BV AAT FT I F A
F |
THE VICE-CHAIRMAN  (SHRIMATI

PURABI  MUKHOPADHYAY): Mr.
Rajnarain, your Party member has already

spoken. You please sit down. . . {Interrup-
tions) . . . Please sit down.

Sl CHAATCE AL A7 AT AT AA AT
AT TECE 1 a7 g0 29 A7 e qifpe
A7 A freedt #1 orear #1017 A
EiCa

SHRI OM MEHTA : Only last Friday we
had a discussion for five hours on 'Rail-wHvV
strike. {Interruptions) Whatever sentiments
have now been expressed on the floor of this

House I will convey them to the Home
Minister.

| TAATTAY - WFTAT, ATT AN FT
aFdl § 97 4 f w7 79% g97 gEq A
FZH 21 AV IR HAT F OH AT FT AT
AT AT F7 A 9 A1 Afq7 FL a7 FA
WAT AT 7T F AT F7 W T A9 |

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY): He will
convey this,

) Tt 69 A A A a7 gEe
grAr =g w3y A of{eafa ) 2aa
B TH FTF | AZ WY T OTH TAA Fveq
& F o arpre 1 wEw w7 oA ar 2
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9 99 7 4g @aA (67 43 41 va\ "al
HIZAT 7T ATd AT A A1 wfaw Aifa
™ oHAq A FAT T IHOF AL #
T F3 |

SHRI BHUPESH GUPTA : It is all right he
has said that he will convey this thing to the
Prime Minister, he will do this and he will do
that but this is a national strike, it has assumed
a national emergency and it is a major
national development. You may interpret it in
one way or the other . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Bhupesh Gupta, you have made your point.

SHRI BHUPESH GUPTA: Iam not
going to make a statement. It is a national
development. How is it that in the past on a
very minor matter the Prime Minister used to
call a meeting of all the Party leaders or
representatives to discuss the same? Why in
this particular case has this practice been
abondoned? Do I take it thai the Government
think that on the one hand it is a matter of
national importance and on the other they are
going to think that there must be absolutely
unilateral, partisan approach to it? Otherwise,
we cannot understand as to why this matter
should not have been discussed by the Prime
Minister with the leaders of the Opposition
Parties as has been done in the past over a
matter of much minor importance. Have we
given it up? Parliamentary democracy is not
merely that the Minister should convey to the
Prime Minister the sentiments expressed in
this House. The Prime Minister should try to
understand and assimilate the sentiments of
Opposition and try to accommodate it as far as
possible in order to find a solution based on a
national consensus and not a unilateral
decision of one party, may be the ruling Party.
I am not asking you to accept my views but let
there be discussion even at this time. I will
suggest the Prime Minister should call an
emergency meeting of the leaders of the
Opposition and the leading members of
Parties where we can thrash out as to how the
situation could be improved, what would be
the best way to start the negotiations and also
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find a solution to the problem, leaving out the
union leaders and the authorities to come to
an agreed solution.

THE VICE-CHAIRMAN  (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Mathew Kurian, you wanted to make a
mention.

REFERENCE TO FINANCIAL CRISIS
FACED BY KERALA STATE GOV-
ERNMENT

DR. K. MATHEW KURIAN (Kerala):
Madam, Kerala Government is facing a very
serious financial crisis following the directives
of the Reserve Bank of India to the State Bank
of Travancore not to honour the State
Government's bills. Madam, th# cheques of the
Kerala Government have recently bounced
back and I understand a similar situation has
arisen in the case of Karnataka. The Reserve
Bank of India does not allow the State
Government overdraft for more than 7 days.
The accommodation facility in the case of
Kerala Government is only Rs. 7.35 crores. I
suggest that this is very unfair for two reasons.
Firstly, Madam, the financial crisis of the State
is due to the wrong economic and fiscal policy
of the Government leading to inflationary rise
in prices and consequent increase in
governmental outlay, particularly the higher
expenditure on D.A. Madam, the present crisis
has been due partly to the overdrawing of the
State Government of about Rs. 22 crores for
giving D.A. to its employees. Secondly, the
Central Government which resorts to
unrestricted deficit financing and the Reserve
Bank which permits it, have no moral
justification to enforce financial discipline on
the State Governments. I request the hon.
Minister, particularly the Minister of State for
Finance who is here, to provide, as short-term
measure, substantial loans to the Kerala
Government to tide over the present financial
difficulties and as a long-term measure, I
demand that the present structure of Centre-
State financial relation should be restructured
by giving more powers and resources to the
State. Since the problem is an immediate
problem, I request the Government to
immediately sanction substantial loans to the
Government to tide
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[Dr. K. Mathew Kurian] over the present
difficulties. I would request the hon. Minister
to say a few words on this since he is present.

SHRI K. CHANDRASEKHARAN
(Kerala): You could say something about this,
Madam, because it is a very very important
matter concerning the State Government and
lakhs of people there. The entire cheques of
the State Government have been dishonoured
for the last 3 days.

THE VICE-CHAIRMAN (SHRIMATI
PURBI MUKHOPADHYAY): You have
drawn the attention of the Government. It is
now for the Government to come with a
statement.

REFERENCE TO DISCONTENT IN
MARATHWADA REGION OF MA-
HARASHTRA

SHRI S. G. SARDESAI (Maharashtra): I
have to make a reference to some very serious
developments which have been taking place
in the Marathwada region of Maharashtra
because some of the issues which have been
raised would directly concern the Central
Government.

Most of us probably must have read in the
papers about the tremendous students upsurge
that started all over Marathwada. The schools
and colleges have been closed. The teachers
have been supporting the students' demands.
Marathwada bund was organised very
successfully and all sorts of police action took
place and 4 persons have been killed. Now the
main demand which the students have put
forward relates to unemployment. It is very
directly related to the question of regional
development of this backward part of
Mabharashtra, that is, Marathwada so that the
question of unemployment should be properly
tackled. I do not want to go just now to the
question of the manner in which the Maha-
rashtra State Government ha? dealt with this
question. It has been extremely sharply
criticised not only in relation to Marathwada
but certain other backward regions of the State
also for having neglected them. The issue to
which I want to make a reference just now and
briefly is that two demands have been put
forward by the
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entire movement in Marathwada which relate
to the Central Government. One is that after
the drought of 1972 when the Prime Minister
visited Maharashtra, she promised—a promise
which was subsequently accepted by the
Railway Board— for broadening the railway
line between Manmad and Mudkhed which at
the moment is a meter gauge line. Work was
actually started on the whole project of
broadening that line to make it a broadgauge
line but so far as this year is concerned, we
understand that only Rs. 10 lakhs have been
sanctioned and that the actual work has been
stopped. Some sort of survey has now been
undertaken. The S.E. Railway Headquarters
say that unless the survey is over and once
again the Railway Board sanction it, the
broadening of the line will not be taken up.
This has created a tremendous amount of
discontent and all sorts of misgivings and now
we are being told that in 1975-76 the work
will not be taken up at all. Though the work
was already started, it has now stopped.

The second question is with regard to the
grant for scheduled caste students in the
universities in Marathwada, grants which are
partly given by the State Government and
partly by the Central Government. These
grants are meant to help them in their
education; it includes their fees, hostel charges
and so many other things. Recently because of
the rise in prices the students have put forward
a demand that the grants should be increased.
The State Government has agreed to increase
its part of the grant to the students but the
Chief Minister has been saying that it is now
for the Central Government also to increase
the grant to meet the rise in prices.

These two issues have come up and if both of
them are clarified to the satisfaction of the
people there then that will improve matters.
Both of these are subjects dealt with by the
Central Government. The railway work was
started but it has now been stopped. These
two dels have been put forward by everybody
in Marathwada: all the parties are united in
this. Sections of Congressmen
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are also campaigning for this. If satisfac-
tory replies are piven to these two issues
it will not only help to solve the problem
but will also allay the fears of the people.
I therefore expect the Government to clarify
the position with  regard 10 boih these
issues.

REFERENCE TO ATROCITIES ON
HARIJANS

st saw @A At (IR 9E)
WEDAT, § OATTRT ATAT A WAl Al
z & 397 waw o vF 79 oo | zfemi
F T FIAT YeAre AT 9 EE |
TR WA A TE are A+ o g ) T aE
WA # AWET  IA AT TIATAT AT AR
AMTRT 24T ATEaA T |q@ar g oo
TT WAl ST AT A5 g0 F | FTAETEAR §
afzom amAEn F wrg FeET T
agl @ faaras @@ @ 77 g4 L,
e oz q wvm mamn fEoafee
AT F ATq AATAT 20T, AATHTT T
FH FA1, AfFA A TH AT FIAE
BT FT TFT & W, 2 Aetwar A, 39
azfaat &1 femr avg FowwEd 3§
F2H Fen faar A wmreeiza
HITATESTT A A A geaar 5
fe == F9d gq@ & 75 g8 At
gfeT 9 #1% FETE A B T|/OF
gfas  afawrien 7 faa afsa sgm a@
FIE FOAETET A2 H7 qY T AIT { 91797,
YT & IEEYT OF, 24 #A9A F, (T
gEqT @i Ar | gaw @, aifenam §
Wit gz g e aro” A7 A
HEAT BT 91T FTET F AT IAL 9EA &
AT, MEWEYE, AE AT GATIE A
dt gfeamt & Tg #E W F AH Z0 )
WE IEAIT 2, TZ HAT T ONA A A ZIT )
zfosmt &1 Aqr A7E s a7 e o,
gl frer o, W AR
1 savafaar gg | q, WEET AT AT

L iy
C I P
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AT HAT 7 WA A x5 7 7w frataa
H ATE T AL A 2 AT 47 agd wged
f@ea 2 S vt wrea e # freraTd g
afesrdi &1 qrer o w7 wga wE I
A FA A ATAT 2, TAET AT AT ISATE |
Tafam At w2 9T & oW wAd | 9w wAr
ST AT A | WIETHT #41 OHT g
AT & 7 frwe A arendt # gar A
FE E ZUT, AT A GAT | T FEATH] A
U T FAAT AT AT TR 5, HTS-TH TEATE
EUANT E | AfFd WA, T A AT
N ATE TEA qE0 91, foma s gt
qET VAT H wTE Jfvw 7 oqg HAT AT A
A< TaA w1 gAqT  iF fqEa 54 SHT A
FEA A T5 qF W A 97 491 &1 4%
TAF A7 F JIAT A9 7 |

REFERENCE TO HARASSMENT OF
LANDLESS HARIJAN WORKERS

SHRI NIREN GHOSH (West Bengal):
Madam, I would like to draw the attention of
the Government to the happenings in Village
Prakashe in Shahada Taluka of Dhulia
District, 650 kilometers from Bombay where
landless Harijan workers have been virtually
locked in. They cannot get out of their houses
because they demanded wages. Jungle reign is
going on there and the police is completely
inactive. I do not know whether this subject
comes under you but you should see to it that
such things do not happen. How can an entire
village be locked in? They cannot come out of
their houses. The next step will be they will be
burnt alive and nobody will lift a finger about
them. Only the other d:;y in U.P. in Goda a
Harijjan boy was hung from a tree, head
downward and then a fire was lit beneath. He
was left there hanging; he was almost to be
roasted to death. Before he actually died
somehow or other he was brought down from
the tree but he was completely scorched. This
went on for hours and the police was nowhere
there.
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[Shri Niren Ghosh.]
The police is crush-oriented. It consists of

high caste people and they run it. Never the

police interfere on behalf of the Harijans.

THE RAMPUR RAZA LIBRARY BILL
1974

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Madam, I beg
to move for leave to introduce a Bill to
declare the Rampur Raza Library to be an
institution of national importance and to
provide for its administration and matters
connected therewith or incidental thereto.

The question was put and the motion was
adopted.

PROF. S. NURUL HASAN: I beg to
introduce the Bill.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): The House
stands adjourned till 2.15 p.M.

The House then adjourned for
lunch at forty-six minutes past one
of the clock.

The House reassembled after lunch at
sixteen minutes past two of the clock The
Vice-Chairman (SHRIMATI PURABI
MUKHOPADHYAY) in the Chair.

THE APPROPRIATION (NO. 2) BILL,
1974

ot TR (I 9I97) WA
oo qw 7@ fafaaw fodms or A
oI AT @ &, A H uIE g A4 T8
ar R A v /7 a s e
wrEl F1 A% awed AT F07 w460 W
o &7 & F WO WHEl A1 AT T IR
It FW A AT |

aZ 1 |YE, 70 974, 28 FI1F, 20 AT,
81 g7 &= #1 fafqam faderr & 0 @
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TH AT & FAET AT AN 79 @1 E A
T fvig aF og=n g § f& T A@T
F1 OF Gar 7 &% ¥ H A w9 &
I WA A Fr o afge awifE ag
FUHT FAaEE AU W17 Smad
FAEAT A ACHC AGN @ AE E | FEA
gy ffaam 7 fow ameqr  gfq aug
Al g 94 I ALl & ™A # ag
AT FASTEM &, 98 ATH17 FqE A7A-
Y A AE WE E A T AT T UE
off AT A R AT AT WA A AT 00,
UE gE qTA # A2 F qawriad aee §
HTHA AT ATEAl E |

wiAdT, g e g93a wEdE a8
&5 g0 & W17 ag WIS & AT FT eEn
F7d 7 | wafaw dfF a7 FEwT s 7
&, W w1 g A ArEAr § 1 ag agfean
T FIZUA |

Confucius said:

"If a State is governed by the principles
of reason, poverty and misery are the
subjects of shame; if a State is not governed
by the principles of reason, the riches and
honours are the subject of shame."

e A e fqaw W aat aE i
orTfer ZaT & A1 agt A A1 aaEr g e a
A wHET § 1 4g w &y e wrr
ST 1 W W R TSy OF oreE 0
wifaa g  fowms am as a8 &, faaw
TEN g A1 a@ 97 W aw g, "wafer @ owe
a1 wiqest &, & o A7 A @ s #
I A= E W g1 oA a1 fah &
qiw aafer @ w7 7 ffr 7 afaer
wft | zafw &7 tw oamw w1 omm
A T A 9FA 9EA ¥ AR qF ATET 2
fe & avt 4z | wwdan, wifas 7 39
AT &1 FG Y, 0F f AT o'W s
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F Y HTHAT 1 41 ST AF T ZATE ATHT ATAT
& W g e awwe & W Ao
it areH @S 0 F g6 aawd fw #r
U TORTT SEAAE q@fa 9% 99 @ g
WY AZ TOTT TAGANT AR T AfEAATT
T\ I www A AaE
Ggd ATTT F T KT AEA & qEATCAT
gl & WA, I A1 d4AT F T
FE | qwTa  frar A AT 15 A
o g€ 1w qowere 7 e wE A afa
ar &9 & faw wEesT 143 F agd
ag aw won g fe e Teeafa @ qam
WoaE far & &1 qAT A0 &
w< foar s ot g da v v wadk g
o 34 e ard & sqera faam aar
gf W w24 % iy 7w
AT & | AT FT FAGA § AFNA @A AT
1€ ot axfamr dw wwar 2 5 aowe &
O qg 6 WA A1 A9 A qAE FAN
& fax qafer &0 a1 | it % 2zt T
FAT FT AL T | AT AET I G AR 7
wgrear, #@i 97 faww @ & G
AFAFOHE T AaRaEdF
aoere wwwdr § f& owwe ww wwy At
I g o At ward 7 faews
UM S A | SH A aee w8 W 9w
ag feadt &1 favew e, FEw &7 ar
wifswr a7 SrEzEr bATE, #E FET A7
T wE i T F A @
T F | AT FT qAT A A G AT | AL
g w1 e W w9g g # ) w fag
ug gveTT wug faamr agdr 20 ar =
faw sre s A feafa a1 ot weE
aw ¥, faawqi i @ faaeor fFar s
A& guwar §ow A v A wgala
fi og wwTe Srdm ST A AT 9w
WA T A § FAAATE 99T TE E, -
Fam fags ad 2, 97 ag AT a9-aA-
gFTEO ®eAT H 49 @A AEl £ |
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A1 7T A9 IIA 97 q0E qZ 7AT ¢ E1 AT
FTE W HAT 1, T 70 99 71 74T 2 %
HAT AT AA-FA-TFTL0 AR ATIAT
F AT FTH, S0 AR ST HSTALF TR
gear & a7 fon @ # e aefaa
7Z e fedy @ swaw w1 oww fgg A,

wez fom &, awy g @ =@ & faw
T AT g | Aer faeraer g  fear
FT "7 wfgar a7 | sawwrw avomor ot
"%wﬁrgmitm#‘r&r F qUNE a5

-2 FTZ 97 £ % AT TGIFT9 ATIr00

9t at fegar wifra 2 @ & 1 gwre oAy
frrrareor sraer St fawrar ot & am @ )
fadmar &t & s ¥y % g7 sawEw

ot 1 Fremr wfzar § @@ @ v g
W qZ AARAT AET @ TG E | 41 faAEy o
F #E f AT & agar § a0 semww o
o w7 F | faerar fr 7 w7 o o s
St F T A Far R A T w5 wir
FEATE | Tg W a2 Fg1 fHara aare, ar
A1ET AaraTor wr fgaves & & o F fgar
ufaard &1 ST | 1 o AT 1w
fgerr &1 Wit &, wowre o wive & et @,
T WA H FIAC AL 437 W aG
WY AAF ARV, A I, A Ay
wifg ¥ @ & J4@ feafa § wm oo
#z aq & & awe § swatfaw afz
g wfgwr g7 & o wware
I TR AT AT WEAT | AT gV g 7
T YT H, g7 9N H A 9T IIAr
g B TR ¥ W@ Izl ) W,
gATE aga ® avifAG §%E W ATT #
AT 9T qge gL ATq 4 4g WA gATA-
AT F AR 9T, ANSHATZ T ATH A F
qemaTit 7w # W 07 § | F aga faawar
® drq 39 & fraga w7 g
FE o ag a1 o & o g oA ww

w9 A4 d1 4% 149, 99 a1 a9 A

| A 97 faw FY | WEATET, 1940 W
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[t TrevaTCET ) gufeqa & 9@ WgrEar AT AT A A
A WETT AT q orfEr wee S | AAATH BOT | WETET AT ST F v ar
a1 TAE A A S F 47 g (6 R S w1 ogw avEE g,
W S 3 o S F wAn frer g | A AT AT F | S A wwm A
AT Al e a1 Wi fon smarar g ﬁisrwﬁ'qrm?aaﬁr FEH T & faa
ag feafr ot 791 2 | S W oF Za | T TS T AT AT 4F A9 W o
T Arars | T EAw & OF G707 s | AT 60 A AT SR A T

off WY AT BT 0¥ WA AT A A5 7T
ST T AT A O Tt gHr O wAr A4 |
YT gwAr | 39 e 4r, I
EH AR #7 wEw 41 5 oaw w7
Féwi w1 sferme #7 wiv gfaare |
FEHT | WAST ATHISA @ FAC |
wA |, 77 gy ofaw F e A o gy |
GEHA FT ATE § g@ATL 7 IO ﬁnT':
waT fF SPISTETYr ATOr &7 CEET ERT |
L & AHEA w | wite a7 e |
Fifa & F, qAAT T FET AT FI
I AT A FT F E ) IO AE g A |
AT ¥ QT AT FHEA AT STUAFIN AT ars’
TRt YA | A T o R S A
FT AT A P oA faT aw v o w19
W A7 ey 7 avz iy o v F g |
greed wfre # fF 37 Aeare ot T A |
#1 BET 9% q@E & a7 97 f=w gt g
AT STATHI ATITA H AT AT
wa s fuirianfr i i md e 5
FIET & T ERA | A FEA F o st g l
araaw T w1 wnt wfeme af s,
fgarea s qaEH F99 A1 g9 FAT
% % waar g fr gw afzamad g ) afz |
aaswm ot feafr v fFvmoaw s |
T A4S T OE qF 2 % qAA T AT |
9 feait g€ wowe  famr @A sEAWTT
farT gzrg At w7 AR A JAAwE AT
T GRATE FBW WY g adad oA
AT AYATE STATHT ST AR AT | |

wrzfiar g aidr & 1940 § w2l
a1 f& St @Ew F wEEHT GEEq agr |

A=AT A1 AATAATAT AW AATT |

TENE | AL FTT W AAAT FL @ O
& wor TR 7 TEA § O we Wi Ay
FAVRT TAZ 477 229 FAA AT ) AATT
FT AT T 0T qAI g5 & | 9AaA
Tzl % Frrafa %7, 48z a@gs w1
ATIT A 2 A GAT HT TAT AEOH § F9
AT 0 AT A wE Sy § Sfar
FAT ST FOAT WA ) 3@ HAG W
FAT T WY ZH AATeT B gure o aar
AR E 7

AET AF AT FACFAA G F, HEA-
AT TFT T T ATAET & ATE 48 AT
T WA 2L TH 27 WA & OATAET F
A BT A 0T 13—14 ®A AT A AT
AT &AW A A F ) wOEsaT
RT AT ET W E | TE B 2, 14T ArEr
wE# | AT WTE A A A T g 2w
FA O AT HEE B § ) g AEr )

- gae 47 Fo fopar 5 AT AdE, AT a8 )

TATHE FO, WA & AW AR 8T |
qUAY AT KT A @5 R w5 oy
AET | HEEAT T AT 2T AlfEAT AT AT
Ay gEamd 7a Bear ar o andy St §

| AT AT T G AT St Awfae

HIT FAT ZH F | W a9 F1 @@

| AT A AT AT W S AT A g

qEAT E |

azr feafq ssr gy o oy Frarer
&V W A Fgar § wade sy 2 7oA
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gfar &t staa v afvamr & @@ |
g WA dEe 9y feawr wwar 30w
TAGET WL AT SAAATT ST K
favam Tadt & ag wiewsE F1 g a0 qer
FOT, SAdE &t qfvamr & g forar 2
SAd F W A W A O 9T Z | O
AT 96 0T W7 0% fa7dr @ o
G A HIHIT  AATGN W AEHE
q a0 § T | AT AT §oqm |
T @WEETT 9T, A0EA AT FgAFAT 97,
A, fas, qeT ®F FFaa a7, A= 6
wfweafe Y @daar o al o g5 o
AT KT AFAT U HE F0 € 4 AR TS
Ffeg | T A A i s ag wﬁr*r|
T S wfET A AR A RTET 2 A
HTATET fAod 2 | 9Tandy &1 57973 7
FTAg 2\ 97 T off & A9 w1 gwes
TE AwAA N F a7 F AT T HE
T T TR & HAE G WL AT 4T 777
F1 96T & WAL AZT ATH FEA 7 THTAT
&, TSy F waem a7 7 fer wrenEy
FT waaw f04F &1 5T 2 1 swian
AT 3G AF @ F wrewan, 5 faendy o
% faarrat #1 @diay a7 727 2, faenir o
&Y qrEN AT wrfwrw &7 o Gy g, fEand
T F T W g7 HiT Gicqy A1 AT a0}
ATy 7w § wifaw frar e ogr 2
ag 6w sda Fr afaar g, 98 gwr gara
AT E 7 AL AT AT WAIE AW A
g & fau dure @ aife saa |§ ‘
fa=ri &1 fafamy iar &, AW 9997 iar |
&, WA AT T AT AN AHAATA AT |
q®| I\ F AW TR F, AaAT AT |
af@rar & 3z q@ ar § oAwr,
gt 9T fr semard g7 w1 winies gwasa
S FT | A\ AT E | ATH AR A
SAATA SOTHT TN FA K WIL TE AT
Q1 | A HT TAF T E, AT 7 A AT
2 IuTT Wew WA 9 9T fagir A W 2|
ZHA 3|1 §, T4 Go TIETATT Ag®  qATT |
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WAT 4, AT A G A FT A AaT
§T A7 @ o, 3T 93T § ey WAl
T 7 A8 TG 41, FAETATA AT AT AT
q. 921 7 (AaTTE1 T Fgr T AATF AT ®
04 Z1H AT AT A A0 07T, I AW
7 wifer AAE WIT wEiARE ST A TEE
74T =t far | AT A S Awew
g1 mqurAe T faw o, sEvgTre off
T ag o9 K W oAt (AR X FE W
faamsi 1 ovgq ¥ 9T 7, faamaE
% A A & (7 ur 77 4, 72 T A
ar (& wTeEr &7F ¥ qer w41 FJAq
TR WU S FAC A 72 ¢ 3q& 1 qAnfag
HAA, AT A AT AH AT AT |
A qAT X T AR ATAT AfR Ay
TR §UT, WA (G AT A1 I HQA
F g Jdt 9% a7 froemm W & &g
Fd ! FATH A A 2 WE O, FE T3
qfFf oTER AT AR AT | JT R AT AAA
FOTAT ST Sy BT FAE F @E, 2 WA
T, W WAT 0 9 q5r AFAT g | A
wrAfE S | SAAE ST T
fama awfr o

=t qor sreT (famre) o Fan S,
W AFAT WTEAT E, I TR0 F OF QT
faaras 0@ fras @t wraw aEt @ &
ST #g fii @ T ot 1 AT TES 7 7

Y QAATED . AEAET, TEOEHTE
i | Aar | wgfE AT e &
HET FAT E, TARI G AGATE 9T g,

(Interruption)

Y weaTw wew (IO 930) : E¥o Ao
Tz oft %1 = & ?

ol WA FAT AFA AT A AT
gt wAT ARrEd A F4r 3 fpwa #v fF



151 Appropriation [RAJYA SABHA ] (No. 2) Bill, 1974 152

[t T ATE THIAHE SR 1972 F 49 238
faam @an &1 AT A F@ gu o w3 WIT 239 | WA AT AT 2 0F
FgT ABT F W WA @r fro qu, v A A1 afy afe W oafy fam
agaoT S faAT AT &7 dzw qend | VA F0AET AT E |4 AW AE T
o o e e A, A A & 7 faadt 33wt wrat A wd A &
® ®REq q, ATF AAT F w2 g g oqg | ez F afa sxfe, afa fmomm 205
T WL FAN] AT AT fAIndt g 7 fqay | w0 WY 29 595w fasar & wafown
f faurm @ar &1 @5 qEl, qera | F 261 W9 WA AT 276 19 7 Afq
TZHA AEY 77 AT B, A N A fagrr e | AiE wiq fzm frmar 3w 7 dAw o
F F5F AT § TH00 1 Af7 Fawr agwa | IW AT 2
qr A1 faara a9 &1 A5F FAT T oW
agaa F1 g F7F O a0 A ANAT
g fr faars aan & ZuTa Agea A ¥, |
gafan agon ot A foa qar 77 5w st aaATTae - AT, wr 7 gt
Wﬁwqwfm.aoqmmﬂa&nhsrhwfﬁafmﬁa‘:‘i /I 191
T faav o 4 Ao g wi fr- | fO AW @ W g3 AW w9 A
AT T AFTAAT Foar | far v i gAgr 12 A0 R ) A AR AFET g A
wqﬂmwmq I ey | 29T 9T AT 477 97 5,362 frat ara afa
far safer afa an 2 | mafeard 1A 0 g
140 fET a0 2 1 o THo UHo W7o |
4,445 fEATT 9T 2 ) AR, TAVE F 498
famrt aor &, s & 620 fen amw &
‘m%‘-rrff-uﬁﬁrﬁﬂm sfq =afer wfa
99

4|

TF WAAT /w0 A7 (AT aw

?

Y

st weqmw w7 © a2 Few ¥ q 2
L
S ORAATCOAN . WA, AT AT
FAA XA F 99 B 4z A 5w
FTAW . . _(hrrnuplhm)’lﬂi’@']‘m_ _
FEatw AT A T HH T 7 A 3 e, dA
i §ATRRTA & AT wEAT 7 £ A ' ur?w.yl quirrza‘.%iﬁujzz
F F frvaTE W 8, A1 fae gy | 0 o 2R HITHE A2 E ) A
AT 1 O AT A Ty A Gy | S w‘;f_irr’;_;sﬁwzaﬁtﬁmzzdg_.rfmi
et et 1% | Tt a7 SO WeArg ) 266 & TIT H1ZT FTT 240 § L"ﬁf(m_q
S Eﬁ.r‘giﬂ'r w f-fr'a; e 1412 7, ?ﬂqm
_ s .. 782 HITHEZT AT7 5222 | "4/ FAT
% AT § W AA d & 434 F avid 9 :

. - % 1% 7fz41 390 3, TFEA 502 AW
TS T v ot v

qoETc § ¥ 27 Wit F o franh | O Ol ® (VW RS I A

fifs ww ez e Sify w1 oam wE oo c o -
W FY F A F A F agn v g T el wee i § wiey
| AT q{s ATq & ALATAA q2ed] K1 FAA7 wET Ffa

WIE, B0 F4H Ird FRANH FT 0 oft TrAATIES S FATY A AR §
WA AT ¥ A g A ifTam e A% | 3t gad wed w7 fam @ ) a7 s
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WEITE F AT FAY A 2, qAEH WA
Fgdl & 6 gane 3w w & wgmd Adn 2
afew gfaan & iz 3o & ot wznd ag
g welt o R K oWy § fAasw s
argAr § & wafosr & arm qwq o wgard
Tt & ag %aw 5.9 wfaw @4 | wrEr
8.1 gfgwa aft |« wewvr 8.2
afawa ady w7 fawve ¥ 8.3 wfawme
T T F 11, 5 Tferere 77 w1 TAAT
% 7.9 afrwa adt | afew gae agt
100 FRET, 200 FEET 717 300 HEAT
werE Ag L § | 9= wnfoer & wgmd
qgdr &, a1 4gl 97 "rEwt &7 wwEst
AT AT 3, FAAT § WIAT AT HIHIAT A
gt &, afea W F 4z A ad g g,
azt 0T AT ey g wwEAr frefr @
qEr ST F

O WA # WEd wrdeEA gfq
aifed Fia a1 AT § GAEAF 600
T | Aifan 99 5 omwfsmr 9 3s
EAT TG & | WEH SYTET MART AWHEAT
AT A E | AT AT AT 1 @y
agi g7 9fa =fE e gmar agdr
JTENE | WA g i arar wwE
freet w1 W@, 6T F WA A s
7w et & e gewt oF g & s
Z1 1 w12 # G A, e oww § fa G
A7 TOW! FATE AR T AT WG| A9
AT, § A & A9 4G A0 G
7z Fzar WA g f& gl w7, Ao
T8 F1 FAS TG, AT A AT F oI\
T FIUE A | AR A BE AT

“The duty of the opposition is not
only to criticise the Government, but to
repudiate the Government and to change
the Government.”
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{No. 2), Bill, 1974 154

ofmafas wTm @ 20§ T owTE F)
| AT FT VAR | A T AvET & afeafaa
w9 aufEa ®, wafga @ waeas qnwar
(E ) Afad G o A | T &
| % v O gEAYE EY qI AT 07 0T 5
| 9T F] TH AWA AE0 FHISAT, A WAL A¥
F AT Z0IT F4 IAT3AT | Al 7 79w
# wearfas aeed #1017 w9 e g
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1 3ufeafa &, afaw &1 Wi oA
dgd FATE o1 G g, 97 AW W GF
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qEAT B B E ...
(Interruption)

St o FTRY : AR OTgEE ¢

#ft TwATaawY T e 7 9l AT
TIAT HET B | WA, 3 A & 4
FfF avéy v W w7 24 fF A g
AT, ATAT A T AW F7 qrOfFAT AT W
ST |rEaT v | 7z @ afag ey @
zaT &1 feamm =97, Iuv w1 femw wAx
a7 vy fegrwar & e A ATEC AR
AT &, TF AIAATAT | ISR T,
TA ATHATHT H OWEATE FEAT, THETL 3T,
T A | g ® e d S
# wemfas gzey a9T 79 2 f @ geam,
FTAM 1T | TR TLIA q7, IF A,
HIHETE FIATY 775, 50 TR AT FE 7
gfaar & ®rf warn wew GaT g gl @
| AT W UEATH A1 G 21 W gTe Wi
| FEAL 72 OWIT FCHTL 9 F AN TR
| wmtT A% 7 gwie fam e s

we gzm @ fe fomom W o | WAREFEAE o w ga aw A
e qORTT A WA W ary e § | g fawg o g afer aw wwa g i
T F AT FOATHIE, T A1 | AT o FeaTwe, v qat o
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[y AT |
qEATT O &1, W SAE 6F 66
arofr uEEer A, A H IR A T4
forqr | FERTAT FEAT & U TEAIE
Afaer 7 ward WA 74 SfEE AT
2 A" AERTCAAA | FF TIAT & 9 ZAC
At & Ao o gare &y = ¥ oaeT
Az F oam af §F F A1 oA
FHIAT FEAT & WA TIW WAT 77 9T @
TEAT Al | LR St A wAdAT faam
F ) waw oA o AR gEd 0 e 7
F1E F1 7 AT F0C FAT feawi A T
& Ay Awrfeerd & &1 30970 F7E A

qF FaAromi g dAvE . (Time
hetl vings) . . . ;EEAAT wAT g2 A

A |

Iq-garene (oftadr qrE qaErTeanT )
qrar @ F O o

ot TSRO ¢ AT A7 9 4T

AT, 75 FEAT ZATO AG( @, AZ
AETN AET ¥, TF FEAT § TEOAET
tfem e o afems Tefafasa
# g g fgat v % swfaa 3
T | aF ATETEY qear A afer s wdr-
fras #r g av TEAT ¥ 1 g AW T
aft srar g, gwes Faerrs 7 fevam, ga
TeTH7 &1 formar, auv Az & wearfqa qaze
TAFT HAT |

I G T WG AATH AT AT AHA-
Hqed 47 IHFT VT IA AT
ﬁﬂﬂ'%i 'Eﬁ_-ﬂm '!!"o‘ﬂ'o ATEd, HIHL,
197 4—3fa7r ThiT— o Y, agim-—4
WA, Feorag - 13 wEE, arTdr— 3
AT, 77 3 AT 1974 F IfzuT dEe
2

q{ TATONT SIHT 717 AZAT S & AT
nAwE 77 (R IeEEaE & & Wi fra
HTHTT 97 799 Fag ST #7113 fradr. |

(Tnterruption)
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st & v (TEAT) ¢ AT 9 )

I THAATOEY . HET & ST HY
o A9 TEA F fFa A woAr e
FT IO FE | 4 TE9 A fAga %
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dio dfredt | faw fodsien fa fzter o
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FrEET . .

dodm T1d faww agr fmiw ok
woa dAen # uey Awal (s wen
qEar) o Wi AT ¢

st OEArTAN . UEATIAY S
oz 3w @12 | afeni & @ F fan
ST A A FE FIAT E 1 AT, § 3w
F @4 a1 78 A 91 3 @ e ars
wf wfaama @i awsfwr oo #,
gfaey AT 45 FEET, AFAT AT 45 -
w4y, T fag 33 ) 9T AT 40
FrEET | wE Ag afatEmi & ot gfear
iz arh afEEs drffe §

HA G AT FATH | WA
AR AL A 7 ¢ faar & fr wiow
qr AFAl AT 31 REET | AR W 9
FATIA F AT W IH F FEIE | BATL
are 7, 7o Fo Fro FFAFEN 0o THo Yo,
qfean awfaa 26 €A, TG 31
el Fifed a1, §fwa ag A1 9% 77 9=
T 32. 19 FRET AW ST 26 AT9g
92 7 FATAMET 21,09 T2 AAE | F
Fgar JEar g 5 3w % afaeramfy aga
g7z a% ad A4 | (Time bell rings)
wEEAl, B4 I FF F 30 30 faae wiw
foma fod 1 Fww |7 g AT Fw
7T F<ar g T 9T gare arET w1 aaq

| HyFE g T
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Ig-garAa (et (e waean) |
W 35 oz gram -

st ey ¢ e GE (3w q
T YA AvEH w2 0§ ww A |
T FAT AT

A FeAT T E (v Few fag oAy
FATAT @ Z1AT 8 AT ATEAT £ 7 a7041
& fedi &1 = e &1 92 AT (aqET
g safa g9y worfag o 4 /19 0T
BITRTZ | H7 919 &lo ATo yrfo 7 UF
T E{ TAFN TR A qAE M T
gH AT TAT Fr A fram w=9 avg
& qamar g FFwaz 8 e wrE 9o
& arg g1 w0 A1 g AT, fex A dfan
® aarar wvzan g fooma gfam ah g
ATTT L CWATEHL FHOATT AT TF AE(
wFAl % 0F T A aq | wlo @ gy
TT, SHAFE T HGTE 97, FHAT F AT 17 77,
AT, ITSAIAF a9 T a2q 7 T AT
9T, FAETHEHT KT AT, AL AEHiA,
IART AT F ATET G 0F 747 75 491,
TAFT @I |

oTT TR AT A S TAA i W=
AR & aT¢ K AW wal WS E 0 a4
ara faaafa a s v o & Ear
RA7TE 1 397 93w Foarwar ar qae
qATTAT |y & @4 4 Feada |

[ 7 MAY 1974 ]

it frarsa AT 2 3 id are sAEE
97 GTTETET A1 &1 01 93T 2 F 4T |
Sad TA STUGMAFR FIT T 9T ORTAAT
aFar ! waEr Aew 1 a7 07 w4 faar
2 f& ag w7 7=t & 3140 771 o0 oA
FT A T2 BISAT | Fa AT AT
T A F AT aE g s st d
17
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T AT AT G AT AT T AT AW Y

| s @ AT Ser 3T WATAT AT afgeRTe
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AT {91 HI9 F OB A FEA TIHL
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faseft FHITAT T g2aa & N5
FEPT AR TT A @ | aedfa
AT & T 397 4R § waew feafa
Fed VT AATE F Ot graT dar werd g |
TEAAREAT TE9iA W At few
7 (3 T F IAEAD A A
& FIWEM 77 7 A9 EEATT AT q A
TP AT ACRIT A7 HAT 97 q7F &Y
TE | A ATHET FTATEAT 1S FAC O
qET a1 ferarr Taw B 37 g e |
FT FHRTAN Fuey FFHzara #1 faas
T {rar S ZHT UE 419 599 WK
ooz Zir ¢ B8 By &1 #F ar-an
U & ATAAE WoT AT A faar aar s
5% A A Az a2 Ay A 3w
TET FAFT AT A AZHA AZL 4T | AT
=t qfer % foam 7@ Frar s
fim oy v & aqdt gordar Fv afoay
TAF S T g qfar e
'ﬂ'nl‘_{alﬁoiﬁ ?ii""fﬁ'%ﬁﬁ' "Tﬁm—fﬁgﬁ'
F Iqv 93w W G W A7 IF Fww
T & wfaw aw A EEt
av qwes w7 fam war ar o 9 &

b-Aga Lot

qd Hpar var arfEAr St A9 F o qua

IO AT AT FATA TSI AT2H] 40 |
a3 B A =i aad ot svfEET

I ama afan & wwiT ww fRac
SETl
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[ =t TvarATITE
IHT 9EW & A4 H A4F WA q
fae 7T ATHTL ATaAT F1 TEOAR fFAr
I gAGA T (o7 § ggi ISAH AT
# o favia &t 299 AT IfEa anaar
F FwAad AEEA A 19680 FRl -
“To arrange to spend moncy on the
eve of elections in different constituencies
although for general public good s,
when all is said and done, an evil prac-
tice, if not a corrupt one. The dividing
line between an evil practice’and a cor-
rupt practice is a very thin one. It should
be understood that energy to do a public
good should be uvsed not on the eve of
elections but much earlier.” (Vide Prabha
Jain ¥s. Abhash Chand and another).
A AT T qAE & A 99 qon
Fem # Al #1 A7 e 9w 31-
TqTEA FCA FT AT ATEY AL | FAATHT FT
T 9% AT 07 I 7@ A & fed
aré ot fr wam 1 FAed 3 FwAT AT
fea ga7 A amEAT? | FF4T ®1AAAF
g faorel, s, aawafa o, T, A,
FAr Atz 1 qfF froEa F ©1 7 1
T, AT Tl AT FEIA FT | T A
AMA ATA AATT F 3 WEMA H TET AR

SHRI KAMESHWAR SINGH (Bihar):
He is taking the time of other Members.
The last part of his speech should be ex-
punged from the proceedings.

sy TFAATCRN - . . . qAT AAT A
mgfamat & afz 1 af | H@FwTEEHEA
ATHIT 7 TH THTT &G 40 FT FT qT7
o 97 f7ar ) 2 & arg A 799 35
AT To AT HIAAFAT FEATT FIT FATAT
T fod 60 AT d 9F A AT AtaaEr
# wifadt F1 5,000 Fo &V AZTAAT AT
AIFAT & AATA ZWT | AFIAT F1 TAA
5 & a7 ag afen safad g

-

T fF agm aweE AT F T
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FIH A7 | #0772 5 a1 FE02 a1
A ATHT A G &1 dET ATAIIATHT F
fag wwar safaq son & 7 goq gg T
AT & T96 & 94 0 §¢ | 9T fawafyan-
A1 KT wqUAT AT G f3Ar qrren
gfFar &1 qu f8d A 1 wgaa
TAFTAAT H AT AE | wiEy A g
afqaqs da 1 0% fa=r @ @
T & TE )

SHRI OM MEHTA: Madam, he is read-
ing something.

Y TIHATCAN - AZ WIT 1947 § FUAT
Fif AT AT | Aqaa AT FAT &I F (A9
FeAEA ARl & 4= frem qEe
F qEaa A AT L

SHRI N. P. CHAUDHARI (Madhya
Pradesh): Madam, on a point of order.
All that he is reading has no relevance to

the Appropriation Bill. Therefore it should
be expunged from the proceedings.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Raj-
narain, now sit down please.

oY TARTCAW - W17 FAST 15 fyae
FT AR F A0 | FOH IWHEEATA AT
A7 gferwr ga-gaaa i, fomar sammar
qfFaaT THET AT SAR AT
FT faqr o vzt aw R AaTa & faq &
7@ 1 wfa 7 gargfer  arfwa<T &1 ag=
faar aar | foaet #39 419 AEAC H1
farefy % faa aza far wn | Fearfamfat
g o & IeEEard #t fafraa w7 8
faam # fao wgr war (wam) aga
#oEqEl § 0 A 99 gvEe v
FIAF & IFHEAT F foram & awr &y of,
T F7 IT GA1 H AT FAT AAT qT TF
q

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Jag-
dish Joshi.
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st Tt - Afae, STvEa e 4
8 At £1 A 9 9 AR IACARA A
FATAT 9T 9% uF f2T A7 agw A oAb A
ot | ¥ SR 8, 9 A AT
g | g1 Far gt i st snifmers fam g
SHF 4T W QU & 9A A sE )
(Interruption) AT, SR H F1A9
& yzifaariaat w7 wfadi & gz 48 a9
FFALT w1 7 faw w0 w & fEo qe
TAT | WET AT Z WATT WA HEIRAT A
ow gt 17 faemden & g g
AH AW AT’ W A1 9% KT AT
g Al wER ag T w § f&

Mr. Such and Such is coming to you, you treat
him as a VIP and do whatever he wants.

T AYE TAM Hell {7 AL 2 | AT

gAETZ FT qaw faar war
st g faz  (gromT)

qTEE UTE ATET Z |

T

it oI ¢ AL A A A%
3 p

ot gear fag : T, 0w ey
FT 999 & W17 92 a8 2 & G5f 9% gqa0q
T qar 2, 9% fau arwmEr w69 67
FWA a9 g0 & | 3 Hiw & fam dfam
E1 @t & | o ST gaanA g
ard F1 2 FT G2 T AR FTIE E |
F T9 797 grs| &1 a0y Ry '@ g
& fau eeqWre FTAT 91EA & AL FHifan
TH A% T UTFET 77 Y8 €, 91 7 I
Tl FT ATfEd AT 48 UF q@a ard
z21

it TreAToae 7 a1 A faEa aeer
=1gan § % g waa & avwfae azey s
q9q @ WL I9Ad FT ZAT A E4 3§ )
(Interruptions) § A & 77 faday s
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s1a @1 a1, @fFa azt i S T L
(Luterruption) 9750 fafazzz #7 Fdie-
AT 3 gHTIT FeEATT, L (Tnterruption)
T 77 @ AT T A BRI FHEA
A @1 41 Ay gEET oy g faar wmw
W7 10 gAY 92 GUT ATATAA AL 9T
TITH 9T F (T . (Interruption)

SHRI RAMESHWAR SINGH: Please
expunge it from the proceedings.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I have
called the name of Shri Jagdish Joshi.
Please sit down. You have taken 45
minutes.

= AT W7 EH hA4q a1 fAAz
e 7 difsd

St MU T AW, §Y 0%
AT FT 9 T AT 98 98 & o
TSATTAT ST+ TAFIT FAIE T *
ERqTARTEY 9T AT GHE AT 2

S} TORAAVCA  FEETE AT AT

Al WA IT - TR A AT
FT WET 2 #1777 & wEedi & 99 "
S FT T AT AT F | A A A A
¥ a1 78 @ £ 7 faewa 39§ g
Ffamg 2ot oo fema 2 1 &
a oA d A & F )

S CSATA - H TR AAS 1 AEIC

P AT E ) # WU #ET Y REEar §

| TEAIET & g7 WY G HAT TGl §

AT AFFL A A |

ot FEATW AT AR G AT T FAAT

| FrE AT JE AT

|
|

AT TRHATOAY @ 797 A9 42 Gl
7 fomam 2 & ror w971 F gw A1 A8 e
famr s, &1 fee #8 f wE dEm
AFT U | # A Agt a% aE fw Erd

argar § & wwatelt # gar gwfigare | A€ & A fE avg @ de s @
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please
conclude in one minute.

. St TS AT, g A e
Tt awa T F e )

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You are
exceeding your limit. I have given you more

than 45 minutes. [ think it is more than
enough. I cannot allow any more.

& TRAATCOAW © HFAAT, FH AR
TS0 T 2 | § F REOTET A i
HET F1 AA G HAAT qE Al & o waar
g @ifs § 3@ f5 fam a@ ¥ 492 900
1 qrm q fageae aw ggv fEar
T

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Why are you
not getting up and finishing your speech?
(Interruptions). Please sit down. No, I cannot
allow this kind of disturbance.

o WA : FGT AT | FEA &
avifaa oEEn ga % g9 AW | wrE
FT TOHIL &1 9T & frad sraceed 99
T AT 1 8

"71(6) It has been noticed that the
rostrum arrangement is not always properly
made because the hosts are sometimes
unable to bear the cost. As the Prime

Minister's security is the concern of the

State, all arrangements for putting up the

rostrum and the barriers at the meeting

place will be borne by the State whatever

may be the occasion for which the public
meetings called except election meetings."

19 FAFL 69 FI TATT At Y HOAT
wengran § g6 fraw &1 afcafaa s faar
w9 CAST GINTE § 9% @ §
"71(6) It has been noticed that the
rostrum arrangements are not always pro-
perly made because the hosts are sometimes
unable to bear the cost. As the security of

the Prime Minister is the concern of the
State, all arrangements for
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putting of the rostrum, the barriers, etc., at
the meeting place including that of an
election meeting will have to be made by
the State Government concerned.”

WGl STATETAT S & Ferawa wiewr &1
uFesegE T, agi war wdr gfeaar ady
7 w1 o fafa oz @ fam &1 afafas
FL AATE TATHT § AL @A I T
ATETL 9% 1 fRar € | &1 & q9mE @
Fw & faim 7 81 aga qwr afew
FOET @A & faiw 7 agAr oz,
qHM WET W fA0" T AgAT e |
g9 FE, @EF90 GRS WA
WAl 7 FIE AT IIE & aATE FEWTHT F
g, fawew & ard, ST & 69 A"
ST |IC @A 14 A6 g1 T8 w9
Ieigard #1 f3or % uva SwEEaT
#ir faarar |

THE VICE-CHAIRMAN  (SHRIMATI
PURABI MUKHOPADHYAY): Meanwhile,
I would say that the photographs that have
been given over the Table by the hon. Member

have no meaning. Those photographs are not
to be placed on the Table of the House.

St TAA@ . qrEE HE ATEC |
ST &A1 | A 48 FAeq g w9 fag
&, wgl feafa aara & 397 w29 & gm0
W ST FAET SOawE 70§ § qETE Al
TEAHET § SA@E< A0 | IHL gAW H
T FHAT FT WEHET T M| ar F19E
& T 9T A W19, T4 /IA F Neq fae
g | 48 Bt gaw! fag 70 & 3 A
T ORETAT WA & (I nterruptions) e
99T FT HAAIFA T, FIE A@ E AT

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): It is not
the rule, itis not an official thing.

oft s S (e 93w) o qEE
ITHATT ST, a8 AT F G79 dFad]
Afawer a1 @ FE wf 2, drEddm
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AR #Y A wEy qE 2, Awadn | aww ofeade & e 61 a7 0F
ATAATHT A7 AT FET AE 2 | AL AFAAT | G174 FATT | UT-HATSHAE  WE e,

L3
wafar 78 2 fr uw afem quw faee
aw v AT ZAE HTEHT AT QI awa 7
faa @ o a1 waiEd of
(Interruption) & g7 a9 A0 F7 5747
g &t fewa T %< &1 77w 2,

AT &0 F (% g7 TZAZ F ATX A7
ag it gt F gu 4, & Gt gfer &
g g, W fr qEr gfaan & 1 e www
sfr & faelt S0 300 & gfme 39 &,
g qe & A gfque wim g

TZ WIFAT FTATAAT A1 5 | F TR T3 | FIEAFE, A6 ATATOT T NI @ E, 8
ar i woa st e aagrad e we | fevgrar mfEer & A @ ), e amo
mawﬁawmwm:ﬁw‘mvmﬁﬂ#ww # T HI
FVIAT A | A9 JUATE AT A WA AGH | GAY FGT AT & % g7 THAAT = A
aqar | fam qza 7 7 9w @ £, faw ew | nguwmmﬁgngmmﬂ
7 am @ &, fow tfifas oot | qwnfen & 9 g0 amear &€ s i
§ 3w @ §, 7% war o7 fafeiw fadas | & o areaw & ag oo famman awea
2, =0 A1 gwae %1 dr wyzren Tfaw o | g fr e S3mE vE gl 3 fee

THLET & |4 W03 A0 i fgrgEa
T EG A A™q e W, Fiwe fegrad
F qfo=t ST w7 AT & ama S©
T | AZ TTHEA AT AT AT 2| AW
Fw gfaar & o fgei € wd a= anafan
# fau ot 29 a0 #1394 9 § &
FIREAATE A7 Gairarg & 2o arey gfaar
ot &1 fgemi & @z (@ 2 ow gfean
387 WAM F FIT A0 FfAar 2, @
FeAT W e # gfar & W g
ghaar =T &1, AAE T, WA AT,
TR F1 fawre & @1 & Al wr
& farFTe 7E w@r

ST-HATHE WEIEAT, WS AT A
7 Ziagm, G0 A< g v F71 [EAr,
AT AT 7 arfa w4t =9 qur el
7 T AW & | TeAEA T A1 A1 (A9 AR
F @vaan faar g, ag am senfag aeeat
¥ foft g€ 7 & 1 faw 3w @ fafsam
fada® @S W @7 & IW IW AT HWOEES
w1 & fger &0 #4009 51 9T a1 §

BT ¥ FTH FTA F1 AT G O TIE |

39 AW | aare qfada 1 A w1

# FAT Z, AT GETATT uF w4y 6 A T
FYFT 8, SHAT TAE | UF |51 40 Az
# aran & wiw ox feegeam 1 97§
¥ 60 faeez awa & Ty g ?

U FAGE WY AU AT & 9
L0 BATT F AFT 15 FAT w0 aF &
e €1 74 37 9%AT A |
ng  fggem & A & oW 3%
BUGTd & HOTEE | FaT w9 WAL FI
fawward, vl a1 faowams W St
ararsgars 4 fawac gEar mifaq o
THGTAT &1 NZTE 121 F1 &, WHATHAT F1
| &TE AT FY & THE AN A T T T
draq gi fn g e wwdr & g & st
aﬁ&mﬁwmﬁm@?ﬁlé&?
AT AT A5 A &1L qAar fF@mn sran
syt gl ar fom & fF ew feeq
Z, fog @1 fevar awem gwa "@mEn 2,
At e Y AT A ) faae frat T
AETEd & AAMAs  SUHN F HEIY
a1 wrvEe gran 5 faaer g savEE
zZifaea 1 fadga 7 @1 &, §% wares
qAT™ & @1 Y, AT 0 qg ATAHT T4
foara g€ & wrerr 1 S, St
FT IZLO, ATTTAST 7 48 o0 N1% I




167 Appropriation

EiEiciakiail
& 419 T AW & A% ATAH WA AT
W1 AT AEq & AL e 2 fir ag qw ARl
T AT @1 &, e e g @ g, faw
Tg I 1 | 2 | W2 g8 feamat &
fea-faras 24 w2 & w841 7 a7 fow

T W, aY TowaA AE g & | & Agar

g f& ag ang = | oF A suEamfa S,
FEI TG 4% ST WA v FEr at fw
guadIeaA g S AT gH AR 9T
JEW A T WIT AGT IR EA HAT FAAT |
gwAfaTad agon  TARER & afefr
faedr & &1 @A T AT AR A T 50
sufad & | @7 wd T 9 auEd I v
qr | faam aar & agF 76 4 afw
ffo@ofﬁﬁﬂ%ﬁfﬁlﬂﬁ'ﬁﬂ'ﬂ
qr A WAT & qEET Tel q | GaAT @ A,
AT SuTes wEiEAT, o Uqe fag
arga faam &A1 F7 q91@ gR W, afFa
qE WAl X T FEA AR SIS | ATF AT
#Y wafard, IURW A |/ I weWr 1T
A s ITEW 1 ITITET & qreaw q
sy o v & 33 faqm feafar 2
ST & 1 ag arenfas feafaui § 1 &%
aTY AT E £ | 9F AL 19, 20 &
A O 74T GAT & Al T TEAAH AT
warg § sfaw @wi &1 @ Fr Frfow
Fear g WK feegea A wwerfa 7
AW U & | A FTAA I FT AT T,
A Z2T FHA T, AT FAT 9 F1 AFT
& 7Y mar, afew @7 & o Swa 4y i
for 1 @17 FT ATAT AT IA AT I HeAT
9% &7 AWigar faar v | 39 7w e
Aqra gEr S|r oy ff ¢ afsw a9
Todlfa uF H¥er At favr F  serm
I &, O w9 A famn § wvwE a2

[RAJYA SABHA |

(No.2) Bill, 1974 168

| AR F 4EF A Fawer aear g fF

1921 § 79 1 #T007 FAIT . . .
UF BTAAG I AT ST F

W FHAET

ot JE St o 99 <fgu |
1921 F AT 7 WgIewT A1 7 va favig
 ferar f |1 S g wRA A1 AT F
| FUE wvar faaw EA %E & few
izmﬁla@%wﬁrwaﬁ a |
T 9T & AT AW 9G¥ ® WIAEr F
| ZAT | BT AR q4Tg g W, 4 "l
| AvEfet, FEA WY AW @1 ST
fags w@eT w2 FT UF FLE TUAT
| EFEIT F1 AT, dfFA AT 9T H e
TEN ATAT | AT S wrorEr ag A1 A,
afF ardy St § 1921 § oF S Aq417
#1 fore & S oF A A qm A qw A
| fardt g€ ot 3 #7 a7 s as ) fom qa
F1 are fgegeam & wfaEr 1857 &
| ot S A 4 3w A 1921 §
wZTeAT ATt F 5T 7T A7 ag E Ay
W@ 1930-32 |, 42 FEI 1940 7 32
T AET 19427 AT 1947 F 39 & FTL07
& fomr faeft foafa & &1, 97 300 Wz
g1 | Ew AW H adE wr & ouie ug
| TEET w1 2, 71 A1 AT AT AT, T 9
a1 arer a1 AT 98, ag e 2 g,
45 |1 AT AT A1 EATC ATA F | IH
9T F & AT ATHAT @Y L, IH OANA
& & agt sfaswar Er 8, FHwE @7 g
GHATG @I & WL T UF AT qGqT9 qA
tfgar et 9 faar aET g2 &1, 41
AT AT gE1 AT, § 5W AT F FIA HIAT
g, WOAT FAA FOT E, a4 UF @

o 4§ UF WEW &7 WAl 49 & | 90 AT | & 0T { OF a9Ed A 9\
99 @ @ I gUA B HIF SqAurT | SN AT E | UF SATAAT &Y T S0 b
Wﬁwﬂwmn@mﬁrwﬁliqmmﬁﬂﬁawwﬁﬁﬁa
& | WEAT IUTSTE WErEAl, # WIOE S T g IR AT 99 9@ &1 &€ a9
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q e amEa o OF TN aEA 0T
AT T4 @1 E 1 F AT AL IS AT
Aqrear § T Ted w1 99 geEeET
gl &1 a1 fagre a1 &= @ Ay, fow
fam 3= e e & 7 sm@r 2,98 I
e 3T 2 {5 F0 Aqar # a7 fawa
@ & "F avEd w1 e g, amfaw
T A g &y | 98 @2 2 5o ot
P ATE F AT qAATT E A F afa-
ofYear § FHT AT A F FE W AT A
HIHTATAT acd I FT AAfAT ITAW L
T @m Ated # T AT AT R
e faet € WM oTEr g A 3w
1 ogAar & A= 4 fawew gt 0w
ategfas #ifa & =7 7 I WTE |
g & wifaw, awfas, weEifas &9
a1 7 afqardt afvada wmeq & 1 afda
Tafau wmed # fa 3w 7 T A -
WTHAT @ &1 | AT 9@ & AT F E a8
AU Hfae 97 9gF #% | 6F FW I
ATY TFAATH A TF F1 AT 97 @ & |

e & At A fram owar oaw
FTH &Y AT TR AT WA fauTE war b
FAT | e WA, A TAq ww e saw
2 & faoprfen #7 f2ar | v aaar 2
AfFT gUTY 7 F AN ATHA AAC AV AT
ST AEY | WUT gL A H AW AreT
T A7 AT AR w1 awAy & ) {6 i q
Fear 7 fw wriw vF |« gt feamm 20
@ F15 9 ¥ g1 a7 fava &, e il
AT F2Y AT & A1 I g0 AR HI S A
Fo g faear 2 #@ifF 0@ JEeT q
AqTEAT @A AT &9 § )

FrUW qIET A FAT T TAT AHAT
e ATl 97 qre Ay @40 A J7 %
FaTar FeAr & | ag g I o Erd
FELT AET & | TH OFT AATAT FAT FRO
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¥ oAgwa AT F oA WA AT 1 E%
qHAT 9T F=0 FAT Ao & & A,
FIE TR TE 2 | a7 =T FLAE, AT T
g M8 AYF A7 #7 watar & wewa w@ 3
FAT | AlFAA FT GATGTAT FT T FACFT
g @1 7 AT9H FF AFAT § qGT IT FICIAT
# Fgr 7T fF FEETE qraAt 7 w A
FATET 7 gur | gfamred qAEt § -
HTH B | IUTAE WEEAT, § WO ATEAH
q FEAT ArEar § 5 awrd amAt a1
TART I W F qAA 7 faww &
AR A T8 a7 i & ot 39 s
AT q9a A WY 7Y a9 & Afe gw 3w
FAT B FAT E AR | FIF T B2-
72 FHATITE WY rfas AT av fausr
FfEisagswmsa ©E g4y
ufus faer g se wré gm @r Ay
I YR F AT H, AHT FAAICEN
& AWA A, A1 98 F109 a2 faew ama
& frdt gl FEard F 1€ agra
aaEr

AT AT I AT=199 &1 @ &, IuTsaw
W, aq  fraa afaws gfem §,
e sfaore @7 gfioe &, fees wfqws =3
gU A §, ag F WH AT AEar g
# o oF st ata w2 A g
UTeH ZedT & 9797 919 2197 &, 0H7 ¥El-
AT | F27 74T 2 | AfFA Fgar ¥ w|ra
AAE F AE O A WIW & giow
famsi 77 & Fgrar f5 oA oo
7 F feel, A g owmmA ooy
gafar  fgnar fr wrsr & 9 W S
TEIAT AR F7 72 § TAH SATE AR TG
F wr fomr o gw w3 3w faa wrw
qET T Fh

CEEGIC S I EGT

=
<]

O FEATH Y

AT FRETAT | AR 1971 % 9@ | Gz F g @12 ) 047 ATER H &
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[y srefrar svefy | st afr & g e & fawe @ 2
F AT ATEHY g2ATd X "(%é | ml (Time bell rines). U7 ar zfm w7 WTg
ZEATH 19 7 WET T @ & (oA & 9 g g, 45 faaz @ ogas aror
FHE FW A A AG] AVCE AT AN AT 2 )| F SATA A AT ard g

afer fom for @7 1 AT BT | o e e ey qe e
IAT WA, WE A AEAR AT |y e

qT §7 A A1 39 faw Araw qFar fE X N

Wmﬁﬁqg;ﬁqﬁ%hmm =t s st ", 7 e

T R ;e ag fraew wen | o0 e A1 fEoamr S s
TANTAAT & I TC T ZW AT T 7 g

qEar g & Ald wEdl o e awn o e .o
Wrameae  drr @ E 0 fgmem oA ¥ Ro AT WM AR 4 &
T : mE FT AT AT (AR & s § IhH

T 1 a7 aaar =iize fw oo
frorTe w1 ' S N

qAAH  WIWEAT AT A F, A werw .

P fSraT v F0% 71 A ' 9 gwdE
T ST G T T & T & S fed A Ay 92 I
A 3 WA, 7T A At 1 e g fe €
AL OFAT F ATH &1 AW @ TE
i S T R, w8,

# FIOHT EATAT & OF A9 ML FHgAT
WTEAT £ | T ggATdl A1 amad wEAl
AE ATEAT 9T, S WAL AT T FAT FL

T@AT qEAT 91 wfda wre fauw &
HAATT qaSq 3/ A AT AT @Y
argA & AV A g7 ¥ 0F @gw gl dv
g & Fov AW d A | 39T 0w
aga @F 44T 7 FE AT, A AW G A

UM & Aa1 q FET AT | g e

AT &1 AETe & faes g, F 9war g

f @ A% Tl AT AAGL FT 1A & A
q¥ AT | WL LT H Awar g1, WY

ware AT grataw difa i am st
orer gEmEt &y awfvar gt 3 @Y 2,
FOET AR FEA AT AHAT qATE 9T
T &, W IRIE T AT O Ay Fw

aw Afa & art & W, F W ﬁzﬁq|
AT farel 39 F awifag S #v
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or S dr g7 adr G ot g Y T A R T gt 7 o ) aed
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Bk | q=TET F1 afawr ffag 5 3 a9y
A A §, TR SO AT AR A | (T TONAT ST F T AR F: A1
# site Fery ¥ i A wad f s | W HATE | F AT T, AT IEHT I

TARR % A9TH £ | W AT AT AT F A9
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THE VICE-CHAIRMAN (SHRIMATI

PURABI  MUKHOPADHYAY): Please
finish now.

ST TTHATLIAN : GEAT AL AT @ F,
A Arer &

Y ST AV FATF WTEAT F A OF
ot Fgar arga, fazer Aifa €1 a1 97
T ZAT TEYT ZETET BT AT AT 20

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
PURABT MUKHOPADHYAY): Just a
minute Mr. Joshi. There are so many speakers.
So, let your Chief Whip tell me whose name
to cut out from the list because there is a time
limit.

wft srdve ;i F ag AgAT E
g7 fava gz #1 Fa & fao ar geafor
Afeam & fav =7 w9 awdwT g &8
aFa & gt g g & w il ¥y e
T & fom 2fot # 72 3w T T
33 v afT A1 T T A dad
T% gwA w2 | ZAreT R iy oy A
T2 w0 | ZfFar A awa & A qow § ow
st 2 it faewfaa gfer & fao fammoardy
FraAr 2 | gAY e & qm ) 2 & g
F1 GH FIA % (A0 HIT TSI ST FT
At aw e F f gf A A
AVTA ATFA THE3T 21 WIT 37 3 7 Wi

afar & q@ F1 ara §7 7
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s CRATCEW : A7 AT AT 377
F7A & o gfeaer 713 1w o s

SHRI S. S. MARISWAMY (Tamil Nadu):
Madam Vice-Chairman, after hearing the
thunder from both the sides, I am afraid, I may
not be able to raise my voice to their level.
However, I would try to come in between in a
way that will cool the frayed tempers of the
House. My hon. friend this side and the hon.
friend on the other side were indulging in
what is socialism and what is not socialism.
My friend, Mr. Rajnarain has got his own
theory, and the other friend from Madhya
Pradesh—I believe he made his debut today—
had his own analysis and gave a peculiar twist
to socialism by saying that the people should
be left without gold and silver for 20 years. It
is a laudable theory. And I would like to say
that charity begins at home. Let that laudable
theory be adopted from that side first and I
will be very happy to witness it.

Madam, as I said earlier to cool the frayed
tempers of the House, I am reminded of a
story. Long time before there was a famous
Prime Minister in Burma by name U Nu. He
narrated a story and I think that story is most
appropriate under the circumstances.

There was a physician in a particular village
and he had a drug called 'Diamond Dagger'. It
was a pill. Whosoever went to him for any
ailment, he used to give one pill. It so
happened that one day a youngster went to
him crying and saving that his moher had
fallen ill. The physician listened to him and
gave a pill to him for his mother. After half an
hour the boy again came running saying that
the condition of his mother had gone very bad.
The physician again gave him one more pill.
After another half an hour the boy again
rushed to him saying that the condition of his
mother had become worse. The physician
again gave him one more pill. Finally, the boy
came and said that his mother is dead. The
physician said "Damn it, every time it acts like
this". Similarly, every time when we are
passing the Appropriation Bill accompanied
by the Finance Bill and Budget etc. we see the
same story except for some changes made
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here and there. But, the story remains the
same. Like the Diamond Dagger the eco-
nomic conditions of the country remains the
same, i.e., whatever change you may make, I
do not find any improvement in the living
conditions of the people. I am quite sure my
good friend Mr. Mohan Dharia, who sits by
the side of Mr. K. R. Ganesh, would bear me
out. If I go by the reports published in the
newspapers of his speeches both at Poona as
well as here, it appears that he had submitted
a Note to the Congress Working Committee
and keeping that in view he must agree with
what 1 have stated. Of course, he cannot now
speak because it is most inappropriate time
for him to open his mouth. This is the real
condition, Madam.

If we look at the statistics, it is really heart-
rending. If we look at the poor people and see
to what an extent they are put to difficulties, it
is something which is beyond our
comprehension. With great difficulty I have
collected some statistics which I want to place
before you, Madam. During the months of
May and June last year one k.g. of rice used to
be sold for Rs. 2. Its price now is Rs. 3, i.e., a
50 per cent increase in its price. During March
last year wheat was sold at Rs. 0.80 per k.g. It
now sells at Rs. 1.20 per k.g., i.e., again an
increase of 50 per cent. I am not speaking of
bread and butter. Milk is an essential
commodity and we give it to children because
we cannot afford to drink it as we cannot
afford its price. The price of one litre of milk
in May last year was Rs. 1.50. It is now being
sold at Rs. 2.60, i.e., an increase of 75 per
cent. Sugar was selling at Rs. 2 per k.g. earlier
and it is now sold at Rs. 4.50 per k.g., i.e.. an
increase of 125 per cent. An egg was sold at
20 paise last year and if you are fortunate, you
can get it for 35 paise and if you are not
fortunate, you will get it for 45 paise, the
increase in price being 75 to 100 per cent.

[The Vice-Chairman (Shri V. B. Raju)
in the Chair.]

Vanaspati, which was sold at Rs. 7.50 last
year, is now selling at Rs. 12 per k.g. The
increase is 60 per cent. My good friend, Mr.
Sher Singh, is here and he will bear me out.
Same is the case with the vegetables. Onions
which were selling at Re. 1
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per k.g. last year are now selling at Rs. 2.50
per k.g. So far as cloth is concerned, whether
it is cotton or any other cloth, the increase is
100 per cent. House rents have also
proportionately increased. 1 do not know the
rates prevailing in Delhi and so I do not want
to speak about it. Kindly imagine, Madam,
how people will put up with this.

AN HON. MEMBER: Madam has gone, ft
is Mr. now. It is Mr. Vice-Chairman.

SHRI S. S. MARISWAMY: All right.
Chair has no gender. Chair is Chair.

Mr. Vice-Chairman, Sir, last evening I sent
my bearer to bring me some lemon. You will
be surprised that for Re. 1 he brought me two
small pieces—lemon, which you call nimboo.
Imagine two pieces for one rupee. I cannot
imagine that even in the worst British days we
used to pay more than 2 paise for a nimboo of
this size—not a tenis ball size but a badminton
ball size. Two paise in those days, when one
rupee had 192 paise. That was the price. Now
you pay fifty paise for a small nimboo is
something which I cannot understand as to
where it will lead us to. This is a news which
really saddens my heart. It is a news that
would truly sadden the heart of any body
sitting on the other side too. Of course, my
good friend Mr. Bhu-pesh Gupta and his
colleagues are very happy about it

The situation is very bad we are adjourning
from the 13th or 14th instant to the last week
of July, that is for nearly three months. When
we meet again after three months. I do not
know what would have happened to this
country. I really shudder to think. May be, that
I am very weak-minded and so I am imagining
things. But, if you are all stout-hearted people,
you give me a picture that would give me
some courage. Two days back I went and saw
a picture in Regal along with another friend of
mine—a picture taken by Satya-jit Ray. | have
forgotten the Bengali caption; in English it is
called Distant Thunder. I would request Mr.
Ganesh, Mr. Dharia, Prof. Sher Singh—all the
Members of the Cabinet if possible including
the Prime Minister; in Vigyan Bhavan or
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somewhere she can have a special show— all
of them must see that picture. They would then
know how hunger and famine would ruin the
very fabric of our society, how it would bring
down the moral life of the country, how it
would damage the culture of the country. 1
should pay kudos to Satyajit Ray, this is the
first time I have seen that picture. I had not
seen it before; it was an eye-opener to me that
we have such a genius in the country who
could produce such a beautiful and thought-
provoking film. Seeing the picture [ was
looking at the conditions in the country and 1
thought that we were going back to the old
1947 famine days. That is the real state of
affairs and on top of it all what do we hear in
this House? Every day my friend, Mr.
Bhupesh Gupta on one side and his good
friends on the other side are urging the
Government to take over foodgrains. When the
Government gave up that policy these friends
feel as if heavens have fallen. When
Government took over foodgrains all over the
country, we in Tamil Nadu stoutly refused and
eventually we have proved right because not
only we made ourselves self-sufficient but we
also gave food to six far-flung States in the
country. It was our Chief Minister Mr.
Karunanidhi who took a firm stand at the
Chief Ministers' Conference and that stand is
now proved to be correct. But now they are
again crying that the old system should be
brought in and I am told— I do not know
whether it is right or wrong—a sizeable
section of the Cabinet supports that and I am
appealing to that sizeable section: do not
depend upon a mirage; do not depend upon the
doubtful support of the CPI. They cry here that
you should take it over and when you take it
over what do they do? I want you to recollect
what happened in Rajasthan. When the
Rajasthan Government imposed a levy system
they  organised  throughout  Rajasthan
demonstrations and meetings condemning the
levy system. At the same time they come here
and say that the Government should take over.
I am quite sure that Madam Prime Minister is
a pragma-tist and she does not believe in
slogan-mongering. I hope she has faith in the
old. conventions and heritage of the coun-



181 Appropriation
try and she would not go whole hog in
introducing regimentation in every walk of
life as has been done in Soviet Russia and
other countries. In Russia when Leo Tolstoy
was at the helm of affairs he coined a slogan:
He who does not work, neither shall he eat.
Later on it was changed to: He who does not
obey, neither shall he eat. That is the system
in Russia but we have chosen a different path.
Ours is a democratic way of life. We cannot
change overnight. If we follow the CPI
slogans I am afraid things will become very
very bad.

Now, let us take up the railway strike. Sir,
this morning our Chief Minister has been
telephoning to the DMK Members a number
of times asking us to go and meet the Prime
Minister and tell her that no time should be
lost in opening a dialogue with the leaders.
Also at the same time he has asked us to
appeal to the leaders who are organising the
strike to postpone the strike so that we can
have breathing time to carry on negotiations in
a good atmosphere. We tried to meet the
Prime Minister but unfortunately she is much
engaged in the Lok Sabha business or some
other business and we could not get at her. But
our Chief Minister was very anxious for the
simple reason that this is going to be a very
nightmarish affair.

If this railway strike comes into being it will
not only paralyse rail movement, but also the
entire economy. I warn this Government and
also the leaders who are organising the strike
that this is only a beginning of the end. There
are so many things to follow. Immediately
after the railway strike, the P and T are
sharpening their weapons. They are very
keenly watching it. Then, the Government
employees are there. There are many sections
of labour. Finally, a situation would be created
wherein my good friend, Mr. Bhupesh Gupta,
and his friends would be very happy that there
is absolute chaos in the country. We are
heading towards that. There is a feeling in the
country that a decision was taken about the
railway strike while Madam Indira Gandhi
was in Teheran carrying on a successful
negotiation with the Shahanshah of Iran. I
congratu-
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late her for having negotiated a very good
agreement, but there is a feeling in the country
that she was not consulted. I do not believe it.
In these days of advanced communication
facilities, we might have had a hot-line to
Teheran and they would have consulted her. I
do not know whether she has been properly
briefed, but the situation is very tense. Imagine
the people who are here. People especially
from the south, if they want to come to the
north, they cannot come. As a matter of fact,
two of my friends have come from Madras.
They cannot go back. They cannot afford to
fly, because they do not have any big business
licence, permit or quota. They are ordinary
people and they can afford only rail fare. They
are stranded here. What will they do in a place
where they cannot speak the local language
nor understand it? They have to starve.
Luckily some of us are supporting them. So,
the entire country will go to chaos and many
things will follow.

Now, T want to know a few things from the
hon. Finance Minister. We hear every day that
spurious drugs are coming to the market.
Recently we had the tragedy at Kanpur where
a number of people died after taking glucose
injection. This morning I read in a paper: At
Meerut a drug factory manufacturing spurious
drugs under the brand names of established
drug manufacturers was unearthed here last
night in a police raid. The City Deputy
Superintendent of Police, Shri Sheoprasad
Chandola, told newsman today that one person
was arrested and a large quantity of raw
materials, including injurious colours and
labels, were seized. It goes on like that. I
wonder what the Medical Department in UP is
doing. Meerut is in UP. There is a big racket
going on in UP. They have influence with
somebody. Very recently a friend of mine
from Bombay said this. It is about a famous
cinema actress. Mr. Gujral is here and most
probably he may know about it. The famous
actress was suffering from flu and she was
admitted in a hospital. Some antibiotics were
given to her. It was a spurious drug. That
complicated her illness. As a result about 17
films in which she was the main character
were at a standstill.
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The money involved is Rs. 8 crores. You know
that the producers take Joans from the Multanis
and other money-lenders at an exorbitant rate of
interest ranging from 30 to 40 per cent. The
money involved is Rs. 8 crores.

The actress fell ill because she was
given spurious antibiotic drugs.

This is a very serious state of affairs, and I do
not know how the Government is going to tackle it.
I was in the States in 1952, and I addressed a
Press Club meeting on the Kashmir question. After
I returned to my room, one American lady
telephoned to me and she invited me to tea. |
went, and she showed me a  book wherein there
was a autograph of the late Panditji. She had an
instrument attached to her ear, because she could
not hear. She was talking to me, and then she
narrated me a story of Chicago. In the early
20s there was so much of food adulteration going
on there that the women of Chicago organised a
small committee to offer satyagraha at the gates
of the butcher's shop. One bulky butcher came and
gave her aslap as a result of which she became
deaf. But that one slap made the entire
Government wake up to the situation and they
brought him to book. People who adulterate
food or drug, they are given very  severe
punishment there; they are thrown into the cell
for twenty and thirty years. We too have a
number of anti-adulteration laws here. But what
happens here? And I do not want to attribute any
motive. But [ am given to understand that in UP the
whole thing is in a mess. Here, we have one officer
called the Director of Medical Services; there is
another officer called the Drug Controller.
The DMS is in charge of price and some other
administrative matters; the Drug Controller's job is
to analyse the medicine, certify whether it is
good or spurious and then he passes on his
recommendation to the DMS. But Iam told that
in UP, both these officers are clubbed into
one and the post is given to somebody, and  that
somebody was very active for the last four or five
months, for obvious reasons. I need not again
indulge in that. This ?s a state of affairs that is very
bad. It may be |
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useful for us in the present day. With this, we can
win elections, we can rule the country. But look at
what will happen to the future generation? If a
wrong medicine is given to a pregnant woman, the
child that comes out will be either crippled or
would have contracted some disease. That would be
very dangerous and fatal. So, the Government of
India should come down upon such people with a
very heavy hand and see that this sort of adul-
teration is put an end to.

Sir, another matter is this. Shri Ganesh is here,
and I hope that he would take notes and give me a
reply. We have one Patricia in India also. You
would have read in foreign papers that there is a
movement called Symbanese Liberation Army in
San Francisco in California. They have very
recently kidnapped the daughter of that press
baron, Hearst. Here, in India, one ship by name
Patricia has come. I read that particular portion, a
small portion:

"On April 4 last, it is reliably learnt, a 4,000-
tonne ship named PATRICIA, registered in
Panama, with crew members from Singapore,
Thailand and Indonesia, anchored in broad
daylight south of Alibagh, a few miles from
Bombay, to unload the cargo worth Rs. 2.5 crores,
which included TV sets, refrigerators, air-
conditioners, watches, transistors and tape-
Jrecorders, synthetic material”® etc. The Master of
Patricia and some crew members motored down to
Bombay in posh limousines to stay at a 5-star
hotel, where they were lavishly entertained by the
'hosts' belonging to the smuggling elite of the
city."

Other things are also here which I need not read
out. Those people were given all Ws—you can
imagine. Then what happened?.

"As late as on April 17, however, the Navy on
its own detected the PATRICIA on its clandestine
anchor and caught hold of the Master and the
crew. The Master admitted that the vessel had
made numerous trips before this one. The Navy
also found silver bars being loaded into the vessel
obviously by way of payment for the contraband
imports."
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My good friend from Maddhya Pradesh wated
that silver and gold to be taken away from
the people for 20 years.

4 P.M.

I think he has got good followers in Bombay
because they are loading and sending all our
silver to Dubai and other places. His followers
are doing that very well there. I am asking,
Mr. Vice-Chairman, is it not high time that
some of these things were successfully
countered? Don't you have fast-moving
vessels? Even in a small place like Madras, we
have fast-moving motor-boats. If I remember
correctly, in 1946 or so when late Omandur
Raraa-swamy Reddiar was the Chief Minister
of Madras, there was a notorious gang operat-
ing on the Nagapattinam side and it so
happended one day that the policemen chased
them and they found that the nautical speed of
the smugglers was much more than the speed
of the police. Immediately he ordered and got
speedier boats. Can't the almighty
Government of India do that? We are hearing
stories every day about smugglers. I will not
repeat any of them. So many stories are there.
So many questions were also put. I would like
to know what action the Government of India
is going to take. (Time bell rings). Lastly Mr.
Vice-Chairman, Sir, this morning I read the
Times of India. You cannot call it an anti-
Government paper or a paper with partisan
views. It is a good paper and it is a reliable
paper also.

SHRI LOKANATH MISRA (Orissa) : It is
controlled by the Government.

SHRI S. S. MARISWAMY: My friend, Mr.
Lokanath Misra—he is a senior Mem-bel: he
knows better—says that it has joined the
band-wagon. This paper says: 'Millions are on
the move in Bihar. The agitation for the
dissolution of the Vidhan Sabha and dismissal
of Ghafoor Ministry has spread to every nook
and cornor of the State.! And so it goes on.
Effigies are being burnt and vulgar language
is being used. As I said very clearly last time,
I do not belong to that school of thought
which believes in toppling an established
Government. If a Government comes into
being, it should be toppled only inside the
Assembly by taking a vote. If the ruling party
loses majority, itshould go, as it

[7MAY 1974]

(No.2)Bill, 1974 186

happened in Pondicherry. But I do not sub-
scribe to unlawful activities like creating
demonstrations on the road-side and forcing
people to resign. The malady in Bihar is
something much deeper. What is the solution?
I offer a solution. If somebody takes the
initiative and acts upon it, you can take it from
me, like magic in 24 hours you can bring
peace in Bihar and you can have a stable
Ministry in Bihar. The solution is pure and
simple. That is, either Madam or Shri
Umashankar Dikshit or Dr. Shankar Dayal
Sharma or somebody at the helm of Congress
affairs must book an urgent call to Vellore
Hospital where J. P. is convalescing after his
operation. If they talk to him and ask him to
give a solution, you can take it from me, you
will have the solution- He is such a Gandhian.
He has not got any vested interest. He has not
got any ulterior motive. He has not got any
animosity towards anybody. On one occasion
when Mr. P. C. Sethi, Chief Minister of
Madhya Pradesh, who is nothing before J. P.,
had the temerity of calling J. P. names, which
made the blood of people who were associated
with J, P. boil, at that time, J. P. said "I ignore
what he has said". That is the stature that J. P.
has. I would request some of the top brass of
the Congress Party here to book a call and talk
to him. If it is done, you can take it from me,
the Bihar problem will not be there any
longer. Thank you.

WY #eqq (I 9IW) | AT IT-
aamfd wErEa, AEATGH § AT 9vRarE
& foF wrod " AT w1 waa g7 e

ITHAMTT AR, AT qATH A7 AéN
# fa praer qIET 74T F1, AT AATA TZ AE
Fix faaefrsaam ¢, oy aAH aR 2 f
57 297 77 ;wfa feafq @oa 2, 79 3w aw
AT Fe & 4739 BT gq & AT FAH
"= & &A1, fFeedT g9 & A 0T A &1
AT, TH qed 4 szaATAA, (Ad #T oW
7o & faw Far w7 )

FIETO ITTATIA WEEd, A1 ST
2 & A fagry & ffafeas w8
@Y &, WS A | AT AT g\ ATQ
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gfer #Y araTSEEAEr ar T fad
4% gf & f fgmgeam & w3 m T, A7
gt s 457 § 6 feegears & wmr &
AT FUAT ZHAA AFT AT | afFT A
fardy a=if ® wgar wwgar # fr faoe
nfFaAT F FHFAT 7 GAT AZT & AT AHA

% fou afew ovdf 35 2, afer 2z @1 o |

Zq ¢ o fergeam & o a0 Wi G
foes & fergrar a1 wrandy AT s
F1 w2y & foo gew 777

o fgrgmam & afafersr grazsm
77 Z1 GFTT A ATRA F9 7 @l | 0F
a2 ATFA &, (Agi A fergeard 51wy A
aert w9, femem & sy grfas 47,
qE A ¢ (oW fergram & SwiErd
F1 aew far, fagia was w1 faor &t | =22
Sit fergeam & AwomaE wTEd 7 | Fad
T4 0T arFA § ST TAT-HETAATHT A
forarad & wwd &, ST STAAT F1 @A FAT
HTEA &, a8 ATHA & AT [GgeaT Hit ATATET

ﬁm%maﬁﬁu’r{maﬁwl
age #fae 4, @ a1 @ A A

fandy &, s fgrgeamat & farg-waemm
M &7 w fq2uy vSwel FY ggET E9Y
fggeam A1 ¥ @vEAT FEAT AT 4 |
FUTEA AENH, T 1969 T AFT 1971 FF
fergram A wreifa # ow wifer AT
a7 | U GCF 47 ard 91 515 faer i §
oo # WY gETAT F AT S igrgeal T
# GATSETE 1 I FE0 FT T9A FT @
o, gerdy AT FF ATHA AT, W WA 77
farOndY 2t & aefi a1 OF 9T AATHA T FL
fegeam ®1 aTHAAET G0 F GF 47
AT 4t | 7 1971 F7 fAvria a9 gam |
aga & @ fggeam § o W Ay A
@S g A A & TR GAL qTH AT AW
§ATRT AT U\ FA 1971 FT AT ALY
ETHT & AT 9T AT /AT | ST AWT AT
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| Y g wEd § Ay ot a1 A E, S
TAT AT AT | ATY AHA ¢ A A o
Fia| qfeaniEt @t &1 dzw feeelt 7 2
TE 41 a1 AT faeedt @ wawT anfgar ar
AT AT 77 g8t | fgrgear @ dwer 3
!aﬁraﬂmmmﬁtﬁ‘fmaﬁ%a‘nﬁt
A w1 5 q e 3w H 9 &Y | =
ferrdy arstofy & w7z 5 e wrar fama
Y &, qwa fegeary #% FA0AT w1 aven
o AN | 5 Arm Ay fewigdww g, 10
A w1 fearge g5 ) femgwarT &1 qrer
T miféar 4, seg a #ifer @ qa1
|mnrﬂ'qﬁ1rﬁ€@%ﬁﬁmﬁ'mh
ATATZIT F1 AFGAT &Y | ATAT I FT HEFAT
T HAAT 91, UF q¥ qrfasai w7y e
ANAT AW, TAH] WAL HGAAT A AT
HACHT @9 | 431 Jo7 miwwara feegean
T FHAT TV | gEfAw Erei &7 dard
FU | AT 30 Frsfaw F faw e dae
FL | TAET & WA | ZOm § 0T A
FAT O FAT ANAT IW A AFAAT AT | T
F 1% AT feegeana & At a7 guar gAr
5¢6 00 FEZ TAT@F AT | 1 FIE qI07T-
faat a7 3 w3 a1 @« gaAr | 97 7 5
Fezré g2 1 qorr Faved &er it srerw T Ar
fér srr st i A1 wgamd age, TeEee
FOT, TEATHT FlAw 7300, 9% F1 57
CEwi T s uw e feewae 4 oeaT &
qre AT F@7 |TAT TET &7 T | Y AT
ar 14 23 F asmg siww 1 4 af Ferey 47 3
grar?

UETHA IMOTT WEEA, E1 OARAT 47
& 14 adsiw e 7T T AT gRE
FAR FT AT | AT owwma wre
Fr f v 3o A1 A & ew awa ow
TET FYT AN T AT AT A7 | A
W & AT FAT AAT, W ATATE AT
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TEAT T, TEAT G FT UF I K A7A | SHAT H TAW WEAZ G FAT SHAGA A8
1 TE A A1 fgrgera A7 /97 7 GAAT | gun, W@ A F O A8 ger AWK
fear & adl, 2w & &8t "d, afw | faf aemg w1 o e afam 4w
HIAET #1 AT F4T | wﬁ%mfﬂﬁa#wmw. gafan f& aifas

T AT AT g | WA [ALGEH AT | FHZ TAN A7 0 41 B 500 WA F 97

fogrs g€, wroomdt oft W@, A T wTnT
gt 1 femram & sfoEe & Fvaw #v
fgrgeara w1 sfagr agan Ty fergmam
FT ffaea S fF gn A 3T g, 999 w4
A1 feegeama £ damal 7 ARfnai & qwad
strar 2 7 wedr are ferea & sfagm
Faar 4 faxiodi & wwaa afoq &
sy gd | qgews faw afaw § fegeam
7% gHer fFar ar, 9w w fegegew gra
AT fazelt ofid | 97 & a1E qgema A
T gwen e, 36 w7 femem gra ) e
WEFRT T T gwar @ s feee
g AT fazelt i oS F g
famr A gaw feegeaT g 1 ame A
fageir sfar | wwF =@t TETdw AT
FT gUAT | I F AT AAAT 7 gHAT [HAT
ST, 9 7 gan e i e feme
grer g fageir ser | SfE ager aw
feor @it & Aqes 7 fergram &1 G
. ST 91 fazelt oF v & F0a At
ZaA wT St § 47 e ) feewam A
gfaard a2@ | AT A A &1 F7 Ao,
afer gfr & e fegeam o @9
qifaizde w9 @ & 4@ HqET AW
AT | AT AT e A AE A W
f feggeam & 70 gfogm & @ w9
Tt fgmge #r wE aEi g ) v fam-
T 9T WIS AGF GFz AT E | 1947
A FC 1960 TF F4 10 TEHE TFATA
ZAT SR AT 9 § | T 1965 T g
WL 1971 & g0 I A A1 a2redl 7
F TR ST § W agar awar g fF

\%aﬁ%vﬁﬂgﬁfwﬁfn I HETET,

fergemr av wifaw vz 9w §, afea
| T A W A g A fao
TifeAt w1 A fGrgeam #v Fa aef #
w7 AR F A Fv AR w Tifgg
f &a fgmgran F1 sraar &1 Q, w9
HIT AFT AE ZAT AT, & 99 F7 axaeqr
FT S T AT 0 2 A1 faEre weT =nfE |
STAE AT A1 441 AT E 1 Wie | T
AT, W FE 9T AT A OAWT 0,

qEl AT FZ T3 | ACET AT T 5T fe

|f_.r%xr'rta=,;_fa7;=§m?gr{ﬂ‘1 8HEI & 7

| T T ST W AT 0F A S 9
GHT AN T T AT AMH H HGAT 7Y
TEr AFAT | FAAT AT ATA FE AT )
AT Fgd £ fr oawa a8 2 ofgar w
SITAR A &1 AT, TR aew g1 T,
AT 3 @ 21 4T, R F 7 F7
AT T i Ged 31 T, Ff fgrgeam

7 fawer 25 @Al § seEa 8, 487 31 a7
9 & W1 Smar & 9 gu wfafafer
eSS Interricption ) A FEA
& F sda 71 & 1 A & S g d
TEATEH AT, ST TS AT FT THA T @
g1 mamd g g am g7 o1 fag-
M 25 a7 g% Faw & e @
ST w3 Avdt =ow fag § ard e
3 famTl 07 AT, A 2 O 91
T ATy e | T e e —
20 Aty wwo fae ST q 0 T
st @ frdrE a1 awda fRea fa
sy fag &, o wrio Ao AW fFaAd
fmr, = fog &, oA & ol &
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[ Feq A4
fag &, Tm-wgTHT &1 a9dq fFe
Fdy o fag q ...

% AT wEe ¢ AT ST )

st weqrg ;A fRET @fEE F I
qET ATAAT ARAT E

U ATH AT TEATAE & ST A OE
& arg faaar JmaT & W7 @77 ¢ 6 oaw
T GO KT AT ATE AT
mir § feegm & and g, wegafaes |
frrger & faandt el a1 1 92 &= &
ST St AT AT AT g1 Al g AT AT
ST W 9 W A7 A KT g0 Al
w AT A S | K AE @ A fF
farefT Ze1 & @y 0 &, T T EaT-
AT AW AT E )

Mr. Deputy Chairman in the Chair.
gumarifa "aEiE, g AW W OO &l
3T & | ZATE wAAE w7 gz e

"The single gravest danger facing India
today is that of inflation. According to one
study, while it took prices 65 years—

1873 to 1938—to rise 32 per cent., in just
four years from the end of 1969 to the
beginning of the current year yhole-sale
prices rose 60 per cent., and food prices 62
per cent. During the same period the supply
of paper money increased by 70 per cent;
while the real output of the necessities of
life increased by only 12 per cent. During
the Last twelve months alone wholesale
prices have shot up 27 per cent, and money
supply 15.8 per cent.- *

As against our current inflation rate of 27
per cent., the dangers of inflation even at
the yearly rate of 15 per cent, can be
brought home by simple arithe-metic. With
15 per cent, inflation per annum, prices
would double in five years, multiply sixteen
times in twenty years, and multiply nearly
18,000 times in a normal life-span of 70
years. At this rate of inflation, a capital of
Rs. 15,000 would
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only be worth 85 paise at the end of 70 years."

qETNT AT WRRA, FZd
qTRZ § A ANE 1 H weAr g 5 oA
AT FT AZTHY, W AT FTAT ALHT,
AT v v 7 917 frat e faw

AT TAT q FIATA A EF | AL
ferem & W wwmaEr Jar =re
T 7 Affe A Fwav ar by frrmam
T AqAT FUZ AT FEHANAT w1 AT
o FHET R FEwG A

1 &% fagiw & # oW awrar
Dynamize the economy of'the country,

otherwise the economy of the country will

be dynamited.  gprr i‘a:a__iqrq F1 Ff7T
AT ATEA &1 a1 SreAE "7 arfoeas
TRATAT &1 a7 91fgn | & g g fr
AT 30 | H T FAT 27 21 A1 A9
TAHR g AT I i
S| K Srgan g % femea & weean
AFT R 1,000 FOFT WAT & FAF!
I § AT AT | IEET AIH SATET
foaifedt gt =g

ferama & g7 ATl A1 s gw T
Tl wET A A1 g/ gfw &1 arafowar w9
Rt 1 gF -t a7
S 347 Zn Asro-military economy
should be the basis for the development
of this country. AT f’Q'F'gFHW 1 oaet
At o & fav frgam & 4
1 agEr ame | e fau on-fafaed
AT 97 ere zAr ogem o fae
TR FT OFAIHE AT AT "
G- T S R s
FAAT 0NN | T AT AT TEAT &I
T fau fegeam & a@ma ad, 10 @

M

4
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adi, 50 @ fegram & 13-EF Atwa

e qa1 AT WA A[0ET | A0

'tiTrT"“'— trv to channelise their jower for
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 fremr wmgar & a7 gew weAr gw ?

ANAT E, AL A44A[ * f2qmr 4% f1gv
Fgam &

production in this coartry. Ewgmm e
TR FHFHT BT ORI SHEET
Fa1 F< fegmm &1 @l U 9T

qowm

BUTL WEF W[ ACRIUTE, HUA T

T, Gi6T a8 AqE FReA, AALT 99 G4,
WTT a7 ATREED @l awdl, guTT e
THATE W A, HAT AVET 2 & WS Al
T39 | 57 T (e e ™ & a7 2 F T
TG WG, T 2 G AF & A,
feram 1 g T§0 gEv | gwfad
g9 =T 2 F fad -

“Restructure the entire administration

and resiructure the entire economy of this ]

fgezzars Y forsrr =y w7 A fAT &
TGTHRFOT A | WMT AW K 4 TFE A
TAAT & 32 933 §, 9% fad 0% WA
o # fowd & azavar) fegew @
50 05 Tl & A28 & fad wemr wme,
el T, 7 faw 1 fggem 5 0w
FUIF AT & o ﬁ{,ﬁﬁﬁﬁ!ﬁ*ﬁ?'
agdiere W7 feadl weaze & a3t &

| fod F49% F w7 | FATET AT FTEo
Uo WMo & 32 & fad Rzvma #iw 347

TOERA | 5 FE ST 5T A g
5 W & gATTs | w7 fggem A7
T AEWEY AT AT AWIEETE] AT

country if democracy is lo survive.” T CHAT ST /G4 ¢ %A fﬁ;{ﬁ*m T
AF F AT FME T AT §, AT A2 | g F femeam &1 AtFEr w1
fezeamm 7 & AY awon il & wowre o7 | wd e swAr 2, 0 AierEr w6t faee
FLH T, ATHA AGI &, UHo ATo Fo F/AY | FTAT §, AT Wm0 4 IWWATT qEI77,
I A ATAH TGN Z AT GEATH GO AT | OF TFT & €5A, OF TFC F ALATTF,

FTAR 4T, AqGE AZT & a1 gX AT &9 #7
gigmreda g ? sl = g oA oo
a7 7 9 a9 T 15 faaz 9% gwag g,
12 393 W21 GO S0AT, gAZ A
14 SUTSRW H ST T ET AEl |
TSI AT 7 ¢ A 1937 § a7 A
1967 &% Tlaq 74, G ddt F1a4 7
e T Mg | a9 T @3 4 g,
AT AT G ge ! QF A @l I
qr ! (|MITA) UFo UTo LU g2,
A0 ASATTAT WET WA T
BT | AT WIEEL & FAC AT FAM
ad wtgd T fag F1 A s ger
#At e & faar soar 1 A& Far |

g, T qET €A g1 aad o, A gfomi |

&Y @f 3T @ T, § q7aT £ AT TEATAL
& fad s e @l s el ar g
AT 2, AHAATT T FZ FE FHL AL

| o g & A 77 AT T O

R %E{f i 'ﬁfﬂ% hr E‘ﬁ'

| fomt feer & atdi A1 ww g,
| 57 F71% HAAT FT AT 07, A9 FAGEL

Gty SEHAT WRE Ei, TTEOE AR
21, & G4 21, a9 9 7 947 T
At faes g g7 AT ST AT g9 3l

| O SHET e gr | AT gfaar

F1 g9a awreErs wTara v d ) @
¥ faux oify o= 20
AT & qEA AT | T Aedl 2,
feprmm & srar et §, femmam &
ST WA &, T 71 #itear 5 gt
I § S |1 1 F oW Tfr |
wraTAATE fazer 2 (v aTe W i
e ofear & geni & 2 fgear 7 a7
famr | st &fan, s famam, sham
fegaaam, s, oA, Esnia, aite
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[=7 5T 7]
AT, FHT, ATEA-ATE FW &7 77= f2ar |
WL AT F IAT F @A A9 GeF
AT & ART TUT AT BA ¢ (w0

WHEAT 28 FATT ®o 97 dfrzr F AT |

qra g & afaw F @R 9w o
ferzzara, =i, @, qifaa, smar, gaEn
ANGEA &, TAAFHI B TFAHI FIEMF
FeA & [9% wF oF 747 7wz a7 famio
FAT fgd qE AT F A0 407 A
wrkz a1 fAai A @ & 44 & W
& TAH Wal R THAT 1 OF 94T T
ATHT Fr fav wwEr g

AETT IT-AAMIT 5T, gAL qFAT-
faa straft St & st g 4 f5 2w & A9
fmior % g ot &t W mgdd § G
fasft g & fonrs, saarames fama
T, IAF AqUAWA FhH AWl A

aifzfwdz 7 faar sma o fre sa a1 3o

& Aafawio & @y faar sy

A BEE  amaw E e
W AT TE A fAaE g qw oW agA
AT A UFHAST e gl AT E | WIH

g% &0 A faafes a9 & fad weT |
FTIAELAW AT TF @, afgar $730 AT

% faa o FEEoE 97 3 8, o

wfsmaT qam % faa, Wear gredadfaas

A & [ FA FIAHTA §H 4 AT
A AST F ATH 9T gATE 30 F fasrraar
BT ATAAT AATE AT 2 AT HATE AT ATEY
70 gawt qfor ag gar @ emr
FTHT B DR I K0 W A
ET AT 2 1

arEaiE  arferr aEa feeeae v
AT FEAT AET & ! cnfan & fAd
FAEAT Gl ATA | Foaar & fd eArfay
FAT il W wrfet w1 gRe e
7 fqq  aare g1 AifER | W #°
sHrdAtde & W foa fae 2 =rfgd
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FATT WEw AT AT HOA 727 fadr 2,
A2 WA BT ZFE A & = (A
Z1 O grAA a7 & & oW F A @
weitAdr Eve & Ag W sanar 4 ¥ Am
g7 2 &Y AET & | FRIET ST ATHA q1E
T az # fat Azt wRt & fad 4,
FF AT AT S AT SATET TR TR A
TAT

AT I warafy o, ofgg g
Fouea I ETE | uF G FT ATA
w4 FT TE 4T AT UF AR G AdF
- wrafeRr w7 T ar o AfwA me i
T AR § | W AH WA FA FT
| @TE A F A Aqea 7 7@ 8, AL
AT HALHT Aqed & V@1 § WL A9 AT
wq A9 F7 gr & | fow fam & & v
§oqmar g a4 & wa avar & e & =1 60
gag A da1g | fo fam & F aifeamiz &
A1 g, um oar wwan g F wadwr #
| wHT F A5 F | AT frgear Ay aweari
9T A 9T Agw AE EEr ATEd
“Why the Soviet man is here? Why the

American man is here?” Let us try 1o hove

an economy wholly of India. yrefy 57

IR A AT F & fad g ow
ot zfrar w fawto s fed 1 2w
TSR AT AEAE AE A FEET, A
FTqEAT F R uw Avadr gfaar aqrEr

| 2, T o FravaEr g, faRm T wredy

g1, T2 47 5ot 21 A7 39 a9 | g uE
ag afar &1 fawin ¢ )

Tw Al & q19 99 fgew |

ot TRACAN 2 #HT FHTT GF qTE9T
| &7 g g ?

st grvaafa o FAr TvA ) owar Av
IR HIAT ATGT THT AT |

it THAATCIAS R T AT FT AT
2 fo ofY weaTg w1aT OE F w9 09 £ Ay
| AT 9 ATHT TATLY T F1 419 @ & |
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Hq IqANNIT ¢ 37 AT =EEYT AT
9 ARl 2 | 0T W 4% qIET |

| TAATCAN @ T5+4AT 29 20 aT{ 77
#fmagieiE # famr 7 g g,
Ar (AT d1 A7 A w1 AT gfe
AT, & CTTRA H AT A T2 E A
§ 7 w0 WIEATE R S &9 g w1al
FN 9T ALl FEUFEF, IH A K T A0
gTd5 &7

SHRI LOKANATH MISRA: Mr. Deputy
Chairman, Sir, I had no intention of taking
part in this debate but for certain reterences
made by Mr. Bhupesh Gupta the other day.
Mr. Bhupesh Gupta voiced eloquent for
about 50 minutes or may be 55 minutes on
the conduct and the character of the
opposition parties calling them sometimes
Fascists and sometimes right reactionaries,
and what not. Mr. Bhupesh Gupta, I suppose,
had all the training of abusive language
during his stay in London. I thought that he
practised all that and mastered it before he
came back to India. I do not want to compete
with him . . .

AN HON. MEMBER: Where
Bhupesh Gupta?

is Mr.

SHRI LOKANATH MISRA: His file is left
here. May be, he is in your pocket
somewhere. By your pocket, I mean in the
Congress Party pocket.

Sir, I do not want to compete with him so
far as the abusive language is concerned. I
wish he would come back here because I
would like to speak about him in his pre-
sence. I cannot help speaking now because [
have been called.

MR. DEPUTY CHAIRMAN: You can
address his file.

SHRI KALI MUKHERJEE (West Bengal):
He is with you on Railway strike.

SHRI LOKANATH MISRA: Sir, he talked
about Fascists and right reaction. When he
calls some party a reactionary party, he
forgets that he is the worst reac-
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tionary in this country. He may be a left
reactionary though, but he is the worst re-
ac:ionary. He is the tail whether in India or
abroad. If he is in India, he is the tail of the
Congress ruling party. If he is judged by the
international standards, he is the tail of the
international Community Party of the world. I
am told that when Comrade Bre'hnev came
here, he called two or three of them, the so-
called leaders of the tails and snubbed them
for their behaviour and thereafter Mr.
Bhupesh Gupta has started abusing and
throwing all sorts of abuses against oarties
which do not toe the line either of the ruling
Congress Party or of the C.P.I. I do not know
how they were snubbed and what they were
tutored, what they were directed and ordered
rather than tutored. I was told that the threat
given was that they would be de-recognised,
i.e., recognition would be withdrawn so far as
the C.P.1, in India is concerned. It seems that
they were told that they would not get any
more the patronage and financial assistance
from the U.S.S.R. So, that is a great threat.
There is no doubt about it. But, that should
not mean that Mr. Bhupesh Gupta being a
man of culture, a man of erudition, a man of
learning should hurl all kinds of abusive
words like political harlots and political
prostitutes, around him. I cannot pay him back
in his own coin. I am incapable of it.
Therefore, I would apologize to you, Sir, that
I have not been able to come up to the
situation and therefore 1 withdraw from the
contest.

Mr. Bhupesh Gupta was talking about the
economic situation. I would like to contest
him on that front. He said that the policy that
was being pursued by the Government that
was enunciated by him—I suppose which he
did not say but which he meant—was being
pursued by the Congress, has been negatived
to some extent. Sir, you must be
remembering because you and I have been
for quite a long time in this House, for the
last 12 years or so, that I had been shouting
from this side that greater production is
necessary, whatever may be the machinery
for production. And, then, Sir, I was being
laughed at. Now the Prime Minister echoes
the same thing and she is being clapped all
the time
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from the Treasury Benches. 1 pity the
members ci the Treasury Benches. They are
only m~ant for clapping anything that is
being said.

Sir, I have just started. Give me ten
minutes.

MB, DEPUTY CHAIRMAN; Why do you
get the impression that I am asking you to sit
down?

SHRI LOKANATH MISRA: Sr, I
thought you are ringing the bell, Sir, if on
every occasion the members of the ruling
party are only to thump the desks and to do
the clapping in tune with whatever is said by
the leaders, then I pi.y then:. They have to
show some kind of courage at times if they
think that something is really right. I
congratulate Mr. Mohan Daaria for what he
did in the Congress Working Committee. I
am sorry he has walked out; I did not expect
that he would go out but I congratulate him
for his courage. 1 differ on one point with
him. Being a Member of the Cabinet, of the
Council of Ministers, it is not for him to pass
a certain statement—calling it a document—
blaming the same ruling party or the same
Cabinet for hesitancy and for lethargy. He is
a party to it; he has also a share in that
hesitancy and in that lethargy. He should
have had the courage to resign from the
Cabinet, from the Council of Ministers. No
Cabinet Minister should have the courage or
the audacity to differ from the Cabinet and at
the same time continue to be a Member of the
Cabinet. That should have been his speech on
the floor of the Lok Sabha that as a protest
against the hesitancy and lethargy of the
Government he was resigning. He caraiot
have the cake and eat it too. On similar
occasions we definitely raised our voices
from this side of the House saying that an,
Minisler who differed on policy matters from
the Government should have the courage and
should have the courtesy—it is not a question
of courage alone—to resign a"d then make a
public statement in the House or in the
country as to what he feels about it. what are
his points against the Government. I do not
agree with Mr. Mohan Dharia. He is a good
friend of mine; I like
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him very much, but the way he did it, 1
can never approve of it.

Now coming to the policies which were
enunciated by our socialist and communist
friends and which were pursued for some time
by the Government—I include my esteemed
friend, Mr. Chandra Shekhar also among
them—so far as the wheat lake-over was
concerned, there was so much of thumping of
the tables from that side that I got drowned,
when 1 wanted to raise my voice against it that
this would not solve the situation, this would
rather aggravate the situation and therefore as
foolish friends of the country let not the
Council of Ministers cake a wrong dcision I
had raised my voice then but the Government
unfortunately did not listen to me at that point
of time, Fortunately the very same Council of
Ministers has now withdrawn their previous
orders realising that it should not have been
taken over. Sir, 1 congratulate the Government
for such decisions, for whatever is done for the
good of the country, for whatever adds to the
production of the country. In fact I Was
shouting about this myself six years back,
seven years back, eight years back but the so-
called socialist friends of the country shouted
me down saying that I am not a friend of the
poor man, of the common man.

SHRI KALI MUKHERIEE: This may be
embarrassing to them.

SHRI LOKANATH MISRA: May be it
embarrasses for some time but ultimately
probably in the interests of the country I will
have to tell them what is right. Mr. Bhupesh
Gupta and his friends on such occasions run
with the hare and hunt with the hound. I think
many of the ruling nariy members are by now
aware that they are wolves in sheep's clothing.
They are with George Fernandes when it is a
question of a railway strike and they are with
the Congress Party when it comes to getting
elected to the Rajya Sabha with their support.
They have sold themselves so far as Rajya
Sabha elections are concerned. The CPI has
sold itself to the Congress to get elected with
the small mercies of the Congress. And on
every occasion they try to misguide the
Congress Party and [ am very
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sorry that some of the well-intentioned
people in the ruling party get misguided by
the slogans of the CPI. To those well-
intentioned friends in the Congress I would
address this. The CPI has a wealth of in-
telligence behind it because they do not
work on their own intelligence. They have a
great pool of intelligence behind them, the
entire intelligence available with the USSR
and therefore it is most scientific. They work
on most scientific lines and you have to be
aware of it. Therefore sometimes when they
misguide you they also try to psychologically
misguide you with all the expertise imported
from the USSR. They depend on it, rely on it
and try to misguide you.

SHRI SANAT KUMAR RAHA (West
Bengal): You said 'scientific'.

SHRI LOKANATH MISRA: Definitely
scientific, as scientific as the USSR has gone
ahead in science. Therefore, to the well-
intentioned people in the Congress Parly I
would appeal. They have the interests of the
country dearest to their heart. I have no
doubt about it, but what happens is when
they get misguided by people like Mr.
Bhupesh Gupta and other CPI comrades,
they get into trouble. They get the country
into trouble. They take the country to ruin.
They have already taken the country to ruin
only because they relied on the cheap
slogans and depended to a large extent on the
CPL It is time they realised it and they got
disillusioned about it. Let them think over
the matter themselves independently and not
rely on what the CPI says or the foreign
elements in the country say.

I would not take more time of tin House. |
would only say one or two things about
something which has been happening in the
Ministry of Education. I am told and this is a
brief given to me—that the affairs of the
Indian Hockey Federation arc in a mess. The
annual general meeting was not convened
and when it was convened it was not
regularly convened.

SHRI BRAHMANANDA PANDA
(Orissa): Mr. Misra, if it is given by the
Socialist party, do not rely on it.

SHRI LOKANATH MISRA: No, I do not
rely on any party. I rely on the briefs
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which are given to me by non-partymen. If it
is given by a party-man I accept it with a
pinch of salt, whether he is from the ruling
party or not. Even some ruling party Friends
have passed on materials to me, but I always
take them with a pinch of salt. I will quote
some of these things because I do not want to
take more time. It says:

"Although the Annual General Meeting of
the Indian Hockey Federation was due as early
as 30th April 1973 the meeting was not
convened in spite of demands and requests
from the Members on the pretext that accounts
were not ready but the main object in delaying
the Meeting was to gain time to enable his
supporters to clear up their arrears so that they
would be eligible to vote seek election at the
Annual  General Meeting. About 15
associations out of 27 owed large amounts to
the Indian Hockey Federation and when it was
pointed out to the President that his policy of
allowing the defaulters to vote and seek office
should not be tolerated any longer, he began to
put off the date of the AGM to enable
defaulters to be in time to clear their
outstandings. As a result of considerable
pressure, the President agreed to convening of
the Annual General Meeting on 10th March.
1974 in Poona where National Hockey
Championship  was  being  conducted.
However, after the notice of the meeting was
duly communicated to all the Member
Associations the President directed the Hon.
Secretary to cancel the meeting on the ground
that the Telegram sent by him suggesting the
date and venue of the meeting was not genu-
ine. The Hony. Secretary pointed out to the
President that under the Constitution a
meeting once convened could not be cancelled
or postponed for any reason except for want of
quorum and requested the President to allow
the meeting to proceed particularly as most of
the Members had also requested that the
meeting has to be held at an early date at a
central venue he suspended the Hony.
Secretary and ordered Assistant Secretary to
cancel the meeting. However, the meeting
convened for 10th March 1974 was proceeded
with and since there was quorum and
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since the members felt that the meeting was
validly convened the business of the meeting
was gone through and fresh office-bearers
were elected with Mr. M.A. M Ramaswamy
as the new President of the Federation."

I am told now that Mr. Ramaswamy is not
being recognised by the old office bearers,
and they are in connivance with, or with the
support of, the Education Ministry trying to
carry on as office-bearers. I am told that Mr.
Ramaswamy has gone to the High Court of
Madras and I do not know what is the
outcome of the case or whether they have
delivered the judgement already. In the
meantime, the Government have decided,
though there were two annual general body
meetings or something like that, that they
should have a third annual general body
meeting and elect the office-bearers,
allowing ten or eleven defaulters who are
with the ex-President to vote in favour of
him. This is a great injustice being done to
the new office-bearers. I request through you
that the hon. Finance Minister should kindly
convey the feeling of this House to the
Education Minister so that he takes
congnizance of this and allows the newly
elected officebearers to carry on. I am told
that the old office-bearers have been
continuing for the last ten or fifteen years.
They have already had a type of monopoly
over this Hockey Federation. New blood
should be allowed to come in. Whether Mr.
Ashwini Kumar is a reputed man of police
or otherwise, that makes no difference. The
other man who is the General Secretary, he
is from Haryana; he is an electrical engineer
of the Haryana Electricity Board.

SHRI D. D. PURI (Haryana): I wish you
knew the facts a little better.

SHRI LOKANATH MISRA: He is not
connected with the Electricity Board?

SHRI D. D. PURI: He is not. I will try to
throw some light on this. As a matter of fact,
two separate meetings were held and the
legality of both the meetings is in question.
Yet, orders have been issued restraining one
group or the other from holding any meeting.
It is in doubt where the real majority lies. I
think the only correct
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thing to do is to convene a meeting and hold
an election. Mr. Ashwini Kumar has not been
elected as President by either group.

SHRI LOKANATH MISRA: Mr. Ashwini
Kumar has not been elected, but this man has
been elected.

SHRI D. D. PURI: It is before a court of
law.

SHRI S. S. MARISWAMY: Sir, one
legally-constituted general body meeting had
taken place. Finding that the general body
would not support Mr. Ashwini Kumar, he
wanted to cancel the meeting. The earlier
meeting was conducted according to the
guidelines given by the Education Ministry.
Later on, he conducted another meeting. As
against that, the elected President moved the
court and got an injunction order. Being a
police officer, Mr. Ashwini Kumar refused to
receive the summons from the bailiff. Then he
said that he would conduct a meeting at the
Ambassador Hotel. There also he did not
conduct the meeting; he held it at a secret,
separate place, along with the defaulters. He
should not have done that. According to the
rules of the Association, no one who is in
arrears is entitled to vote. But several people
voted who were all defaulters.

In conclusion, I would appeal to the ruling
party to be more pragmatic. Let them do
everything so that we should produce more in
the country. Let them curb violence to the
maximum possible. We are with the ruling
party so far as the curbing of violence is
concerned. But there should not be any
discrimination.

SHRI NIREN GHOSH (West Bengal):
They are violent themselves.

SHRI LOKANATH MISRA: They become
violent themselves, and they would not attract
the laws of the country. Then there would be
others also who would do it. Therefore, 1
would only appeal that let them be vigilant
about using violence. Let them try to produce
as much as possible. Let them try to hold the
price-line because otherwise the feeling of
frustration among the people cannot be
curbed. If you merely call people as right
reactionaries or fascists, there cannot be an
end to it. You accuse us. Each party would be
accusing the other.
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It is the common man who has been hit hard
and he must be saved. If you intend to save
the common man, naturally you will have to
hold the price line, produce more and give
them all that they need.

MR. DEPUTY CHAIRMAN : Mr. R. K.
Misra. Ten minutes.

SHRI R. K. MISRA (Rajasthan): Mr.
Deputy Chairman, Sir, I am thankful to you
for giving me an opportunity to biing back
this discussion away from the irrelevant
political polemics which has been going on in
this House for some time. It only reveals the
utter bankruptcy of some people in offering
solutions or suggestions to meet the serious
economic crisis which is facing the country
now. Sir, the crisis is of a serious proportion.
This  crisis  involves the  economic
independence of the country. This crisis
involves the basic two objectives which we
have placed before the country, namely, the
objective of achieving economic self-reliance
and the objective of eradicating poverty from
this country. The crisis threatens the whole
nation and may push us away from these two
basic objectives. This hon. House, 1 will
submit, must pool its resources of mind and
heart to find out a solution, to face the threat
to the economy, to the economic
independence of this country. This is the
assessment of the situation. It is made not only
from outside the Government but from within
the Government because I know that the
Government has received from experts an
assessment that unless immediately steps are
taken which would curb the price rise and
which would bring about some sort of order
and stability in the economy, our whole
democratic fabric, our social institutions and
our democratic processes may be threatened
and undermined. Unfortunately, Sir, there is
little evidence available at the moment which
would give us the confidence that we have
been able to identify the package of policies
which will enable us to tackle these problems.
On the contrary, there is disquieting evidence
to show that the Government is moving in
various directions without knowing how to
integrate various policy measures which
would lead to increase in production as well
as equi-
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table distribution. For example, since last year
when prices began to rise, there has been talk
of disciplining the credit policy in the country.
But 1 find from the Reserve Bank Bulletin of
February that the credit to the commercial
sector has been going up rapidly. Between
September 1973 and February 1974, the total
expansion in the Reserve Bank credit to the
commercial sector was Rs. 201 crores as
against Rs. 8 crores in the corresponding
period last year. The net bank credit to the
commercial sector registered a larger
expansion of Rs. 720 crores than in the
corresponding period of last year. I understand
that as against a tentative ceiling of Rs. 430
crores, the total expansion of credit to the
commercial sector must have reached a
fantastic figure of around Rs. 1,300 crores.
What dose it mean? It means that the
monetary resources available with our banking
institutions have been placed at the disposal of
hoarders for speculative hoarding of
inventories and this is leading to a further
price rise. I cannot understand how the fiscal
policy of the Government or the credit of the
Government is being managed in a manner as
would push up the prices further. I hope the
hon. Finance Minister in his reply will
enlighten this House about the credit policy,
especially in relation to the advances that are
being given to the commercial sector.

Mr. Deputy Chairman, Sir, food is the crux
of the whole problem. Unless food prices are
regulated, unless food prices are disciplined in
some manner and there is some stability of
food prices, I do not think the battle on the
prices front can be fought and the price spiral
contained. Unfortunately, there appears to be
considerable confusion in regard to the best
instrument for managing the food economy of
the country. Last year when the foodgrains
production was down to around 96 million
tonnes, the much-maligned take-over of
wholesale trade in wheat was adopted as a
policy of the Government. In a year of
scarcity and rising prices, 4.7 million tonnes
of foodgrains were procured. This year a
change was brought about in the hope that the
traders will cooperate. But I understand by the
end of April the total
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procurement of foodgrains was only around
45,000 tons which is about one-sixth or
one-seventh of what was procured in the
comparable period last year when the much
maligned take-over of wholesale trade was in
operation. This is a very serious situation. The
increase in issue price of wheat which can be
justified in order to eliminate subsidies, has
increased the burden on the day-to-day budget
of the common people. It has increased the
burden on the poor people of India. On the
other hand, we find that the total coverage
under the public distribution system will be
sharply reduced because last year the issue
from public stocks was around 11 million
tons and evidently with the rate of
procurement that is going on at present, the
public distribution system will have to be
curtailed drastically. Which will mean that the
millions of people who were served by the
public distribution system last year would be
thrown to the wolves, to the speculators, to
the hoarders and to the profiteers who will
push up prices because the Government
will not have sufficient stocks. I am aware that
in such a situation there is a body of opinion in
the country which is going to advise the
Government to go in for imports in a big way.
I do not take a dogmatic position in regard to
imports when human lives are involved.
Maybe, it may be necessary to go in for
imports. But I would like to draw the attention
of this House that the current international
prices being what they are, the advice that we
should go in for a 4 million or 5 million ton
import of wheat, an advice which has been
given by both the World Bank staff and
the All-India  Foodgrain Dealers'
Association, is an  extremely dangerous
suggestion. It is dangerous because we are not
making sufficient efforts within the country to
procure our own foodgrains. It has been
estimated that around 76 million tons of
foodgrains should be enough to cover
our entire population.  When foodgrain
production is estimated to be about 100 million
tons and when a price rise has been given to
the farmers to ensure that they do not feel
that they have been discriminated against
and they have been given more than
remunerative prices, I would like to know what
the Government proposes to do to see that we
mop up stocks available indigenously so that
we are not placed in such a
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vulnerable position that we may have to
go in for imports especially in view of the
serious balance of payments position that
we are facing and which has become so
deep and grave because of the increase in
the prices of petrol and petroleum products
that when we go in for import of food
grains, we may find that we have no other
alternative but to revert to the old situation
where we had to go in either for PL480 or
some such thing. This is an extremely seri
ous situation. Unfortunately, the increase in
the prices of petrol and petroleum products
and the general adverse balance of pay
ments position have not induced the Fi
nance Ministry to take some steps to disci
pline imports. I find that the Finance
Ministry is unfortunately not serious
enough in managing our balance of pay
ments position in such a manner which
would ensure that imports are reduced and
that only essential imports are made. In
fact, 1 was amazed to learn, and I hope
the Finance Minister will correct me if 1
am wrong, when the Finance Ministry was
requested to give Rs. 150 crores in foreign
exchange for import of fertilizer equipment,
they hesitated and haggled for long but
when the question arose of giving Rs. 150
crores for import of oil, overnight sanction
was given. If fertilizer equipment had been
imported in time, if fertilizer production
had increased, we would have saved foreign
exchange in the long run. I would, there
fore, like to know from the honourable
Finance Minister what exactly their policy
is in regard to management of foreign ex
change available with us. This is an impor
tant question, because we find that our
export earnings are not increasing. That
also is because of the Ministries which
should have been geared to increasing ex
ports. As you know, Sir, the
sugar prices in the interna-
5P.M. tional market have risen. I
understand that the Government had taken a
decision to encourage the export of sugar. But
in the month of March not a tonne of sugar
was allowed to be exported because of one
kind of red-tapism or another. In such a
situation, when sugar in the international
market was earning about £300 per tonne, we
could have earned considerable amount of
foreign exchange. Now, Sir, these are the
problems which
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need to be looked into. (Time Bell rings).
Unless the management of foreign exchange
and the management of the food economy
are attended to on an emergency basis and
unless an integrated package of policies are
conceived and implemented, I think the crisis
which faces our economy cannot be met and
as 1 have mentioned earlier, the economic
independence of the country and the twin
objectives of self-reliance and elimination of
poverty which the Congress Party and the
nation as a whole have kept before
themselves will be seriously threatened.

In conclusion, Mr. Deputy Chairman, Sir, I
would like to refer to the talk of increasing
production in which the honourable Member,
Shri Lokanath Misra, indulged at the fag end
of his speech which was largely irrelevant to
the debate on the Appropriation Bill. There is
no difference of opinion on this that
production needs to be increased. But the
whole point is this: Can you increase
production in this country unless new
productive forces are released in agriculture?
Can you increase production without placing
the millions of small and marginal farmers in
a position when they can become the
productive part of the whole social order? If
you want to have production only with the
help of the small classes of society which
have been productive when millions of
people in this country remain unproductive,
how are you going to increase production?
Then, in the field of industry, can you
increase production merely by relying on
people who built hundreds of textile mills in
this country or by relying on the new
productive forces which have to be released?
Therefore, Sir, the task of increasing
production is not just a task of asking the
Government to shift this way or that way, but
it is a task which is intimately related to the
task of releasing the new productive forces in
this country. Thank you, Sir.

SHRI UMASHANKAR JOSHI (Nomi-
nated) : Mr. Deputy Chairman, Sir, after my
friend, Shri Misra, talked on food and the
crisis regarding food, I seek the indulgence
of the House for speaking on another kind of
food, I mean, art and culture.

Sir. the Ministry of Education, Social
, Welfare and Culture, all clubbed into one, is
given an unfair deal whenever there is a
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shortage of funds, the axe falls on this
Ministry. Sir, I would like to dwell on the
aspect of culture. Our country is very rich in
cultural heritage and during the last 27 years,
Sir, we seem to have done precious little in
this regard. Take, for example, the folk
threatre. In this respect there is God's plenty in
our country. There are also men who can do
something creatively, men like our esteemed
colleague, Shri Habib Tanvir, who has
creative ideas, who handles the folk theatre
creatively and who can contribute something
in this realm. As you know, the Government
alone is not the patron here. Here the patrons
are the people. But a beginning has to be
made and some spoon-feeding has to be
done and maybe a time will come when the
people themselves can maintain  such
institutions. Mr. Tanvir gave a scheme for
mobile theatre. It must be somewhere in the
files of the Ministry. The other day we read in
the papers that an artiste of the stature of Al
Kazi had resigned his assignment. Have you
any idea of the good work done in the theatres
in our  country? Greek democracy
leaned heavily on the achievements of the
theatre. Even at this distance of time, today
it is through the Greek drama of the
Greek theatre that we can have some idea of
the vision of life the Greek people had. When
the Bolshoi Theatre of Moscow sent its
troupe to America, those American who
had prejudices against Communism, stood
aghast, and they had second thoughts
about the inner richness of the people who had
to their credit such an artistic achievement.
The Americans themselves are proud of their
Broadway Theatre. If any of the hon. Member
or you yourself have gone to the Purana Qila
and seen the performance of Tughlak' or
'Andha Yuga'. I think you will agree that there
is reason for us to be proud of such
achievement. A play based on  Mahabharata
making use of Greek Amphitheatre and
Chorus and with Japanese Kabuki and Noh
techniques was every inch an  Indian
performance. An Indian ethos was
significantly being projected. Al Kazi is
bogged down, it seems, in red tape and such
things. When the Government gives money,
things get deadened. We should find out
a way of providing for funds and seeing that
the creative channels do not get choked up. I
would urge upon the Finance Ministry to
provide for money.
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I am aware that we have not much money to
spare for such activities. But this is an activity
which strengthens the spiritual fibre of our
people. It could even help productivity, one
would say. The festivals we have after the
spring harvest or the autumnal harvest do help
our peasant population to replenish their
energies to be able to produce more even in the
field of agriculture. Our Prime Minister is one
of those leaders who have a sensibility of
things artistic and an awareness of their
importance in a nation's life. A crore of rupees
a year earmarked for such activities and
disbursed in a manner which does not deaden
creativity, i.e. does not get the creative artistes
bogged down into the red-tape and such things,
would go a long way in helping the
advancement of India as a nation.

I would only urge upon the Ministry to avail
of grants that are available from UNESCO in
this area and see that these activities do
prosper. The budget of the Ministry of Culture,
Social Welfare and Education is more often
than not cut to the bone, or perhaps even into
the bone. We should be <\ little more
considerate so far as this area of our national
activity is concerned and see that it is not
starved of funds.

Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Mr. Deputy Chairman, Sir, having
sat for about 5 to 6 hours and listened to the
very wide-ranging debate, you will appreciate
that it is very difficult for me to answer all the
points that have been raised. Sir, I realise that
this debate has come in the context of our
economic situation and in the context of the
political situation which is a consequence of
the economic crisis through which the nation is
passing. The debate had very heavy political
overtones and many declarations have been
made on the floor of the House indicating the
positions that some of the hon. Members
would like to take in the present economic
crisis through which the n;iiion is passing.
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Sir, there is no dispute between this side of
the House and the Opposition that we are
passing through very difficult times, that
there is  inflationary pressure, that prices
have continued to rise, that there is shortage of
certain basic commodities and shortage of very
critical industrial commodities on which the
growth of our industries depends and that there
is discontent among the people. There is no
dispute about these things. The dispute is about
the manner in which we solve these problems.
When there was general discussion on the
Budget, these points had been put across and
the Finance Minister tried to meet these points
on the basis of what the Government was
doing. Sir, we have indicated some of these
steps which have been taken in reply to
questions through various other forums and
during the general debate. We have also
indicated that the effect of these steps which
have been taken will be felt in times to come
and it may not be possible to have the
immediate solution of a very difficult situation
in which the economy finds itself.

Sir, I will go through some of the steps that
have been taken and try to indicate whether
some impact has been made on some of the
important aspects of the matter. I would like to
touch upon two or three general things before |
go into some of the details. As far as the
discussions are concerned, two trends were
visible in a situation in which there are
difficulties. The first trend is that we have been
charged that we have deviated from our
policies, that there is surrender to various
groups as has been indicated and that this crisis
is as a result of these deviations. The other
trend was indicated by Shri l.okanath Misra
when he congratulated the Government for
taking certain steps which he said he had been
advocating for a long time and which,
according to him, are the correct steps. He
thought that these steps were the steps which
were necessary for meeting the crisis. He
thereby indicated that the crisis through which
the economy is passing has been as a result of
certain policies that we have been pursuing, as
a result of certain commitments which we have
made and as a result of non accent on produc-
tion, as he tried to put it. Sir, I think there is no
giving up of the commitment which this
Government and this Party have made.
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Sir, it is in a very serious situation that certain
adjustments become necessary. And what we
witness today is that we have to go through
some of these adjustments in some of the
policies that we pursued, because certain
realities are there. It is not possible to go
through these policies in the very serious
situation in which we are. Out of that serious
situation, certain things have got to be
removed, certain things have got to be
salvaged before any attempt is made to go
forward. Sir, I have replied also, I think, in
answering questions in this House. In relation
to the talk of giving up the food takeover, and
we had indicated that faced with certain
realities, faced with the situation when the
instruments are not immediately available for
a very wide-ranging structural changes that
food takeover indicated, it was necessary to
make some adjustments because a policy
means that food must be available, food must
be well-distributed and food must be brought
into the market. When certain difficulties were
faced and as a result of that if certain
adjustments had to be made, I think it is
correct to make these adjustments instead of
sticking on to a particular thing for which
neither we have the instruments nor the
political consensus nor the necessary objective
conditions. What surprises one is that people
who were opposed to the very concept of that
policy in its object should now come forward
and accuse our Party and the Government for
compromising and giving up the food
takeover and surrendering to traders and
landlords, and that sort of things.

Sir, Shri Rajnarain, in the course of his very
long and very learned lecture indicated one
thing. I think consciously he said that since
this Government is rigging elections, since
this Government is not allowing to political
parties freedom of speech—he has various
things in his very blowing language and he is
the master of the language he uses—because
of all this, because there is no parliamentary
democracy, because we have deviated from
all norms of parliamentary democracy, this
Government must be overthrown by violent
means. I think I am right in what I am saying.

FY TAAATIVAN ¢ A0 wAE ARV TEv ) A
g TR 5 g aana A Agganr
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SHRI K. R. GANESH : Sir, I thought that it
was necessary to get this elucidation from him
because he had earlier referred to the
happenings of 1942 and 1940 and quoted
what Shri Jayprakash Narain and Gandhiji has
said. I thought, Sir, one must at least be bold
in his conviction.

TR Cirac e O O B O
1% 5t ey 79 F 9T TEE 98
72 faqr f§ ToMTOAYM § IWI 9EN A
dro o #ro 1 faztg & fadt FwwTwr |
g Y Zren & A & fawt $1 9-
w18 74 & 1 7z faar s SfE T
FET WA A AT A 4 FEM 99
FATHT T 9o To #Yo ¥ WAT & &7 | IAT
q3w Fy qeee # 9w ang gw fafame
’5-"1‘-'1--.‘ ar | A1 0T I T T 8
WA HIEE |

st Wra® ST A ¢ (AL )
| s it St w2 @ E I

¢
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SHRI K. R. GANESH : Sir, I was only
trying to submit that I got that impression. If
my impression is not right 1 will be the first
person to be very happy that he did not believe
in violent overthrow because these things are
happening today.

A T : gd fada T A
zwA #wfzar 7 fazam fen, gwt "aea
F1 AT 2 wigan, a7 Ffa F 70
afad 9700 F FET [@Ar g1 S0 Ar SAEy
FrE Faar ag@0

gaz faar | wm a1ERT wE

SHRI K. R. GANESH: Sir, I will leave Shri
Rajnarain. Only taking his major point that
parliamentary democracy is being threatened.

SHRI RAJNARAIN : That is a farce.

SHRI K. R. GANESH : He stated that
parliamentary democracy is being threatened,
that parliamentary norms are being threatened
and that they are being given over, that there is
no freedom of ballot and that there is no
freedom of elections which are being rieged.

Sir, I will only pose one question. As the
recent events have indicated, the parliamentary
democracy is being threatened. There is no
escape from it. There is no getting away from
it. But, who are trying to overthrow
established Governments by extra-
parliamentary, violent means? It is a question
of contemporary Indian politics.

(Interruptions)

W AT AR, T ST oA
TEAWTE W mFET qifaaniEd ofiefrd
T AT 77 |

=t Fo WITo WO : HITH AT 45 e
a5 fem

2l THATTA ¢ AT JIRTT qrdy
FogmE E qmr E, AT
MR. DEPUTY CHAIRMAN : Mr. Raj-

narain, you had your say. You are repeating
what you have already said.
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SHRI K. R. GANESH : Sir, I was only
trying to show that as the recent events have
indicated there are forces in this country who
are trying to subvert parliamentary
democracy. There are difficulties in the
country, I do not deny. The Government does
not get away from that.

Sy THAATLIAW . WITH WAL AEET
¥ &1 fefwwecra fanz a1 2 )

MR. DEPUTY CHAIRMAN: Now, let
him speak.

SHRI K. R. GANESH: The Government
does not get away from the responsibility that
there are difficulties. Our economy Has gone
into crisis. There are various other factors
which are there with this crisis and the
Government thinks it is its responsibility to
get this economy out of this crisis. But, Sir,
taking advantage of the crisis, taking advan-
tage of the difficulties of the people many
opposition group have got a right to criticise
the Government, right to agitate against the
Government but not by methods and forms
which our parliamentary democracy, as it has
developed during the last 25 years, li not
sanctioned. If these methods are adopted,
then, of course, people will know who are the
forces who are threatening the very structure
and the very basis of parliamentary
democracy and parliament. That is the only
submission, Sir, that I am making before the
House.

CURSECIsap b SR

st ®o WRo WM : { AF &EAT
fr agars 781 2 1 wZmd & o 97 ow
Tgq agr AT 2, AEr #fow | § o
& fau & 7 & T fawrear

g N

oY TTSAATAN ¢ GIEAT A AT i |

SHRI K. R. GANESH: There are only
three alternatives we have got to get out of
the crisis in the economy.

(Interruption)
MR. DEPUTY CHAIRMAN: Mr. Raj-

narain, you cannot be dictating to him as to
what he should speak.
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SHRI RAJNARAIN: He should say
something about Maruti, about the Rs. 50
lakhs paid by Mr. K. K. Birla to Mr. San-jay
Gandhi.

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, you should hear what he 1ms to say
but you are telling him what he should say.

SHRI K. R. GANESH: Sir, I have indicated
many times—the Finance Minister has
indicated—the steps that the Government have
taken to meet the present economic crisis
which the country is facing. One is the fiscal
policy of keeping the budgetary deficit to Rs.
125 crores; another is massive resource
mobilisation which has been done during the
last two or three years; and then having
restraint on credit. I will answer the hon.
Member's criticism that this credit restraint
has not helped but particularly there has been
a sort of boom in the credit market; I shall
answer that point later; another step is to have
a large amount of market borrowings and then
reduction in Government expenditure. It has
been reduced by Rs. 400 crores. These are
some of the steps, well-known steps, which
any Government which faces an inflationary
situation like the one we are facing will take
and this Government has taken these steps.
May be immediately the impact is not being
felt but coupled with productive forces being
encouraged, cpupled with Plan which is alrea-
dy in motion as far as present year's allotment
is concerned, coupled with various other steps
which need not find a place in the Budget, it is
bound to have some effect. The difficulty
comes when you think of diagnosing and
locating what are the causes for the crisis in
which we are. If we just mention the word
Bangladesh, hon. Members protest; if we say
drought then they will say that we are talking
of an old thing; if we say that there is inflation
throughout the world then they say that we are
trying to take shelter behind the inflation in
the world. Now it is not the intention of the
Government, it is not the point of the Gov-
ernment, that these factors alone are res-
ponsible for the crisis but these factors have
contributed. It is a fact that we went through a
war and we had to get 10 million refugees; it
is a fact that there was drought and terrific
investment had to be made, most of it non-
productive investment. As
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the Finance Minister said in the other House if
we import things which are nec-cessary we
are importing inflation because the cost of
everything has gone up in world. There are
also other factors.

An hon. Member has talked about pro-
duction. It is true production has got to be
increased; there is no dispute about that.
Production must increase and there must be
availability of goods. Then only it will be
possible to meet the inflationary crisis but 1
would caution here that whatever is produced
has got to be distributed and we produce is
also very important. If we go on producing
luxury goods, if we do not concentrate on
goods of mass consumption and if we are not
in a position to distribute what we produce,
then that sort of production will bring about a
lot of distortion in the economy.

One specific suggestion particularly con-
cerning this debate is about the question of
expansion of credit. The facts I have with me
show that there has been an increase in
commercial bank credits which have gone
beyond the ceiling that the Reserve Bank
stipulated in 1973 and therefore an impression
has been created that the additional increase in
credit has gone for building up heavy
inventories by the trade and industry both in
the private and the public sector. It is a fact
that there has been an increase in commercial
bank credit beyond the ceiling stipulated by
the Reserve Bank but if you analyse the whole
thing the sectors to which they have gone are
also very important. As against the earlier
total gross credit ceiling, including bills
rediscounted, estimated at Rs. 960 crores by
the Reserve Bank, between September, 1973
and end-March, 1974, the actual gross credit
expansion was of the order of Rs. 1202 crores.
During this period credit to the public sector
undertakings increased by 27.8 per cent, to
priority sectors by 14.0 per cent and to export
sector by 31.3 per cent. Credit to the residual
sector, including bills rediscounted, increased
by 16.2 per cent and credit to the residual
sector excluding bills rediscounted by 9.7 per
cent.

A comparison of credit expansion between
September, 1973 and end-March 1974 in the
current busy season, with the corresponding
period of last year, reveals that
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bank credit (excluding bills rediscounted)
increased by 15.5 per cent, as against 17.1 per
cent, thus indicating a moderate deceleration
in the rate of growth in bank credit. While
there has been quantitatively an expansion of
credit, considering the sectors to which has
gone and the fact that there has been
deceleration it indicates that it has not gone to
building up inventories on a large scale by the
public and private sectors.

SHRI D. D. PURI: Is building up of in-
ventories by the public sector harmful in so
far as the economy of the country is con-
cerned? If inventories are built up in the
public sector it will have the same effect on
the economy. I do not blame the building up
of inventories.

SHRI K. R. GANESH: It is not my con-
tention that building up of inventories in the
public sector is an anti-inflationary measure.
My contention is that in the sectors in which
increase has been there, it has not meant a
high building up of inventories and
percentage-wise there has been a decelera-
tion. This is my contention . . .

SHRI NIREN GHOSH: How is it when
there was a credit squeeze of Rs. 620 crores,
there was a credit-boom of Rs. 1200 crores?
You admit it.

SHRI K. R. GANESH: 1 have placed all
the facts.

SHRI NIREN GHOSH: Why are you re-
peating that there was a credit-squeeze?

SHRI K. R. GANESH: I have myself given
all the facts earlier in the House I have
indicated to which sectors it has gone and
because it has gone to these sectors, there has
been a deceleration. It has not gone to build
up inventories.

SHRI NIREN GHOSH: The least amount
has gone to food procurement.

SHRI K. R. GANESH: Certain points were
raised by some hon. Members. Now, Sir, it
was stated that the distinction between
Revenue and Capital items and Plan and non-
Plan items in the Budget has been obliterated.
This is not correct. The Annual Financial
Statement, the Demands for Grants clearly
exhibit the Revenue and Capi-

[RAJYA SABHA ]

(No.2)Bill, 1974 220

tal items separately. Only a presentational
change was made since 1973-74 on the re-
commendations of the Estimates Committee.
This was to include the Revenue and Capital
components of a single function in a single
demand to give a better appreciation of the
total outlay on that function. Further,
reappropriation of funds between Revenue
and Capital items is prohibited.

Similarly, in respect of Plan and non-Plan
items also from 1973-74, with the approval of
the Estimates Committee, these are being
exhibited in separate columns. The Budget this
year includes a separate document, Plan
Budget, showing the outlay on important Plan
programmes. (Interruptions). Here also the
Ministries/Departmenls are not permitted to re-
appropriate funds from Plan to non-Plan,
except with the approval of the Ministry of
Finance. I would indicate one more small
factor. As hon. Members have been putting—
and Government also agrees that it is a
contributory  factor in relation to the
inflationary pressure—it is the money supply
that has been there and the bank credit that has
been available. It is necessary to state before
the House that as a result of these measures—
the restraint on credit and other fiscal and
monetary measures taken by the Reserve
Bank—there has been a decline in the net bank
credit to Government of Rs. 15 crores and the
Reserve Bank's lending to Government was
Rs. 51 crores between end—October, 1973 and
end—March, 1974. If this is compared with
the 1972-73 net Bank credit to Government it
increased by Rs. 517 crores and the Reserve
Bank's credit to Government by Rs. 586
crores; this large gap that is there in the net
bank credit and also the Reserve Bank's
lending to Government does indicate that there
has been some impact of the policy of restraint
that has been pursued.

Some specific points have been raised by
the hon. Members about the import of long
staple cotton. The facts are that between 1970-
71 and 1973-74, the import of long staple
cotton has gone down from 8.5 lakh bales to
0.50 lakh bales. It was asked what is the
contribution of the National Textile
Corporation and of the sick mills towards the
production of controlled cloth. Production of
controlled cloth, percentage-wise is
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quite large; a very large percentange is being
produced.

Hon. Members have asked about rural
water supply. The Fifth Plan is to cover 1.6
lakhs of difficult and problem villages as part
of the National Programme of Minimum
Needs. There is a total outlay of Rs. 573
crores; this year itself Rs. 45.41 crores have
been allotted.

In the end, I would only submit that our
country is passing through a serious crisis, and
Government, in its own wisdom, has taken
some of the steps that I have indicated. It
would need the strength, the entire spiritual
strength of this country and of Parliament
which is the representative of the country, to
get out of this crisis, Government measures
may not fully meet and satisfy hon. Members.
But one or two points remain. If we create a
psychology of frustration, if we create a psy-
chology that nothing is possible in this
country, that everything is going to the dogs,
that everything is absolutely at a standstill, if
that psychology, if that lack of trust and lack
of faith is created, then I do not think it will be
possible for us to solve this problem. Our
parliamentary democracy, as it is evolved, has
been able to meet many crisis through which
this nation has passed. Whatever may be the
difference between this Government and the
hon. Members on that side, whoever comes to
power, there can be no magic wand. These are
certain hard economic realities which have to
be seen through, and it will be necessary for
whomsoever is in power, to keep the trust and
faith of the people in the forefront. It is only
through this that we will be able to tide over
the crisis.

With these words, I commend this Ap-
propriation Bill to the acceptance of the
House.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of India for the services
of the financial year 1974-75, as passed by the
Lok Sabha, be taken into consideration."
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The motion was adopted.
MR. DEPUTY CHAIRMAN: Let us

now take up the clause by clause consideration
of the Bill.

Clauses 2 and 3 and~ the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. R. GANESH: Sir, I beg to
move:

"That the Bill be returned."

MR. DEPUTY CHAIRMAN: The ques-
tionis. ..

SHRI NIREN GHOSH:
speak.

Sir, I want to

MR. DEPUTY CHAIRMAN: The ques-
tion is:

"That the Bill be returned."

The motion was adopted.

MR. DEPUTY CHAIRMAN: Mr. Ram
Niwas Mirdha to make a statement.

SHRI NIREN GHOSH (West Bengal): Sir,
you cannot do that. I wanted to speak, I
stood up at once.

st awATTAY (3T wEw) - A
AMAAT § 7 919 & 20 T T w2 0 Py
JFTT FT AT A7 27 TR |

MR. DEPUTY CHAIRMAN: Mr. Niren
Ghosh, you have spoken in the first reading.
Generally nobody who has spoken in the first
reading is allowed to speak in the third
reading. If you had not spoken in the first
reading, [ would have definitely called you.

SHRI LAL K. ADVANI (Delhi): On a
point of order, Sir. I can understand the
convention of a Member who has spoken in
the first reading not speaking in the third
reading. But I think the convention cannot
bar a Member . . .

MR. DEPUTY CHAIRMAN: No bar. But
he cannot also insist at this stage.



223 Statement

SHRI LAL K. ADVANI: He stood up
right at that time, even before the voice vote
was taken.

SHRI NIREN GHOSH: I wanted to speak
only for four or five minutes, not more than
that. I have come prepared with a document.

SHRI LAL K. ADVANI: I am sure, if you
had pointed out the convention to him, he
would have agreed to your request.

SHRI NIREN GHOSH: I wanted to point
out the Mundhra deals, how they have not
collected taxes . . .

MR. DEPUTY CHAIRMAN: You can
make that point on some other occasion. The
Finance Bill is there.

SHRI NIREN GHOSH: Then I can only
say that the bazar gossip is:

‘FEy AWy AT AT,
AT @dl qZ1 A,
fry foar wara fo,
Zfger wedr st s faea)’
What else can I say?

MR. DEPUTY CHAIRMAN: Yes, Mr.
Mirdha.

STATEMENT BY MINISTER

RE. RIOTS IN DELHI ON MAY 5, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): Sir, it is a
matter of deep grief and concern that on the
afternoon of May 5, 1974 considerable
violence and arson occurred in certain parts
of the Sadar Bazar Police Sation area in
Delhi resulting in a number of casualties,
destruction of property and wide-spread
panic. According to information so far
available it would appear that at about 1.30 in
the afternoon information was received in the
Sadar Bazar Police-Station that rioting was
taking place in Kishanganj Chowk-Azad
Market area within the jurisdiction of Sadar
Bazar Police
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Station. The Sub-Divisional Police Officer
and the local Station House Officer imme-
diately reached the scene of trouble within a
few minutes. Finding the situation serious they
called for reinforcements and also alerted
the higher officers. Between 1.45 P.M. and 2
P.M. the Additional District Magistrate and the
Superintendent of Police, North District, also
reached the Kishanganj Chowk—Azad
Market area. The A.D.M. found it necessary
to order the police to open fire to disperse
mobs indulging in arson and violence. The
L.G.P., the District Magistrate and the DIG
had all reached the scene of trouble soon
thereafter. There were numerous instances
of wviolence including resort to use of privat
fire arms, brick-batting, throwing of soda-
water bottles etc. and arson in the Kishanganj
Chowk —Azad Market area until about 3.30
P.M. when the situation started coming
under control. Such incidents, however, spread
to the Bahadurgarh road area and the situation
in that locality came under control by about 4
PM. These disturbances spread to Sadar
Thana Road area which came under control
by about 5 P.M. Stone throwing and arson
started occurring in the Kasabpura Motia
Khan area from about 6 P.M. The mobs were
dispersed and the situation was brought under
control in this area by about 7 P.M. The entire
disturbances came under full control by
8 P.M. when curfew was announced and
effectively enforced soon thereafter. The fires
had also been  brought under control by 8
P.M. though fire-fighting operations
continued till late at night.

During this period all locally available
resources were mobilised by the Delhi Ad-
ministration to control the situation and
preventing it from escalation. The IGP, District
Magistrate and other senior officers were
personally directing the measures to control
the situation. About eight companies of CRP
and Delhi Armed Police were pressed into
service in this area and were subsequently
reinforced by another eight companies of the
BSF for intensive patrolling and vigilance in
the affected areas as well as other sensitive
parts of the city. About two dozen fire tenders
were pressed into operation to put out fires
caused by arson. It is a matter of profound
SOITOwW
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to all of us that ten valuable lives were lost in
the course of the disturbances and about 131
persons were known to have received injuries.
Fifteen policemen including the IGP, the DIG
and ten firemen also received injuries. About
60 of the injured persons are still receiving
treatment.

Investigations are in progress to ascertain
the cause of the disturbances. We intend to
institute a comprehensive high-level fact-
finding inquiry to go into the course of and the
problems thrown up by these disturbances.
Three criminal cases have been registered and
66 persons including some apprehended on the
scene of occurrence have been arrested. More
arrests are expected in the course of the
specific investigations. Assessment is being
made of the damage caused to property. Ex-
gratia relief has been sanctioned to the
bereaved families.

The Prime Minister and we had been
keeping in touch with the situation conti-
nuously from the afternoon of 5th. We have
also visited the area of these occurrences on
the 5th evening and yesterday. All the
concerned officers of the Delhi Administration
are doing all that is possible to restore sense of
security and remove unnecessary panic. At the
same time utmost vigilance is being
maintained to prevent recrudescence of any
trouble.

Y T A, T A
AT F HAY FEWET H THU AT 72 W
AT i gAwT 39T 99 A9 IW qv T+
3190 A% 2 | A9 T 4T 97 g 6AY
At difaa & faadr & 9 5 o2z guwn
w4 & #1 fram & fao 7 =797 .

ot QA Wo AUt (uwmW)
AT gag At ey i o
I AFT AZ A FAT 5 AT AT AL ERAT
4 F9 A

oY gvmwmafa = Fer fv 8y
TYAT FT TATA FA &1 & AT |
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# fadas s smgan € B s
FTE F2AT 21 4T | UF a5 & w9 GFET
AMZHT FOH AT Z1 AT | TR TH AT T
7T @ fFm @ wfesaEl & s g A
W F I E AT A e 2w e afeEt
H AT AATE ML & | AT, HIIHES Hlgeed
v it qfeqz @ 0% F9CH 90 1 9@ &
avTt & qer & 0 gam w4 afgar gz
oré Y 7 g e fE Azt wrd ff wEw
qT HT FEr 4% | A1 afedm 9T 5 q@
AT STZAT FT AEETAT FT A AWH | AT
BT A< Afew #1 @ 27 a1 9 gf 2
AHTH THATEAT FATE L, Feae TATT A0 |
FTE AET g qFAT {6 A9 § £ HHET AL
ST §2 AIE § 98 479 & WA d "L g |
FAA FH AR IAG AT AT E |
oY agi & AN 4 SEHET qar @
Eig

FA A A AT A1 A fw
foaet fergal &1 g orefl, wAEwEl
F FHEE oedt, 7 i #7 oAi q o
sar f oAt St @ #gn, gfaw & og=a
q W 2T g, wg uE & Haw v gfaw
wg= ws g 1 argfaa Fr sufeafa &, qfaer
F WIS § g a-fzzut 1 799
G IHA FAT, qAT0A AXET AT ZT AT T
AT AT 7 ) fggui A1 dr g w2
AT HAGHTAT F1 FH AT | ZHH A2
fag 41 99 w18 waanEl B FF , T
A gwE - @ g fgg oue
g1 orfar wa azi qfaw 4, &1 e az
aurar Zadr @ ¢ gfaw @ Iufeafa
# qAAUTAT A TEAT F ATT g @,
fegat &1 @Ml # w9 @ft? ar g
At g e | gfaa #1 frag mfee a2
2 7 (Time bell rings)

gavr A Z, g T WO 6
fan war qd@ar A @ zfvea g 2
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[ =Y T AreenT |
gafay S, ard " 59 & g gad
UF AT AT & o BIET qar WAt gedrw
7 #IfH TaTT W1 HY ATF & A IS
gferer %y avfeafa & gamr @y & g,
1947 & aT2 ZAAT T 297 4gf T4 g,
FA9 7 7 AATC AC | AT GTHTE A
warg & fF wam gt § F9 aF gedrm
47 w81 famr ? gur welt F o a e
wii w@ fear ?

MR. DEPUTY CHAIRMAN : Mr. Niren

Ghosh, do you not want to ask your question?
Yes, Mr. Advani. I am calling Mr. Advani.

ol AT WOFATO © ATHA, WE AT
forety &, wfee wemm &Y 2 f o ow 9=t
AL

it Iaearafa ;. =1 487, v Fafe-
feoiar q@ smod | 4 e wdr g
7 gafan /7 91 zomed 7 9

off @ weAmn o Ay faeT
et fF g qv =41 & fav auy ZEr
atfem  wrw § 0% (q3ET A "
wAr ot & fr free @ 99 & WA |
I A W AT g UV §9 A A U
st afufa F=rg 47 1 S e w2 2
Feaeang  gAtfawresera s afafa
Jumid | @t fred wra Srodr ST
afufr  aztf 3q = #wiwlr q Far
affamst fear ¢ s s fawrfer
& ww gq fwifeot qv Feaar amieEr
gaT, Trreend gan, A8 e s @
AT SEATHT & Aad § 6T ZH aAHA AL qAA |
gafae & fadea F=01 5 5o 51 797 71
ardg® 7 & fau 9 deren fed av
#r aw afufa & afeqsw =1, sar
fawifee #1, WIT I 9T FAT LR AT
T |
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Mo AT Yo AgAT  (TIHT FAT) ©
graarafa wgea, F fag gaar o s
argar g v gar s 47 ag ai foag
ATHIL SEATRl 3—Ag Al I uw
qET F |

i TRATOEY © ATRE, 9127 ATH
HqIET |

o A¥o Yo WEWT  q HaAATN HIoT
...

N THTTEN o §I 91 9w
AIET | Ia41 42rg0 | #fan, § 310
SZe Qo HFHZ A1 & FTAAT §, ATHTL 4T
o § faar qu gad md sl it
¥ adt q@l w A |

DR. Z. A. AHMAD: Is this a point of
order?

MR. DEPUTY CHAIRMAN: There is no
point of order.

oY TEATIRY . EWIT AET SAEAT
&, a8 ®Y 90 2, a7 AWIET A8 2 | A
A 2, 47 oA ¢, Sdd | 9eETT
&1 gedrer wfqaet & T § ogaen
AT 39T 201

o WEo Wo WEHT | AGI ZHIT |
oM A% FIEw )

ST TASAATCA < 9T A AR )
AT ZET JfET g aenT &Y, e
HLHTL § | TAAT AT |AET T AT |

Mo FTo Oo WEWT : A5 W
19 |

Y TrwETeEY | afzu ATy o ge aEr
A7 1
{Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, I am asking you to sit down. Please
>it down.

Ht CRHATCEN  gH AL AR AST



229 Statement

(Interruptions)

o WTo Qo WA : 47 Al fFll &1
AT AET 29 & 1 F oY qg¥ d3A7 1
(Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, sit down . . . (Interruption). You will
have to get out of this House
(Interruptions). Do you sit down or not? I say
you sit down . . . (Interruptions). Are you
sitting down or not? . . . (Interruptions). All

right. (Interruptions). Please get out of this
House ...

(Interruptions)

Mo ATo Yo WFWT - 4 AT g7 4T &
&1 Al AGl ad & | & a1 fRET & oan
[AAT TEN ATEA & | AT 0T qF F ATAT
T AT Fgd &1 g & W AT FT a"
FT 9T GAFT E R AT A EAT JTTHT AGH
eIT |

(Interruption)

S} TIAATIRY - W27 9T €F Fi1 AT
ARl F=l |
MR. DEPUTY CHAIRMAN: Mr. Raj-narain,
please sit down . . . (Interruptions)

SHRI RAINARAIN: Shutup...

(Interruptions)

MR. DEPUTY CHAIRMAN: You with-
draw from the House. That's all . . .

(Interruptions)

SHRI SARDAR AMJAD ALI (West
Bengal): Mr. Deputy Chairman, Sir, he said,
"Shut up" . . . (Interruptions). The attitude
which has been shown by my colleague, Mr.
Rajnarain, towards the Chair is not befitting of
a Member of this House. Therefore, he should
be named . . .

(Interruptions)

SEVERAL HON. MEMBERS: Yes, yes.
He should be named . . .

(Interruptions)
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I am not shielding Mr. Rajnarain. But. I say
that according to the established prac tice of
all Legislatures, if a Member says that what
he said he did not mean it, or that he was not

addressing the Chair, his version is always to
be accepted . . . (Interruptions)

SEVERAL HON. MEMBERS:
no. . ..

No,

(Interruptions)

DR. Z. A. AHMAD: Itcannotbe...
(Interruptions)
MR. DEPUTY CHAIRMAN: But does
he say so? ...
(Interruptions) 6
P.M.
it wrstamer - fan, fegd ana
area, W famwa awrd & wid amr e
#4 9av § fad ag @€ F@, 99 dgo vo

(Interruptions)

Mo Ao To WEHT - A9 7@ 7 4
ag femr @ amd 2 )

(Interruptions)
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MR. DEPUTY CHAIRMAN: All this MR. DEPUTY CHAIRMAN: I adjourn the
will not go on record. House till 11 A.M. tomorrow.

The House then adjourned at two
minutes past six of the clock till

eleven of the clock on Wednesday,
Z. A. Ahmed continued speaking) the 8th May, 1974.

(Shri Rajnarain continued speaking) (Shri
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